Thursday, March 22, 1979

Sixth Series, No.23 Chaitra 1, 1901 (Saka)

LOK SABHA
DEBATES

Seventh Session
(Sixth Lok Sabha)

LOK SABHA SECRETARIAT

New Delhi
Rs:4.00



CONTENTS

No. 23, Thursday, March 22, 1979|Chastra 1, 1901 (Saka)
COLUMNS

Oral Answers to Questions
*Starred Questions Nos.  427,42910431,436,439,442and 444  1—29

Written Answers to Questions

Starred Questions Nos. 428, 43310 435, 437 449, 441, 443 and

446 29~-38

VInstarred Questions Nos. 4201 t0 4234, 4236 t0 4250, 4252 tO

4277, 4279 to 4284, 4286 to 4296, 4298 t0 4326, 4328, 4329,

4331 10 4399 . : 38—286
Papers laid on‘she Table . . : . . 286—289
Calling attention to Twter of urgent public importance—

Reporied aguanonqlia‘_;r Delli Teachers 289—314

Prof Dilip C'iakravarty 289, 296—302

Dr Pratap Chandra Chunder 290—296, 312-313

Shn Viyay Kumar Malhotra 302-~304

Shr1 Ram Vilas Paswan 304—307

Dr Byoy Mondal - 308-309

Shri Anand Ram Jaiswal . < 309312
Commuttee of Privileges—

Fourth Report . 314
Committee on Subordinate Legislation—

Seventeentlh Report . 314
Petition re. Increase in prices due to budget proposals . 314
Blection to Committee—

Central Commuittee of Tuberculosis Association of Indis . 314-31§

*The Sign + marked above the name of a Member indicates that the question
was actually asked on the floor of the House by that Member.



(ii)

CoLumNs
Merchant Shipping (Amendment) Bill—Introduced . . . 315
Matters under rule 377—
(i)bRepogteq storag difficulties of Potato growers of Farrukha-
ad district of Uttar Pradesh—
Shri Ram Prakash Tripathi . . . . . . 316
(ii) Reported shortage of coal and kerosene oil in Uttar Pradesh—
Shri Harikesh Bahadur . . . . . . " 317

(iii) Reported short and irregular supply of coal to Gujarat—
Shri Ahsan Jafri . . . . . . ; . 3 3N

(iv) Advertisement in the Times of India by Coal India Limited
re. availability of coal—

Shri A. C. George e > 1932
(v) Reported agitation by the farmers of Kanjhawala-
Shrimati Chandravati . . - . . 320

Obituary References :

Mr. Speaker . . . . . .

v+ ¢+ 321-322
Shri Morarji Desai 322-323
Shri C. M. Stephen . . f . 323—32%§
Shri Yeshwantrao Chavan . . . . . © .. 325327
Shri Samar Mukheriee. . . . . . . N\ 337338
Shri A. Bala Pajanor . ’ . . . : W 328—330
Shri C. K. C'landrappan 330-331
Shri Godey Muraghari . : : : . ; . 331-332
Shri G. M. Banatwalla : . . . ; . ; 33%
Shri Raj Narain . i . . . ) . i 332—334

Re. State of Health of Shri Jayaprakash Narayan

Shri Eduardo Faleiro 335
Shri Saugata Roy . . . . . . - 335,346
Shri A. C. George . . . . . . . . 335-336
Shri Morarji Desai . . . « 336340
Shri C. M. Stephen . . 336-337, 340—344
Shri Yeshwantrao Chavan . . . . a3 344
Shri Samar Mukherjee. " . . . : 346-347
Shri A. Bala Pajanor . : . . . . 347349
Shrimati Parvathi Krishnan . . . . . . 349-350

Shri G. M. Banatwalla

.



LOK SABHA DEBATES

% owh .rwm.m E%E EEE ??w
Mm mm¢m.mw, w w mmmwmm W m.m .mmwum
.WW “mmm mm.wﬁ m m xmnmnm.r hw,mnmd
.Wml .mﬁ .ﬁ.m.r mmum m .anm.m.r..m ,m M#.mw H«m £
w3 .mmm m.« mﬂww_ﬂwm*mmw mmz v
m#w meMwwﬁ RITH I ﬁmmm 411
PR E amm m IE¢7 FE
s ol B m mm ig mm
g 83 Mmmm Ete m Ww.w f&mmm
AEHE RS .fmnm,mm? H: mmwwm :
G LR BT ik mwmmm?
§ % 8. o BpEes by 1l
é ¢ & 3% m : mwm bt E...mmmmm



SHRI M. ARUNACHALAM: Will
the Minister be pleased to state whe-
ther proper steps have been taken
to immunise children with BCG vac-
cination” Why cannot the Govern-
ment make it compulsory that each
new born baby should be vaccinated
with BCG?

SHRI RABI RAY: So far as BCG
vaccination 1s concerned, we have
been giving them since 1951, But I
would like to tcll the hon. Member
that regarding the effect of vaccina-
tion our ICMR is carrying a survey
in Chengzalpatju and we are awaiting
the result of that gurvey.

SHRI SHAMBHU NATH CHATUR-
VEDIL: Since most affected pepple
are the poore i of our population,
may I know from the hon. Minister
whether a provision has been made
for the supply of medicine to those
who are advised domiciliary treatment,

SIIR" RABI RAY: I have already
told that medicines are given free,

Comprehensive health Legislation

*420, SHR1 RAJ KESHAR SINGH:
‘Wil] the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state;

(a) whether Government are rro-
posing to have a single comprehensive
health legislation, s National Health
Insurance Scheme and adequate in-

Oral Answers 4

frastructure for Primary Health Care
with emphasis on preventive services;

(b) the salient featureg thereof: and

(c) the time by which the legisla-
tion is likely tp be enacted?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY): (a) No, Sir. However, the
Government has teken steps to pro-
vide adequate jnfrastructure for
Primary Health Care with emphasis
on preventive services,

(b) A statement on the steps taken
by Government to provide adequate
infrastructure for Primary Health
Care is laid on the table of the
Sabha

(¢) Question does not arise,

Statement

(1) All uni-purpose workers and
supervisors are being trained to be-
come Multi-purpoge Worker; (MP.
Ws) and Supervisors. 65150 uni-
purpose workers have been trained
to become Multi-purpose Wotkers till
December, 1978

(1) The number of Multi-purpose
Workers and Supervisors jg being in-
crcased, in a phased manner, so that
there 15 one male and one female
M.P.W. for cvery 5,000 rura] popula-
tion and one Multi-purpo.e Super-
visor for every four M.P. Workers
by 1987-88,

(iiy) To train one member of the
Community (to be selected by the
community), from every village, to
deliver Primary Health Services to a
community of gbout 1000 persons
under the Community Health Workers
Scheme, The Scheme was launched
in 733 Primary Health Centres on 2nd
October, 1977 and has been extended
to an additional 1056 Primary Health
Centres from 2nd October, 1978, 86578,
Community Health Workers have been
trainad upto December, 1978 ang an--
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other 12274 are presently under train-
ng

(1v) Under the Community Health
Workers Scheme the following addi-
tiona] facilities are being provided —

(a) One additional doctor at eath
Primary Health Centre,

{(b) additional medicines worth
Rs 6000/- per annum for
every Primary Health Centre,

(c) Medicines worth Ry 00 000/~
per annum tip be distributed
frec  through Community
Health Works in the popula-
tion covered by cach Primary
Hea'th Centre (at the rate of
Rs 600/- for medicine through
every Commumty Health
Worker per annum)

(d) A non-recurring grant of Rs
5000/~ to eveiy Pnmaiy
Health Centre fon equipment
and 1 boralory facilitjes

(v) to traip one indigenus birth
attendunt (da) from evay village to
dchivey better midwifc v services It
15 propoced to train 97700 du dunng
the yea, 1978-79 out of which 46758
have been trained by December 1978,

(v1) each of the 106 m dica enlle-
gey 10 the country 13 being provided
three moabile chnics under the Reori-
entation of Medical Education Scheme
These mobile clinics would alsg pro-
vide specialised scrvices to the rural
population

(vi1) 1t 1q propo ed to establhish gn
additinal 38 000 Health Sub-Centies
and upgrade 400 Primary Health Cen~
tre, into 30 bedded hospitals during
the Five Ycar Plan 1978—83, and

(vu1) prowvision hag beepn made to
complete the construction of all Pri-
mary Health Centres bwildings during
the present Plan period in a phased
manner
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search New Delhi, Gandhigram Insti-
tute of Rural Health Family Welfare
Programme, Tamilnadu,
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)
Objectives of this scheme and rules

of the scheme (c) selection process
and training,
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SHRI KRISHNA CHANDRA HAL-
DER: Hon. Minister in his reply has
stated that it is proposed to establish
an additional 38,000 health sub-centreg
and upgrade 400 primary health cen-
tres into 30 bedded hospitals during
the Five Year Plan, 1878—83. I would
like to know, in view of the poverty
in the rural areas, there is no suffici-
ent health care arrangement in the
rural areas. Wil] the Ministry consi-
der to establish two primary health
centres in every block so that rural
people can get thejr treatment pro-
perly?

SHRI RABI RAY: We are now giv-
ing one health centre for one lakh of
people. We have the plan to give one
health centre for 50,000 people. The
hon. member knows that the resourceg
are scanty. But the idea is to extend
service to more and more people,

SHRI RAJ KRISHNA DAWN: Our
is basically an agricultural country.
There is adequate arrangement for
the treatment of the industrial labour,
I would like to know, is Government
going to give the same facilities to
the agricultura] labour also?

SHRI RABI RAY: In the villages
we have appointed Community Health
workers. They will take care of agri-
culture labour also.

MARCH 22, 1979
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Sino-Vieinamese conflict

+
*430, SHRI EDUARDO FALEIRO:

SHRI KANWAR LAL
GUPTA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) has Government contacted the
Soviet Union, Vietnam and Chinese
Government or any other Government
for honourable and peaceful settle-
ment of the Sino-Vietnamese conflict;

(b) if yes what is their reaction;
and

(c) was this issue discussed with
Mr Kosygin?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) and (b). Yes, Sir.
Since the attack by China on Viet
Nam, we have been in touch with a
number of governments including the
Governments of Viet Nam, Soviet
Union and China. While no doubt
wide divergence of views exists, most
governments with whom we have dis-
cussed the problem were anxious that
the situation should be defused and
restored to normal ag quickly as pos-
sible.

(c) Yes, Sir. The two Governments
have demanded an immediate, uncon=
ditional and total withdrewal of
Chinese troops from the territory of
Viet Nam.

SHRI EDUARDO FALEIRO: The
visit of Mr. Kosygin was unpre-
cedented in the context of present
Sino-Vietnamese relations, And many
other unprecedented things happened.
We came to know about them only
through the newspapers, Therefore,
I geek some clarification from the hon.
Minister. When he :mid: “We dis-
cussed”, is it a fact that thjs unprece-
dented thing took place that the honm.
External Affairs Minister was left
out of most of the discussion and he
did not participate in most of the
discussion between the Primg Minis-
ter and Mr. Kosygin, the reason attré~
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buted by the newspapers, being the
displeasure and dissatisfaction of
Mr., Kosygin with the wvisit of the
Foreign Minister to Chuna Is 1t cor-
rect or not?

SHRI ATAL BIHARI VAJPAYEE.
The Prime Minister Kosygin came.
He had talks with our Prime Mims-
ter. The Soviet Prime Minister was
not accompanied by hi, Foreign
Minister So I did not participate in
the talks If newspapus repuit that
I was left out, 1 cannot help it But
1 am fully satisfied that I was not
lett out, I was very much in the
pictuie

SHRII EDUARDO FALEIRO:- We
have all the sympathy for the Minis-
ter, the only thing is that I found
1t unprecedented, The hon External
Affairs Minister did not participate
for some reason or the other, he ac-
cepts that My question was about
the reaction of the Soviet Union
Government and the reaction was
this: Mr Kosygin came over here
and he lashed a virulent wattack
against China Mr Va)payee went
on TV on the very next day after
the departure of Mr Kosygin and
said that this wes not fair and that
this was creating an embarrassing
position for India. 1 would lLike to
know: what led the External Affairs’
Minister to make this type of state-
ment? In Parheament, the hon. Ex-
ternal Affairs Minister has branded
the Chinese Government ag aggres-
sors. He said that Vietnamese action
in Kampuchea did not stand on the
same footing. In the welcome ad-
dress on behalf of the Government,
the Government did not brand any-
one ag aggressor. It was merely said
that no country should interfere into
the affairs of another country. At
the dinner hosted ip honour of Mr.
Kosygin, the same stand was taken
without branding anyone ag aggres-
sor I would like to ask the hon.
Minister whether this amounts to a
climb down from the Government
positiont It iy relapse from the
earlier Government position. Now,

CHAITRA 1, 1801 (SAKA)
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they are equating both the countries
when earlier position was not like
that,

SHRI ATAL BIHARI VAJPAYEE:
There 15 no climb down The jomnt
communique 1, an agreed document
and 1t will not be proper for me to
comment on that I stand by my
statement which I made 1n the Lok
Sabha that China 1s gullty of com-
mitting aggressron But when we
1ssue joint statement, 1t has been our
practice and 1t has been India’, way
of functioning that we use moderate
language, the language which 18
agreced to by both the parties When
I referred to the fact that China com-
mitted aggression what I had in mind
was statements made by leaders of
China that they had decided to take
pumtive action against Vietnam No
country can be allowed to act as
police-man In that case, there will
be no international law, and the
Charter of the United Nations will be
thrown to the dustbin If India
decides to take action against another
country for what that country has
done to the third country, there will
be no cnd to it and a chain reactiom
will set in  But both India and
Soviet Russia agreed that the Chinese
forces ghould be withdrawn from
Vietnam The withdrawal should be
total and unconditional. I do not
understand where is the question of
any chimb down

SHRI EDUARDO FALEIRO: ‘The
first part of my question wus, the
Externa] Affairg Minister went to the
TV and said that the remark of Mr.
Kosygin was g virulent attack against
China Thet was embarrassing to
this country. What led the hon Min-
ister to make that remark?

SHRI ATAL BIHARI VAJPAYEE:
I em not being quoted fully. May
be that the interview was in Hindi
and so my hon. friend could not fol-
low it.
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SHRI C. K. JAFFER SHERIEF:
We want to know what hags been
said there.

SHRI ATAL BIHARI VAJPAYEE:
1 can lay a copy of the Telewvision
interview on the table of the Sabha.
Let the hon. Members find out....

SHRI C, M. STEPHEN: Let a copy
be laid on the table of the House,

SHRI ATAL BIHARI VAJPAYEE:
1 am prepared to lay a copy of that
on the tablg of the House.
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SHRI SAUGATA ROY. The Minis~
ter has rightly stated that the ques-
tion of Vietnam and Kampuchea
should not be linked up and that we
had nuv support tor the very barba-
rous regime of ™ol Pot in Kampuchea.
In this context, 1 would hike to know
from the Muuster, why was 1t that
they Indiap Representative n the
United Nalions, Mr. Rikhy Jaipal, in
his <peech at the United Nations,
alter the Cmuese agaression lhinked
up the question of Chinvse aggression
on Vietnam to the situation i Sanm-
puchea And il lug opmmion wa: at
variance  with  the  Government,
what aclion has been taken against
him und whether the Minister's otten.
tion h.s been diawn 1p the faet that
the Chinese have lodged 5 protest
against Mr. Kosyginy', remark aga.nst
the Chinese attack on Vietnum, If
s0, what 1s the reaction of the Gov-
crnment thercto?

SHRI ATAL BIHARI VAJPAYEE:
I will reply to the second part of
the question fitr . No protest jhas
been lodged. The Chinese have cx-
pressed their regret that we allowed
Prime Minister, Kosygin to attack
China while he was on Indian terri-
tory. Prime Minister Kosygin was
our honoured guest and we know
what immense contribution he has
made in order to foster the Indo-
Soviet relations and to give them
strength, He has expressed his views
and we shared some of his sentiments.
So far a3 India is concerned, when
we go abroad, we do not normally
criticise the third countries.

SHRI SAUGATA ROY: What about
Mr, Rikhy Jaipal?

SHRI ATAL BIHARI VAJPAYEE:
There was no linkage. The Security
Council was discussing the situation
in Indo-China and g reference to
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Kampuchea had to be made But I
would bke my friend to go through
the entire speech and if he does so,
he wil] be gatisfied that there was no
linkage though Kampuchcan situation
was al.o mentioned

Recrmiiment rules for the employees
of Sucheta Kriplan: Hospital, New
Delh;

*431 SHRI AMAR ROY PRADHAN
Wil] the “imi ter of HEALTH AND
FAMIIY WELFARE be pleased to
state

(a) whether Government have final-
1sed tt * recrwtment 1u' ¢ for the
group C' and ‘D' categories of the
emplovees in the Suchela Kripalani
Hospital New Delh,

(b} if o the dctails thereof, and

(¢) 1f not the reasons therefor?

THF MINISTER OF HFALTH AND
FAMILY WELIARE (SHRI RABI
RAY) (a) to (¢) A statemcnt con-
taiming thc requured nformation 1s
laid on the Table 3f the Sabha

Statement

(a) to (c) The administrution of
the Lady Hardmge Medical College
and Smt Sucheta Kripalam Hospital,
New Delli wag taken over by the
Government with effect from 1-2-
1978 Rectwitment Rules for the fol-
lowing posts of category 'C' have
ulready been finahsed —

1 Medical Recorg Officer
Office Superintendent
Medical Recorq Technician
Technical Assistant
Laboratory Technician
Laboratory Assistant
Bursar

I D oo o W

The Principal of the Institute has
prepared draft recruitment Rules for
27 posts in Category ‘C" and she
referred the same to the Director
General of Health Services mn Octo-
ber/November, 78 These were re-

CHAITRA 1, 1801 (SAKA)
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ferred back to the Principal for re-
casting them in the prescribed pro-
formae The recast rules were re-
ceived hy the DGHS 1n February,
79 and are under examination

Draft Reciuitment Rules oy 30
posts 1n category D’ have al v been
preparced by the Principal and refer-
red to the Directos Genera] of Health
Services on 17-3-79

These Rules would be finalised 1n
consultation with the Depaitment of
Pcrsonnel and AR Union Publie
Service Commisison and the Minwstry
of Law as soon zs po sible

SHRI AMAR ROY PRADHAN
After going through the Statement I
find that the recruitment jule, fina-
Iised for the medical gtaff are not
for all ‘C' category <taff There aie
400 staff out of which theie ate only
27 posts of Category-C staff and there
are 30 posts in Category-D The hon
Minister 15 also a Trade Uniomist I
would like to diaw his attention to
the Thitd I'sy Commi sions recom-
mcndations which weie accepted by
the Government of India vide No F
T121) dated 10th January 19877 1ssued
by the Mimstry of Finance It was
to be implemented with effect from
1st August 1876 It 15 a matter uf
great rcgret that though the rules
were framed 1n Dr Ram Manohar
Lohia Hospital the same rules were
not framed as yet 1n Sucheta Kripa-
lani Hospital On the other hand the
employeeg of thi; Hospital were 1Ssu-
ed with a werning vide their letter
No 10/118/79 Admumstration dated
25th October 1978, asking them not
to send any representation direct to
any officer of the Ministry of Health.
Nepotism, corruption, favountism,
malpractices are gomng on due to
absencg of recruitment rules May I
know from the hon Minister under
what rules promotions had been given
to certain employees and under what
rules certain employeeg were refused
promotion® Why the recruitment
rules are not being finalised for other
category of staff as yet?
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SHRI RABI RAY: Sir, I think the
hon, Member knows that Smt, Sucheta
Kripalani Hospital, was taken over
by the Government with effect from
1-2-1978 ang since then we have
been trying to frame the rules and
alsy extend it to all ‘C’ and ‘D’ cate-
gories of posts. I agree with the
hon. Member that some delay has
been there but I can assure the hon.
Member that the delay that has taken
place will not continue further, 1
have told the officers concerned that
they shoulg cxpedite the matter,

SHRI AMAR ROY PRADHAN: 1
would like to know from the hon.
Minister whether the selection grade
would be implemented with retros-
pective effect so that no injustice is
done to the employees.

SHRI RABI RAY: Sir, ag I have
already said, all the ruleg and regu-
lations of the Central Government
will also be extended to these em-
ployees.

MR. SPEAKER: Q. No, 432 is post-
poned.

Merger Plan of Tuticorin Port

*436, SHRI K T. KOSALRAM:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the reasong for the delay in
finaglising the merger plan of Tuticorin

port in Tamil Nadu; and

(b) the date by which the proposed
merger is going to be completed
finally?

THE MINISTER - OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT
(SHRI CHAND RAM): (a) and (b).
Notifications to give effect to the mer-
ger of the minor port of Tuticorin and
the major port of New Tuticorin from
1st April, 1979, have already been
isgued in the Gazette of India Extra-
ordinary, Part II section 3 sub-section
(1) dated 1st March, 1970.

MARCH 22, 1979
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SHRI K. T. KOSALRAM: 1 would _
like to know the reasons for the delay
of 1} years 1n merging the minor and
major ports of Tuticorin when the
State Government of Tamil Nadu had
agreed two years before to the merger
of minor and major ports of Tuticorin;
and whether 1t is a fact that a delay
of 6 months was due to getting a
Hindi translation of the gazette noti-
fication.

SHRI CHAND RAM: The delay has
been due to various problems affect-
ing these minor major ports and those
problems had to be sorted out; and it
took naturally some time, Regarding
the merger of the staff of the minor
ports with major ports and regarding
the merger of liabilities and assets of
the minor ports with the major ports,
this had to be sorted out. Naturally,
this took some time,

SHRI K, T. KOSALRAM: I wanted
to know from the hon, Minister whe-
ther the Minister is going to inaugu-
rate this merger function on the 1st
April,

SHRI CHAND RAM: That is the
programme.

MR. SPEAKER: Now you are satis-
fied. Q. No. 437. The Member is not
here, Q. No. 439.

AN HON. MEMBER: What about
Q No, 438?

MR. SPEAKER: Q. No. 438 has
been transferred to Planning.

walter gt 3 Pubweer ghewe
+
#439, ot & o witews :
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THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY): (a) Yes, Sir

(b) Yes, Sir.

(c) A statement 1s laid on the Table
of the Sabha

Statement

A number of Commitiees appointed
by the Government of India have
gone inlop the details of the medical
facilities required in the rural areas
Important recommendations regarding
th)s were made by the Bhore Com-
mittee (in 1946) the Health Survey
and Planning Committee (in 1961),
and the Committee on Adults purpose
Workers (in 1973). The last Com-
Committee, known as the Group on
Medical Education and Support Man-
power (also known as the “Shrivastav
Committee”) made its recommenda-
tions in 1975.

2. The main recommendations of the
Jast ie. the Shrivastav Committee
‘were as follows:—

(i) Organisation of basic health
services (including nutrition,
thealth education and family plan-
ning) within the community itself
und training of personnel needed
Yor this purpose,

(ii) Organisation of economic and

efficient programme of health ser-
vicog to equip the community with
the first level Referral Centre, viz.,
the Primary Health Centre (includ-
ing the strengthening of the PHC
itself).

(iii) The creation of a National
Referral Services Complex by the

development of proper linkage bet-
ween the Primary Health Centre

CHAITRA 1, 1001 (SAKA)

Oral Answers 18

ang higher level Referral Service
Centres.

(iv) To create the necesasry ad-
ministrative and financial machinery
for the reorganisation of the entire
programme of medical and health/
education,

3. In specific terms, the Committee
recommended: —

(a) creation of Community Health
Workers by selecting persons from
the Community itself;

(b) to tramn an adequate number
of ‘dajs’ to provide maternity ser-
vices; ,e

(c¢) to have one male and one
female multipurpose worker for
every 5000 population

(d) to strengthen Primary Health
Centres by additton of one more
doctor;

(e) to provide additional funds to
the Primary Health Centres for pur-
chase of drugs; and

(f) to restructure the entire pro-
gramme of medical education to
give it a positive community re-
orientation.

SHRI P. K. KODIYAN: Mr, Spea-
ker, Sir, the hon, Minister has replied
that the scheme has been implement-
ed. I want to know what is the result
so far and what is the total require-
ment of the various types of personnel
requireq for this integrated scheme,
und how far the employment of per-
sonnel has been done. Doeg it mean
that it has been implemented in full?

SHRI RABI RAY: Mr. Speaker,

Sir, so far as the scheme of commu-
nity health workers is concerned, I
can tell the hon, Member that except-
ing Kcrala, Tamil Nadu and Jammu
& Kashmir, ull State Governments
have accepted this formula; and as I
told in reply to an earlier
question, already 67,000 (upto
31-12-78) community health workers
have been trained wund within 31st
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March, we have trained 88,000 com-
munity health workers for cur wil-
lages.

SHRI P. K. KODIYAN: The Kerala
Government has preparcq a compre-
hensive scheme to cover the entire
rural arca: that is, all the villages in
the State and also to cover ' entire
children, that is. immunsition of
children Angd this. of rourr., reulires
a substantial expenditure, Whether
the Kcirala Government has apnroach-
ed the Centre for finanemal . 1stance;
and i ~o what » the earls o of tne
Governcmnt?

SHRI RABI RAY Thi. 1s u special
question and T want a notire for this.

SHR1 K. MALLANNA: Govern-
ment is <pending really a lakh of
rupees to produce pnge dottur n the
country. The doctors who pass theiwr
examination aie very reluctant to go
to the rwal arcas and wolk for the
people. In this way, there are so
many hospitals which aie not working
for lack of doectors. 1 wsist on the
Government to make 10 years service
for a doclor who comes out of the
college to work 1in rural greds as com-
pulsory. May I know from the hon.
Minister whay is the reaction of ihe
Governmnet 1in thi, respect ang what
are the incentives thought of for
those doclors who want to go to the
rura] areas after coming out from the
colleges?

SHRI RABI RAY: The hon. mem-
ber is correct when he says that doc-
torg are reluctant to go to the rural
areas. That is the reason why we
have thought of Community Health
Worker and I can tel]l the House that
out of 12,000 doctors, every year al-
most 7,000 doctors go in for speciali-
sation, That is why we are thinking
of making some changes in the medi-
cal education. In this context I can
tell the hon. member that the Govern-
ment of United Kingdom has assured
us to give us 318 mobile vans which
will be given to the medical colleges
and every medical college in the
country would also take charge of
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three primary health centres. These
are the methods we are trying to pur-
sue, We have beep motivating the
doctors. We cannot force them to go
to the villages. That is why we have
thought of Community Health
Workers.
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SHRI C. K. CHANDRAPPAN: In
answer to the main question the hon.
Minister has said that the scheme has
implemented.

This is known to this House that
this scheme when it was originelly
planned, inspiration was got from the
bare footeq doctors in China. They
wanted to send trained people to the
rural areas like bare footed doctors to
reach the common people. To what
extent it is true that Government has
sent certain medicel kits and some
training facilities to ths States, To
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what exent the scheme has been
successful?

In your mam answer you said that
the Government of Kerala did not
agree along with Government of,
Tamil Nadu to ymplement the scheme
Is 1t not g fact that in Kerala there
bs a much more effective <cheme so
far a. doctors and medicines for the
wvillages s concerned” The enhire
willige. of Kerala we covered by
rural dispensarles hiving doctors,
nurses and md-wines Ovey and
ahot ¢ that the Keija (Mo ~imm nt has
al o p v ented to the Cont al Gov-
ernment the «cheme whith Shrr Kodi-
var ha m ntioned [ woud lhike to
know fiom the hon Mmister to what
extent vour scheme 1+ successful
other States and to whit extent Kerala
can ¢s\puct sour support to implement
theyy mole ¢fectine schemes to help
the people

SHRI RABI RAY To the first part
ol the question let me tell the hon
member that so far as the Community
Health Worker 15 conccrned it 1s a
fact that Clmna had thought of bare
footed doctor But let me tell him that
it was orniginally thought by the Plan-
ning Commission which was formed
under the aegis of Netajr Subhash
Chandra Bose in 1938 In that Report
the concept of Health Worker was
there Then the Bhore Committee
mentioned about the primary health
centres But all along, no specifie
decision was taken by the Govern-
ment After the new Government
took over, we thought of commumty
health workers’ scheme Kerala has
p different system and 1t has not
accepted our system In Tamil Nadu,
evaluation 1s gomng on They have
vet to decide whether to follow the
SGentre’s norms

So far as funding 1s concerned, we
are funding the whole gcheme of the
community health worker

So far as the demand of the Kerala
Government 15 concerned, it is &
specific question and will reply that
when a separate question 15 put to me
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Amendment t{o Plantationg Labour Act

"
*442 SHRI PURNA NARAYAN
SINHA

SHRI SAMAR MUKHLRJEE

Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
p eased to state

(a) whether Government a1+ awa.e
that thr Plaitations 1 thour Acdt 1s out
dated as 1*s provisions do not » forn
to the chanmng times  affc ',  the
‘arious p'antations m the co by,

{(by whethar Government have r»-
cene i demands fiom  plantation
workers for recisting the Plantations
Labour Act with provision fir greatc
penal action against defaultiip/delin
yuent maiagas and

(¢) 1f so the reaction of Govern-
ment thereon?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA) (a)
The Plantation, Labour (Amend-
ment) B1ll intisduced in Rajvy abha
was considered by the Jont Com-
mattee of Parhament and its recome-
mendation, are being examined by the
Government It 18 proposed to bring
the Bill before the Pailiament as soon
as the ¢xamination 1s completed

(b) Yes, Sir

(¢) Government have considered
the representation It 1s proposed to
incorporate measures for stringent
punishment for default.

SHRI PURNA NARAYAN SINHA:
We had a joint committee elected by
the Parlilament flve or six ye®rs ago
In the meanwhile, many things have
happened The old regime hag gone
which used to exploit the tea labour
by not providing them with housing
facilities, medical facilities, secunity of
service, etc  Now, the new Govern=-
ment has taken over not only in the
Centre but 1n the States also There-
fore, in the present context, it s per-
haps necessary for the present Parlia-
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ment to elect a committee to go into
the working conditions of plantation
workers, their socio-economic condi-
tions, security of service etc. They
are like bonded labour. Therefore,
special considcration should be given
to them, I want to ask: whether the
Government will consider appointing
an ull-party parhamentary committee
now to go specially into the conditions
of the plantation workers. particularly
the tea industry of Assam from where
I come, and also to go into their
socrn-economic conditions so that they
can be put into the Plantation Labour
Act?

SHRI RAVINDRA VARMA: The
hon. Member 1s right when he says
that the Joint Committce of Parlia-
ment was set up a few years ago. The
report of the Joint Committee was
presented in 1975. It is precisely be-
cause changes have taken place and
mew Governmenis thave come to
power in various States where plan-
tationg exist, that this Government
thought that instead of rushing ahead
with the report as it was presented
in 1975, the views of wvarious State
Governments should, once again, be
elicited, After eliciting the views of
the State Governments, the Govern-
ment is now revising its attitude to
the various recommendations. What
I said earlier in answer to the main
question was that the Government
propose to bring a new Bill on the
basis of the recommendations of the
Joint Committee as well as the con-
sultations that have taken place
subsequently. The hon. Member made
a suggestion that since there is a new
Parliament a new parliamentary
committe must be set up. I wish to
say in answer to him that the joint
commitice was set up on the basis of
-the Bill that was introduced in the
Rajya Sabha last time. When a Bill
is introduceg again this year, if the
House in its wisdom decides that the
Bill must be referred to a Joint Select
Committee, of course, it is open to the
House to do so.
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SHRI PURNA NARAYAN SINHA:
There is a wide spread complaint that
there is a lot of unemployment among
the youth, men and women, among
the resident labour of the rubber,
coffee, tea @and other plantations, I
would like to know whether the Gov-
ernment is prepared to undertake a
survey of the extent and maturc of
unemploymnt among the resident
labour and partially employed casual
labour who are wholly dependent
upon serving the tea and ollier plan-
tations, the incidence of unemploy-
ment and the measures to be adopted
to devise a new man-per-hectiare ratio
so that more employment opportuni-
ties can be generated in the planta-
tions, particularly the tca and coffee
plantations and more men, residents
and non-residents of tea and other
plantations may be provided with
work. I would like to know whether
the Government proposes to hold a
census and devise the means.

SHRI RAVINDRA VARMA: The
hon, Member has pointed out a very
imporiant aspect of the Labour situa-
tion in the plantation areag and this is
not first time that he has brought up
this suggestion before the House. He
has made more than one suggestion in
the course of his supplementary, At
one point, he talked of a census. At
another point, he talked of an enquiry,
The main point behind hig different
suggestion is that there must be in-
formation collected on the situation
ang steps must be formulated to deal
with the situation. If it is found neces-
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SHRI RAVINDRA VARMA: The
hon. Member has drawn attention to
various malpractice; in the planta-
tions and the hardships that the
plantation workers are encountering
today The Plantation Act was meant
to deal with these problems But in
the light of experience it has been
found necessary to make the provi-
gsions of the Act more comprehensive
and more stringent. (Interruptions)
He 1s anxious to know two things,
whether the Government will issue
instructions to the State Governments
to ensure that the provisions of the
Act are enforced and when the new
Bill will be introduced. On the first
point there i{s a constant attempt to
draw the attention of all the State
Governments to the powers that they
already enjoy and the obligations that
are cast on the plantations. On the
second, I would say that it is our hope
that it will be possible for us to in-
troduce the Bill without much further
delay,
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SHRI RAVINDRA VARMA: One
of the demandg that has been cons-
tantly made is that the present pro- .
visions in the Act should be made
more deterrent and the suggestion has
been that instead of the present pro-
vision which 1s largely the prowvision
of alternative penalties, fine or im-
prisonment, a term of imprisonment
must be made compulsory for those
who violale or infringe the provisions
of the Act. The Government at the
moment 35 proposing to introduce a
clause in the Bill which would provide
for compulsory imprisonment in cer-
tain cases
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MR SPEAKER' You have smid that

Madhva Pradesh Government wanted
to drop it.

SHRI JYOTIRMOY BOSU: The
hon Mimster has used the word
‘Harishchandra® for the Members...
(Interruptions)

MR SPEAKER: ‘Harichchandra’ is
not an unparliamentary word,

st fow wower - ooy sEigw, W
niwaneR avad o7 dware £ | o
gowt gA 1 FAw et @A o ot #

TEE 7., .
(Interruptions)
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MR. SPEAKER: Don't get excited.
Keep cool.

Wt Prw e ;o wirdae w atower
gogd..... (Interruptions)

MR. SPEAKER: Please answer the
question. Don't get bogged down.

sk P smrw g wladw w1 cgR
I ¢ i 27 oft @ i 2 1 s
we maHde &t gar atgd oft emwr
guw | A e meARe & guwt vEeenw
FUET | UF HG TR £ T gHNT IH g
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“As per the extant rules, proposals for
the construction of rond over/under-
bridges should be sponsored by the
Slate Government  (Interrupiions)

TS WE o\ : tgee ®E )
sthr s et et o L L
(=)

MR SPEAKER" Don't record
(Interruptions) **

SIIRI SHEO NARAIN:
to read it I says:

I wanted

“As per the extant rules, pro-
posals for the construction of road
over/under-bridges should be spon-
sored by the State Government/
Local Authority with an undertak-
ing 1o bear their share of cost. For
the road over/under-bridges re-
quired to be constructed in replace-
ment of the existing level crossing
(constructed originally at Railways®
cost), the cost is shared broadly on
50:50 basis between the State Gov=
ernment/Local Authority and the
Railways., For the new road over/
under-bridges (not in replacement

**Not recorded,
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the existing level crossings), the
entire cost (both imtial and recur-
ring) 1s to be borne by the State
Government/Local Authority It is
the policy of the Railways to en-
courage construction of road over/
under-bridges in replacement of
busy level crossings so as to avoid
accidents and traffic detention there-
on Moreover a Railway Safety
Works Fund has been constituted
with effect from 1-4-1966 to assist
tne State Governments who can get
rumbursement of ther share of
co~t ot satetv works like 1rard over/
under-bridges in replacement of
level cios ings from this Fund "
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MR SPEAKER Question Hour 1s
now oves

WRIITFEN ANSWFRS 10
QUESTIONS

Transfer Policy m DGMS

*428 SHR! ROBIN SFN Wil the
Minister ot PARI IAMFN1ARY AF-
TAIRS AND T ABOUR be leased to
st

(a) whether he 1s awarc thit in the
Director-General of Mines Safety
Department there 18 no agreed or
standing staff transfer policy as a
result of which the question of fre-
quent indiscriminate staff transfers
through out India has hecome a Lfe
and death matter of the employees
and

(b) if s0 the steps proposed to be
taken in this matter?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA) (a) and
(b) There is a general policy on trans-
fer of employees of the Directorate
General of Mines Safety Recently
this has been veviewed in consultation
with the representatives of the em-
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ployees assoulation While transfers
are generally made within the agreed
framework, exceptions have to be
made to meet the requirements uf ad-
ministiative convenience, discipine and
public 1nterest

Sealdah-Bangaon Line

1443 SHRI CIIIT1IA BASU Will the
Minister of RAI] WAYS be pleased to
slate the st ¢ »t which the projeci of
doubnng the Rauw 1y track reilween
Staldih and Bonzion of the Listern
Rnlway wheh was  reported to have
been mncluded 1n the Works program
me lor the vear 197¢-80 rests now and

the full tacts 1n 1espect of this pro-
yect?
Tl MINISTFR OF RAIl WAYS

(PROF MADHU DANDAVATE) The
section Sealdah to Dum  Dum has
head four tr chs Doutling of
Dum Dum-Baiasat section has been
mcluded n the 1979-80 Budget along
% th conversion of three flag stations
to croscin,, ctation and other signal-
ltng 1improvemenws op Habra-Bongaon
scction The work on thy Rs 777
oanre projeet wil start i the next
financial year

Offer to containerise Ports

*{34 SHIRI JANARDIIANA
POOJARY
DR P V PERIASAMY

Will the Mimister 0. SHIPPING AND
TRANSPORT be p cased to s.ate

(a) whether Saud: Arabian firm has
offereq to containerise Bombay, Cochin
and Kandla Ports and

(b) 1f so the details 1n thig regard?

THE MINISTER OF S1ATE IN
CHARGE OF THL MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM) (a) and (b) In Au-
gust, 1978, Bombay Port Trust entered
into an Agreement with M/s Marine
Transport International (Bermuda)
Ltd, a wholly owned subsidiary of a
Saudi Arabian Arm  for providing
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container handling facilities at the
Port of Bombay. Cochin Port Trust
has received a similar offer from the
firm but a decision will depend on the
viability of the proposal and its finan-
cial implhcations. There is presently
no such offer 1n respect of Kandla Port,

Working of Barefoot Doctoss

*435 SHRI R. MOHANRANGAM:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Government have re-
viewed the working of the ‘Barefoot
Doctors’ scheme so as to ensure that
the scheme 1s i1mplemented faithfully
and comprehensively according to the
objectives;

(b) if so, the salient features of the
review and consequential action taken;

(c) whether it is a fact that the
Punjab State has urged for a different
pattern to serve their needs; and

(d) if so, the facts thereof indicat-
ing repercussions on all India policy?

THE MINISTER OF 11EALTH AND
FAMILY WELFARE (SHRI RABI
RAY): (a) Yes, Sir, The rctetence is
perhaps to the Community Health
Workers Scheme gg there is no
scheme by the name of ‘Barefoot
Doctors’.

(b) A statement iz laid on the Table
of the Sabha.

(c) No, Sir.
(d) Question rloes not arise.

Statement

A collaborative evaluation of the

Community Health Worker Scheme was
done by the National Institute of
Health and Family Welfare, New Delhi,
All India Institute of Hygiene & Pub-
lic Health Calcutta, Indian Institute of
Management, Ahmedabad, Indian In-
stitute of Population Studies, Bombay,
Indian Council of Medical Research,
New Delhi, and Gandhigram Institute
of Rural Health and Family Welfare,
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Gandhigram, Tamil Nadu. The follow-
ing aspects of the Scheme were cover-
ed in this Evaluation:—

(a) Acceptability;
(b) Parceptions of objectives of

the scheme and roles and res-
ponsibilities of CHWsS;

(c) Selection process;
(d) Training;

(e) Admnistration and
and

logistics;

(f) Performance.

2. The salient features of the Evalu-
ation were as follows:—

(i) There has been a massive sup-
port for the CHW Scheme from
almost al] sectiong of the respond-
ents. Almost ]l respondents want-
ed the scheme to continue, the
reasons for its continuance being
that it provide; timely medical ser-
vices at the door-step and could be
helpful to the poor people;

{i1) There existed variation in the
degree of attainment of chjectives
and roles to some extent and respon-
sihilities to a greater extent between

officials at different levels and the
CHWs themselves;

(i1i) Majority of the commumty
leaders expressed satisfaction with
the selection of the CHWs. It was
suggested that the guidelines for
selection of CHWs  should also in-
clude characteristics like age, sex,
and occupation;

(iv) Physical facilities for training

of CHWs were found inadequate im
certain places;

(v) The qualifiej trainers for the
indigenoug systems of medicine
were not available at certain places;

(vi) Thie need for making the man-
vals and kits avallable during the
training period is emphasised;

(vii) Majority of the CHWs were
spending 2 to 8 houry a day om
work; and
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(vu1) A reasonable period of al
least two years 18 required fer the
develo.ment of & good CHW ard

proper assessment of his woirhing
can be made only threatfter

2 The Stheme was also evaiueted
I'y the Demographic Resecarch (entre
and Insbituie of Economic Growth
University of Delhi Delhh HMowiva
the reviews undertaken by these insli
tutions were lmited to tew selcer d
Primarv Health Cuntres while the (ol-
ahordative study undertfaken by Lhe
» National [1stitute of Health and Family
Welfare covered 142 Primary Hcalth
Centres spread nver all the (ountry

4 The uction taken on the findings
a2t the varlous evaluclion  reports aic
15 follows —

(1) to 1evise the guide-lines for
the selection of Corrn unity Health
Workers indicaling that the pe sons
selected lor traiming as ( HWs should
nat bhe below the age of 30 year~ und
must have a defimte source of in-
wome/carnming,

(11) the doctors 1in  the Pnmary
Health Cenires were  advised that
where the selected CHWs does not
fulfil the laid down criterta he should
not be accepted for traiming and the
village commurity should be adu sed
ic select another person who fuifills
the guidelines laid down

(i) the relat onship of Govern-
ment functionaries and CHWSs have
been clarified The Medical OmMcer,
Primary Health Centre can <iper-
vise the work done by CHWs and
enquire 1nfo the complainis recen ed
against them However he wnll not
take any disciohnarv action against
the CHW but inform the local pan-
chyat about lus findings so that 1t
can put social pressure on the CHW
to work according to the laid down
guide-lines,

(1v) efforts have been made t» en-
sure that the kit and manuals are
supplied to the CHWs during their
training pemnod,

4881 L§—2
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(v) eflorts have also been intensifi-
ed to educate the community 1egard-
ing the scope and hmitations of the
serv ces whith can be expected trom
the Commuuit 1calth Werkers and

(v1) Instructions have been 1ssued
to utiuse the service of private doc-
io1s 1n Ayurvel and Homoeopithy
for1 the traning o" ( HWs

Functions of Economic Wings m
Indian Missions

437 SIIRI C k JAFFER SHa
RIEF Will the Minister of FXTLRNAL
AFFAIRS bLe pleased lo state

(a) what are the functions of the
Economic Wings of the Indian Diplo-
malic Missions 1bioad

(b) whether Government have con-
ducted any study with g view {p as-
sessing whether the objectives for
which these Wings were sct up are
being fully achieved and

{c) 1f so when and with what re-
sults?

THE MINISIER OF EXTERNAL
AFFAIRS (SHRI ATAL BIIARI 1\ AJ-
PAYEE) (a) Feonomie  Wings of
Indian Diplomatic Missions undertake
work connected with bilateral and
multilateral econormic  and technical
co-operation and report on economic
developments m the country and region
concerned

(b) and (¢) The working of Econo-
mic Wings of Indian Diplematic Mis-
sions 1s under constant review by the
Governmeni Periodical  assessments
ale carried out by Foreign Service
Inspectors fo evaluate their perfor-
mance and neces-ary
objectives for which

steps {aken to
ensure that the
these Wings were sel up are being
achieved
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Sabarmati Express

*3440. SHRI VIJAY XUMAR N.
PATIL: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether the Sabarmati Express
running between Ahmedabad and
Faizabad has remained as Express in
name only;

(by whether it takes aoout twelve
hours 1o cover the distance between
Jhans; and Bhopal which is only
6 hours running distance for other ex-
press trains; and

(c) if so, what steps Government
propose to make it faster?

THE MINISTER OF RAILWAYS
(PROF. MADIIU DANDAVATE): (a)
to (¢). As introduction of an additional
train was not  feasible due {o Line
capacily constraints en route, 165/166
Sabarmati Express was introduced by
amalgamation of a number of passen-
ger trains on various seclions and
hence most of the stoppages of these
trains had {io be retained. Speeding
up ct this train is possible only by
withdrawing these halts after prowid-
ing compensatory services which 1s nat
operutionally feasible at present. The
Sabarmali Express takes 9 hours 50
mintutes from Bhopal to Jhansi and 11
hours 45 minuteg in the reverse direc-
tion,
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Improving Suburban Travel

*443. SHRI V.
Will the Minister of
pleased to state;

ARUNACHALAM:
RAILWAYS be

(a) whether Government are aware
of the inhuman and hazardous condi-
tions of travel by suburban railways
making daily travel an adventure in-
to yncertainty; and

(b) if so, the steps taken to improve
the suburban travel in the interests
of the safety of millions of commu-
ters?

THE MINISTER OF RAILWAYS
(PROF, MADHU DANDAVATE) (a)
and (b). Having regard to the availa-
bihty of requisite tacilities, steps are
being taken to introduce additional
suburban trains, extend the runs of
existing trains and also to augment”
the:rr loads Duning  1978-79 thirty
suburban trains were introduced in
Calcutta area, four in Delhi area and
twentysix exisling traing were also
exlended

Proposals are in hand to augment
the loads of the remaining eight car
units in Calcutta area to nine car
units and also to introduce additional
trains. In Madras, EMU services are
proposed to be provided on Madras-
Gun'midipundi section some time after
April, 1979 when the electrification
take; effect. A separate suburban
termimal for Madras area is also being
contemplated.

In Caleutta, an underground railway
line hetween Dum-Dum and Toilygunge
is under construction and also the
doubling of Dum-Dum-Barasat section
has been included in  1979-80 Works
Programme.
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The frequency of peak hour services
cn Western Railway has also been
brought down from 3 minutes to 25
minutes and the number of services
are further to be increased gradually
so as to provide 2 minutes’ frequency
with matching availability of EMU
stock and completion of back up facili-
ties like augmentation of power supply
arrangements, ancillary car shed, etc.
Similarly, on Central Railway, addi-
tional capacity i1s being planned. An
additional corridor  consisting of
double line electrified system in Bom-
bay area is also being contemplated.

A sum of Rs 104 crores 1s being
spent on procurement of 660 new
EMU coaches for suburban services. In
addition, Rs 122 crores will be spent
on improvement tc suburban services

Super fast train between Ahmedabad
and Dethi

" +446. SHRI AHSAN JAFRI Will the
Minister of RAIl WAYS be pleased to
state.

(a) whether major State Capitals
in India are linked with the Capital
by broad gauge and super fast trains;

(b) if so, why the Capita] of Guja-
rat is not linked with Delhi by broad
gauge;

(¢) ig there any plan to provide
super fast train between Ahmedabad
and Delhi via Anand and Godlra;
and

(d) will the Ministry consider the
proposal to extend Pink City Express
. upto Ahmedabad or make Delhi Mail
a Super fast metre gauge train?

THE MINISTER OF RAILWAYS
(PROF, MADHU DANDAVATE): (a)
All State Capacitals situated on rail-
way lineg are already connected with
Delhi by direct fast trains or by con-
nected BG/MG/NG trains.

CHAITRA 1, 1901 (SAKA)
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(b) and (c¢), It is now proposed to
introduce a bi-weekly fast Broad
Gauge train between Ahmedabad and
New Delhi via Anand and Vadodara
in May, 1979.

(d) Extension of 501/502 Pink City
Express to from Ahmedabad apd
speeding up of 1/2 Delhi Ahmedabad
Mails have been examined but not
found operationally feasible.

Memorandum Submitted by Malayalee
4201. SHRI C. K. CHANDRAPPAN:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Prime Minister hag
received a memorandum in 1978 from
the Kuwait Malayalee Samagam re-
garding the problems they face in
foreign lands;

(b) if so, what are theyr problems
and what did they want Government
to do; and

(c) what are the decisions taken by
Government on those problems?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARFNDRA KUNDU): Ta)
and (b), Yes, Sir. The memorandum
confamed certain suggestions such as
extension of Trivandrum-Dubar flight
to Kuwait, construction of an audi-
torium and library in the } remises ot
the Embassy, eflective  set-up in the
Embassy to ensure welfare of Indians
and education of Indian children, an-
poiniment of a Deputy Minister 1n

the Ministry of External Affairs to look
atter the problems cf overseas Indians

and vofing rights to overseas Indians

(¢) The Minisiry of External Affairs
has already replied to the Secretaiy of
the Samagam on the 16th November,
1978. A direct air service from Tri-
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vandrum to Kuwait has started operat-
ing from Sepiember 1978, Welfare of
Indians 1s already being looked after
by our Embasgies and full cooperatien
1s extended by our Missions for solv
g problems including education of
children of overseas Indians. It will
not be possible tor Government ol
India to appoint a Deputy Mimister in
the Mimstry of External Aftairs to
specially deal with the problems of
overseas Indians; nor can an audito-
rium be constructed at presenl There
are already three Indian Schools in
Kuwail. At present only persons em-
ployed under Government of India in
posts abroad are treateq as eligible
under the Representation of People's
Act 1950. It is not possible to extend
this facility to all overseas Indians
without amending the 1950 Act.
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wiver da+ & twe daa

4204, oft wuwwE gEOW AT ;w9
tw Wit oy T w1 g w7 P o

@) af 197718 ok 197879 &
Figar vad  Tod ute am Poas darat
1 amres Tear man ol ey A et
drer Ped 2 et At & R 2w
FOT g%, it

&) a9 1979-80 & sPeare o gv-
my v w1 g wew Prifiew Peen
T g ot gEE v mea 3 Ted wn
s M AR €0

twoamwy # wew s o Yo
e : (%) 197778 & giew &
197980 # gl wwaed, 1979 &=
artes it wwng Twd i ww fest
74 s afow FET 3 AEEAR AFS
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1977-78 1978=79
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1 2 3 4 5

wia . " . 10,904 9,936 10,347 9,701
i N . i 10,913 9,985 9,352 8,683
o . 10,520 9,696 9,560 8,943
LU . . i 10,877 10,127 10,052 9,639
e . . 10,480 9,626 9,652 9,258
famewe . i - ‘ 10,963 10,103 9,635 8,898
T : . . 10,070 9,235 8,935 8,423
ELE g | 10,786 9,439 9,563 8,859
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1 2z 3 4 5
feamt 10,672 9,548 9,979 9,292
EELrip! 10 311 9,789 9,748 9,435
FLET 11,014 10,297

aTe 10,801 10 274

e @5 & ate & 2/3 Tew
gee Paar aren @ awr W Figer @t
7 agw & P viefew et 9@ ofe
aft af i ot et wed 10—15
s Pagre oy rar s g

@) 197980 & Pem wexrt =1 et
g wmal &t mer s 7 Peo odfye
Tt &1 at=w w7 Prar or w2

Relations with Iraq

4203 SHRI SHIV NARAIN SAR-
SONIA Wili the Miuster of EXTER-
NAL AFFAIRS be pleased to state

(a) the dates on which delegation
on friendship, commerce, education,
agriculture, industry ete, were ex-
changed between Indm and Iraq dur-
ing 1978 and the number and names
of the membersg of Indian delegations,
and

(b) the names of institutions and
projects in Iraq where Indian workers
are engaged?

THE MINISTER OF STATE IN THE
MINISTRY of EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU) (a)
and (b) The information 1s given 1n
the attached statement
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(b) Names of the institutions/projects in which Indians are working in Iraq

Name of the Orgamsation

Name of the project bung executed

Indian Ot zanisations Logineening Projects India Lid

Nition il Bulding Constiuction Co .

Bridge and Roof (Sub Contiactor of EPI)

Wata ind Power Consultancy St1vice (WAPCOS)

Shah Gonstruct: m of Bombay

Coontinent al € nstiuc tion Go

Dosal Pyt Tl
Mj/s Ansal Propeitics %

Ramy > wahwal

Dalal Consultants Bombay
Woestern India Ercctors
M/s K Arumugham & Co , Bangalore .
Try-Star Builders (P) Ltd

M/s NGLF-AEF Engg Co , Bangalore

1 Construcuion of Grain Silos 1n Northern
Iag

2 Construction of Grain Silos 1n Central
haq

3 Watar Reseach Centre Projoet
t I'/Radww Centie Projct

1 Sewuage Projct Baghdad

2 Baghdw Umveraty Projct

3 Road Flyovur Project Baghdad

1 Constiuction of Grail *alos,

Unda different projects of the Government of
the Republic of Iraq

1 Khulher  Project, Iraq

2 IDlla Proyect

1 Sewcrage Plant Project Amaiah
2 Stwerage Plant Project Nasinyah
Pipthine  Pioject near Amarah
Grun Silos at Shirkat

Small Allied Steel Tanks Propct at
Basiah,

Feitllizer Complex, Al-Qaim

Harthn Power Project, Near Basrah
Baghdad University Project

Baghdad Umiversity Project
Petro-Chemical Complex Project Basrah

AFCONS % . o . " B Giain Silos Project 1n Northern Irag
Mjs RCCONDO Ltd . . Grain Silos 1n Noith Iraq
Mj/s UP State Bridge Corpn Jalwala Bridge
Indian Road Construction Corpn . . Jalwala Bridge
Note  Indian workers are also working at different places in Irag executs ojects under the
Minustry of Industry, Government of I tate Orgamsations for Water & Sewerage

Projects and the State Orgamsation for
companies executing projects 1n Irag.

1l & Land Reclamation, as also in foreign
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Vacant Posis for Schéduled Tribes

4205, SHRI KUSUMA KRISHNA
MURTHY: Will the Minister of
RAILWAYS be pleased to slate:

(a) total number of Class I, II, 1II
and IV posts lying vacant gg on Ist
January, 1979 reserved for Scheduled
Tribes in each zone of Railways; and

(b) whether Government would fill
up the backlog vacancies in respect of
the ST candidates through mass
media?

THE MINISTER OF STATF. IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) and (b). Infor-
mation is being collected [rom the
Zonal Railways and will he laid on
the Table of the Sabha.

Construction of Inter State Roads

4206. SHRI VAYALAR RAVI: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government received
any proposals from the State Govern-
ment of Kerala for the construction of
inter State roads;

(b) if so, the details thereof;

(¢) whether Government had taken
any decision on these schemes;

(d) if so, the details thereof; and
(e) if not, the reasons for the same?
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THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM) (a) to (e): Presumb-

Written Answers 354

following proposals forwarded by the
Kerala Government for loan assistance
under the Central Aid Programme of
State roads of inter-State or econome

ly, the Member 1s referning to the importance for 1873—85 Plan period:
st Estimated
No. Name of the Scheme cost

— ——

1 Kottoor- \Ambasamuciam road

(Rs 1n lakhs)

. . . 100 00
2 Cochin-Madurairoad . . s . 5 16v0 ov
3 HillHighway (Alacode to Mysoie) . . . . 800 0o
4+ Trnvandium Shencottah Road upto Thenmala in Kerala Boundary 130 00
5 Top Station to Kodaikanal road (p » tion lying in Kerala State) 23 on
6 Main Central Road-Reach I km ofo to 43/200 . e " 103 0O
7 Consttuction of a bridge actoss Chandragui river and 1s approaches . 6o oo
i ToraL . 2818 oo

According {o the State Government,
the sthemes 4t Sl Nos 1, 2, 4, and 5
above have nler-Stale importance as
they provide conneition to importani
centreg 1n Tamul Nadu

No decision on these proposals has
however been pessible as the alloca-
tion and scope of works for 1978—83
Plan has yet to be finahsed

Bridge Over Brahmaputara

4207 SHRI BEDABRATA BARUA.
Will the Mimster of RAILWAYS be
pleased to state:

(a) whether work has started for
the construction of the proposed bridge

over the Brahamputrg at Silghat in
Assam; and

(b) the target date by which the
work 15 expected to be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) (a) Prelimmary ar-
rangements for starting work on the
project have already been made,

(b) Work 1s targetted for comple—
tion 1n about six years’ time,

Bridge Connecting Mandapam to
Pamban

4208 SHRI T s NEGL Will the
Minister of SHIEPING AND TRANS-
PORT be pleased to state.

(a) whether the bridge connecting
Mandapam to Pamban connecting the
mainlend to Rameshwaram island has
been constructed;

(b) if not, how long wnli 1t take for
the completion,

(c) 15 it g fact that the contractor
has not been able to complete the work
within the contracted period; and

(d) 1f so, what action Government
propose to take m order to complete

the bridge and open 1t for traffic to
the publie?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT
(SHR] CHAND RAM) (a) No, Sir.
This work 1s still |in progress
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(b) It 1s likely to be completed by
end of 1981.

(¢) Yes, Sir.

(d) Keeping in view the financial
difficulties of the contractor, the
severe set back to the progress of
work caused by the recent cyclone of
November 1978, and also keeping in
view the probable increase in cost of
the work 1n getting the balance work
executed through other agencies, and
the additional delay involved in fixing
such agencies, a proposal to continue
getting the work carried out through
the same contractor is under exami-
nation by the state Public Works De-
pariment, after watching his perform-
ance on the work for about s1x
months, after which necessary steps
will be taken for completing the bal-
ance work.

Unemployed Doctors

4209. SHRI BAIRAGI JENA: Will
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

(a) number of doctors unemployed
till today after completion of their
diploma courses in respective medical
Universities of the country;

(b) State-wise figures of such doc-
tors; and

(c) what steps Government propose
to taken to employ these doctors in
the country?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY): (a) to (c). The Government
of India are not aware of any Univer-
gity in the country which conducts
Diploma courses in medicine, for pri-
mary registration. The Government
are also not aware of the existence of
any ‘Medical University’.
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Nopm Utilisation of Grants by Orissa
Statle

4211 SHRI PADMACHARAN SA-
MANTASINHERA: Will the Minister
of HEALTH AND FAMILY WEL-
FARE bLe plcased 1o gtate:

(a) is it a facl that the Orissa Go-
vernment is not utilising the medical
grants/aids subsidies sanctioned by
the Centra] Government;

(b) if so, how much amount has
been granted to the Orissa Govern-
ment and for which scheme, since
1876-77 to 1978-79 year-wise; and

(¢} what is the balance amount
kept with the State Government and

what amount has been returned to
the Central Government scheme-wise?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY): (a) to (c¢). A statement show-
ing the amount of grants-in-aid re-
leased to Orissa State Government and
expenditure figures as reported by
the State Government, for the years
1976-77, 1977-78 and 1978-79 (upto
December, 1978), scheme-wise, is at-
tached. The figures of expenditure
are, however, provisional and have
still to be confirmed by the Accountant
General, Orissa. It will be observed
that there was no saving during 1077~
78 and 1978-79 (upto December,
1978). Only during 1976-77 there was
a marginal unspent balance.
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Provision of Crossing at DHAP
DHAPI Railway Station

4212. SHRI SOMNATH CHATTER-
JEE: Will the Minister of RAILWAYS
be pleased to state:

(a) whether any representation has
been received, inter wlia from
Lakashmukantapur-Sealdah  Railway
Passengers’ Associalion, P.O. Dakshin
Barasat, District 24 Parganas for pro-
viding crossing arrangement at DHAP
DHAPI Railway Station of Sealdah
South of Eastern Railway;

(b) if so, steps taken for providing
such arrangement; and

(c) whether any scheme has becn
finahised for the same, if not, the
reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN). (a) Yes

(b) and (c). The need for a cross-
ing station at Dhap Dhapi Station has
been recognised This work will be
considered for inclusion in a subse-
quent budget.

Revision of Yardsticks in Carriage and
Wagon Department

4213. SHRI SURAJ BHAN: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether it is a fact that most
of the yardsticks laid down in Car-
riage and Wagon Departments on
Northern Railway were fixed before
1960;

(b) whether the said yardsticks
gsuit the present work specially in
view of the sophistication and moder-
nisation of rolling stock in comparison
to earlier rolling stock; and

(e) if so, by what time Government
propose to revise the old yardstick
and provide staff accordingly to im-
prove the efficiency in the Railways?

THE MINISTER OF STATE IN
‘THE MINISTRY OF RAILWAYS

MARCH 22, 1979
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(SHRI SHEO NARAIN): (a) to (c).
Each Railway has its own yardstick
evolved on the basis of workload and
special local features. The require-
ment of staff is reviewed periodically
and the strength is updated to match
the workload. Each Railway also has
a Work Study Organisation to under-
take specific investigations, as consi-
dered necessary, in respect of the ac-
tual requirement of additional staff.
Periodical reviews are carried out to
ensure adequacy of staff vis-a-vis
Traffic needs and condilions.

As regards the position on the Nor-
thern Railway it may be mentioned
that some yardsticks for maintenance
staff of coaching and goods stock were
issued mn 1956 and 1957 and some in
1062. In view of sophistication and
modernisation of rolling stock, a re-
view has been undertaken by North-
ern Railway to examine the additional
staff input required to meet the pre-
gsent workload.

Examination fee for appointments

4214. SHRI BHAGAT RAM. Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) what is the income and expen-
diture from advertisement for ap-
pointment of the candidates during
the last three years;

(b) whether he will consider to
abolish charging examination fee, etc.
from the candidates in view of wast
unemployment and poverty; and

(¢) if not, what are the reasons?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Infor-
mation is being collected and will be
laid on the Table of the House.

(b) No examinsation fee is charged
from the candidates. Candidates are
required to apply on prescribed ap-

et b il
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plication forms which are priced at
Rs. 2 (50 paise for SC|ST).

(c) Does not arise,

Invention of Indothrin

4215. SHRI PABITRA MOHAN
PRADHAN: Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether Government are in-
formed of the invention of “Indo-
thrin” in a new formulated manner
which is highly toxic to mosquitoes,

- cockroaches and common flies; and

(b) if so, whether Government
have experimented the same for des-
truction of mosquitoes etc., the cause
of malaria? '

THE MINISTER OF HEALTH AND

FAMILY WELFARE (SHRI RABI
RAY). (a) Yes, Through a News
item only.

(b) The Directorate of National
Malaria Eradication Programme have
not yet experimented with the new
insecticides ‘Indothrin’.
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Report of Expert Commiitee on Gov-
ernmen{ Medical Stores Depot.
Madras

4217. SHRI A. MURUGESAN: Will
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to refer
to the reply given to Unstarred Ques-
tion No. 605 on 23rd November, 1978,
regarding Report of Exvert Com:iites
to Government Medical Stores Depot,
Madras and furnish the reply to Part
‘C’ of the question with details?

THE MINISTER OF HEALTH AND
FAMI. Y WELFARE (SHRI RABI
RAY): To implement the recom-
mendations of the “Expert Commit-
tee” a detailed Project Report is ne-
cessary. In order to prepare such a
Project Report, consultation with the
Experts in the field of manufacture
of transfusion solutions is a prelimi-
nary vre-requisite. Accordingly ac-
tion has been initiated to engage con-
sultants with the help of Food and
Drug \dministration of Maharashtra
Government.
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Test Tube Baby

4220, SHRI SUKHDEO PRASAD
VERMA :; Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) the progress so far made in as-
certaining correct facts of the claims
made by Calcutta doctors in the mat-
ter of test tube baby born during the
last year;

(b) whether Government is intend-
ing to have a proper conference of
eminent scientists for a detail apprai-
sal in the matter of such claims;

(c) if not, the reasons therefor; and

(d) what further opportunities are
being provided to such doctors to
carry on the research on the issue?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY): (a) to (c). The Government
of West Bengal had appointed a Com-
mittee of experts to verify the claim
of the birth of the world’s second test
tube baby in Calcutta on Srd Octo-
ber, 1978, following experiments done
in private capacity by three doctars.
The Committee came to the conclusion
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Lines in Mining Areas of M.P.

4222. DR. LAXM] NARAYAN PAN.
DEYA: Will the Minster of RAIL-
WAYS be pleased to state:

(a) whether Government have any
scheme, to provide railway line faci-
lities in mining areas of MP.;

(b) is there any proposal from the
MP. Government, and

(¢) action ‘aken in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN). (a) There
1s an approved scheme for construc-
tion of Karailo-Jayant new railway
hine for facilitating mining and move-
ment of coal from Jayant in Smgrau-
i area of MP

{b} and (¢) Madhya Pradesh Gov-
ernment has been suggesting from
time to time a few new lmme projects
1n aiteas having mineral deposits. Of
thrse, Dhallh Rajhara-Jagdalpur and
Ranchi-Korba links have already
been surveyed and the survey of Bis-
rampur-Barwadih section is in hand.
Planning of the construction of these
lines is, however, hnked to a large
extent, with concrete proposals for
explottation of the mineral deposits,
generating adequate traffic for the pro-
posed railway lines.

oo vt 'y wet qw

4223, o wwel: T dw St aw
vt ® rw wd P

®) wiger alt f & dfer o P
ow ¢ Pt o e mw o

) ¥ it @ aw s et e
wr Powfor 7wt @ war wwor o, At

o = wl w ghed W W
Pormfor o ww Pwror Ay 2

w dwew O Tew A (R Tew
) () dnsiow @ w pEed

Written Answers 78

g e 2 W o ¥ Pews oy
fefgmraidt (10 Pesft) alv W
wrag ot (9 M) 1 g wEt @
foEt o o Peetates o e
o & —

(1) Pefear oft ot @ fiw dom
g i

@ ®r aft mrE i @ de
A 7 w1 g

att et o wiw & o g Pt ot
# Pewar @ o wwor ¢ 2

wrew afv vhewn swoer s (R v
) ;o aw g wrd ® Pen Py
el 't WY pEEET € TR W g
wr oy @ Prwet wror wiw @ oA W
Prwar of tur o 1 Ty, P W @ @
wrd ot witent ot ar oft €0



79 Written Answers

wrtos @aswt g Tewt ofeerw
P ot orfret & .Tewt sl W

4225 sft ger vw QR @ AT AGEA
att wtrwgw W @7 o St oo w5
P :

m af 1978 # Pewd  aies

garsat 3 tgeet ofvegs P =t o
wat 5t wart @ Pod weiwe g omdgw
Ped oft oo @ Paewt @At Wl
vrime fgd md @ ot Tweet &t
qrire aft Prd ot &, ot

(@) Irda aErtes gaEAt ® tead
args ot w1 HOe UTEy Wt A
afewr ofror @ wgwi A Yewteer o
it g @ Twod omdgw o Tavent
w2 ot P amdger ax ol oft Pram
i g ol zv= w1 s B 2

wlerw afy cheorer swew & et
w Wit R v ¢ (3 1978 B
gitrer S arntes et & Toeet ol
Yorarer @ ofearae @ ondts glerge? & W
o ar gbye deat @ Pt oger @ Aoy
@ arh a=f q@ * Pee amww Pewr
o g% T aemem atest @
mar ardgat w trew wTwr @ g
graid st Hew R 1 ¥w
Wy I Ftwe et ot g wd A
star Perar mar

@®) ot do wrw o frwh @
T qfg & wie' oy now et o o
Pt gorter genies geat @ teh
= Fowrtrwr ot o ot

MARCH 22, 1979

Written Answers 8o

..Master Plap for Rural Roads

4226 SHRI P. M. SAYEED:
SHRI M. V CHANDRA.
SHEKARA MURTHY:

SHRI A, R. BADRI-
NARAYAN:

SHRI C R, MAHATA-

Will the Minster of SHIPPING
AND TRANSPORT be pleased to
state

(a) whether Centre has urged the
State Governmentg t, prepare Master
Plang for rural roads to accelerate
the development gf rural areas:

(b) it so, details of th, proposed
plan,

(¢) whethey Centre has offered
financial assistance in this regard:

(d) how many State Governments
have agreed to the proposal; and

(e) the detailg of the Master Plan
prepared by the State Governments?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT
(SHR1 CHAND RAM): (a) Yes, Sir.

(b) A 15-Year phasing period for
financial investments and physical
kilometreage reguired has been sug-
gested keeping in view the national
objectives set forth in the Draft 1078-
83 Plan which povides for completing
by 1983 the work of Linking all villages
of 1800 and above population size by
all-weather roads and about half the
number of villages with population
between 1000 and 1500 that might re-
main to be connected with all-weather
roads as on 1-4-1978, the remaining
half being covered in the perlod 1083-
88. The States bave also been advis-
ed to prepare district maps showing
the rura] roads as well as other cate-
gories of roads, while preparing the
suggested master plans.
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(c) No, Sir Rural Roadsg are en- MENTARY AFFAIRS AND LABOUR
urely mn the State Sector and State be pl~ sed to “late
\nmenis ale accordingly con- (8) whethey agriculture labour en-

cernci mn the matter quiries were made recently, and

(@ and (e) An idea o1 the fin - (b} 11 so the 1csults thereof?
d

elal 1ivestments 1nvolved has heen 111 MINIS1I { OF STATE IN THE
suppiel so a1 bv Andhia Pradesh, MINISTRY OF I ABOUR AND PAR-
Biha Harmana Kanitaka Maha- IIAMICNTALRY AFFAIRS (SIIRI LA-
rashtia and Triyura but the distiact BANG SAD (&) Fowr Aguruliml/
10ad maps have been reccived oniy Rui 1l Labour Enquiries have heen
irom llaryana and Tripuia conducied 1n the vear 1950 51 1956

57 1964-65 and 1974-75
Agriculture Labotr Eng (bY A Statumuent showing tl e mamn

4297 SHRI P RAJAGOPAL NAl findmgs of Aga uiwal Rm.l L.bow
‘DU Wil the Mimister of PARLIA- Fnquiries 15 cncloced
Statement

Afun Fandin ¢ of 1 ricultural Rural Tabowr tn Fng 1 ¢

st Agni-  and Agre 1at Rual  2nd Ru-
cultural  cultural ] abour ral
Enquiry Lnguny Lnguuv Labour
1950 51 1980 5~ 1904 65  Fnquiry

1974 75
! 2 3 4 5
Estimated Number of Rut 1l Households (In Millwon) 58 9 6h 6 70 4 82 1
Percen tcultural Labour Households to Ru-
mﬁ?&ﬁ- 3004 245 21 B 25 3
* Percen of All Rural Tabour Howscholds to
Rural olds 25 4 30 3
g
Agricultural Labour Households All Rural Labour Households
. 15t Agri-  2nd Agn- 1st Rural ond Rural 1st Rural 2nd Rural
%tuul cultural !n.;:our El;our ﬂcmr EI::nu'
wry wry ury wry uiry uiry
1950-51 ln:st-.'a 1964-65 197475  1964-65 1974-75
' R 3 4 5 6 7
P Extent of W,
(s ! n jm
ﬂ‘nﬂgfm
Male . ) 189 194 217 193 19 192
Pemale . 120 131 149 138 161 137

————— s
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1 2 3 4 5 5 7

Amag' size ﬂJ‘M ﬁ'ﬂﬂl«bﬂ‘ﬂ
Earners per I abour Househol

Amaic size of the
Houschold 493 44 447 4 74 4 5! 4 70
Average number of Earners 2 00 120 2 or 2 34 2 00 2 30

Average D uly Egrings of Workers
Engaged Agﬂﬁ'dmd Operations

(i Rs )

Men 1 09 o g6 143 3 24 141 3 26
Wormen o 68 o 59 095 2 27 o B 228
Children o 7o 0 53 o 72 1 B2 o 76 1 83

Operation w15 Average Daily
Earmngs of All dgruultural

Workers (in Rs )

Man
Ploughing N 105 1 00 1 39 335 130 335
Sowing . I 51 374 I 53 372
Transplanting 116 111 1 b6 3 34 1 86 3 38
Weeding 0 i9 o 88 I 42 3 o7 1 38 3 11
Harvesting . 1 26 o 93 143 3 4! 142 34
Others . . 1 38 311 139 313

Wommen
Ploughing . 1oz 2 42 o 88 2 85"
Sowing . . B o 6o o B2 0 97 2 57 o048 2 6o
Transplanting . . o 72 o 69 115 2 46 1 00 ‘50‘
Weeding . 0 54 0 52 o 8y 195 o 81 195
Harvesting o179 o8 o 95 2 38 09y 2 39
Others . . - - o 92 2 30 0 92 2 29

JIndebledness

Percentage of Indebted
Housholds . . a5 639 606 64 98 654
Average Debt per Houschold

{inRs) 47 ] 148 387 148 895

Average  Debt In-
debted H; (mRs) 105 138 244 584 251 6os

-
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86-

1 2 4 L] 6 7

{a) Aoerage Debt by Sonrce

Co ope ralive Socicties 1 2 12 37 4 34

Fmployers 22 21 48 50 45 58

Money lenders 28 47 7% 270 8n 281

Shopke epers 6 7 18 19 21 b+t

Banks 21 24

Others b 61 LT 155 ar* 163
(b) Aierage Debt by Py pore

He usehold Consump 1n 7% 64 130 281 130 284

Marriige and other eeremo-

mals 1y 33 59 1o 62 ny

Production pur poses 10 26 20 71 30 77

Otheis 15 21 i 24* 38

Moi¢ than one Purpos 5 85 5 8g

*I1 includes Re

ot warlnble
Goods collected in Britain for floed
victims in India
4228 SHRI BALWANT oINGH

RAMOOWALIA Wull the Minister of
EXTERNAL AFFAIRS be pleased to
slate

(a) whether Indiang hving m UK,
UK Red Crosg Society and some
other wvolunteer assotiations collected
garments, blankets, medicines to send
to India to help the flood victims of
September, 1978 in the country;

(b) whethey Indian High Commus-
sion ;n UK refused to accept all
these goods ang also refused to send
these to India;

(¢) whether Indian High Commis-
sion told these associations that he
can accept only cash gmount and send
to India; and

(d) if yes, what steps he has taken
in this matter?

1 oo for which source and purpuse was not known

THE MINISTER OF STATE IN
THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI SAMARENDRA KUN-
DU) (a) Yes, Sir Whale 1t 1s true that
some individuals approached the
High Commussion for accepting do-
nations 1n kind no Assouation ap-
proached the High Commuission 1n this
regard

(b) to (d), The High Commission of
India in London in its imtial appeal
clearly indicated that only cash do-
nations need be sent for assistance to
flood victims mn India. This was be-
cause of enormous difficulties faced
by High Commuission imn transporting
large quantities of goods sent by
various Organications in Brnitan to
India House for the victims of the
Cyclone m South India m 1877 The
High Commussion had to repack the
goods and arrange their transporta-
tion to airport through forwarding
agents which led to considerable de~
lay 1n the goods reaching India Most
of these articles were old and used
clothes.
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Attaching more Bogies to Traing run-
ning hetween Delhi-Bombay

4230. SHRI V. G. HANDE: Will the
Minister ,of RAILWAYS be pleased
to state:

(a) whether there is a heavy rush
in the traing which run between Delhi
to Bombay;

(b) whethe, Government propese
to consider to increase more hosgies
in the trains for the removal of diffi-
culties of the passengers;

(¢) if not, what are the reasons;
and

(d) if the answer of part (b) is in
affirmative. by when more bogies will
be attached,

MARCH 22, 1979
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THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (5SHRI
SHEO NARAIN): (a) Yes.

(k) to (a), Augineniation of the
existing traing between Bombay @nd
Delhi is not feasible for want of rcom
on these trains. 1In order to sovide
relief to passengers on Delhi-Bombay
route, it is proposed to extend 580G
Jammu Tuwi—New Delhi Exprese to/f
from Pune from 1-4-79 and to intro-
duce a direct bi-weekly fast {rain
between New Delhi—Abhmedabad wvia
Vadodara in Mav., 1972, This will
divert the through passengers bevand
Bombay towards Pune/Goa etc.. and
also the intermediate prienger: bet-
ween. New Delhi and Vadedara and
release arccommodation in the cxist-
ing trains for through passengers Let-
ween Bomhay and Dethi both on Cen-
tral and Western Railway routes.

Hindi Teachers for Intensive Countses
in Foreign Countrieg

4231. SYIRI NATVERLAL B. PAR-
MAR: Will the Minister of FEXTER-
NAL AFFAIRS be pleased to siate:

(a) whethey j; is a fact that seve-
ral countries in the world have Te-
questeq the Government of India to
send Hindi teachers to give intensive
courses of Hindi there;

(b) if so, the number of Hindi
teachers working at present in var-
ioug countries; and

(c) the incentive available, the
mode of selection and other details
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU). (a)
While no specifie request has been re-
ceived from foreign Governments for
intensive Hindi courses, Hindi tea-
chers hzve been sent to countries ah-
road under various schemes,

(b) Eight Hindi teachers are pre-
sently working abroad (four under
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the Cultural Exchange Programme,
" three under the scheme of Propaga-
tion of Hindi abroad and one under
the scheme of Indian Council for Cul-
tural Relations).

F (¢) (i) On final selection, the servi-

| ees of Hindi teachers are obtained by
the Counecil normally on deputation
terms by which he is allowed to draw
the scale of pay to which he is en-
titled in his parent department, plus
other perquisites as admissible under

| the IFs (PL&CA) Rules. Other
benefits include {ree passage for the
teacher and family, furnished accom-
modation, children’s educational al-
lowance, additional foreign allowance
in lieu of income tax, ete.

(ii) The appointment of Hindi Lec-
turers abroad is made through Selsc-
tion Committee consisting of one re-
presentative from  the  Minisiry of
Education & S.W_/Department of Cul-
ture, two academic experts on the

particular discipline and Secretary,_ ’

ICCR.

Benefit uf ad hoe Service in Provident
Fund Organisation

4232, CHOWDHRY BALBIR
SINGH:
SHRI GYANESHWAR PRASAD
YADAV:

Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether in Employees’ Provi-
dent Fund Organisation some
Assistant Commissioners Grade I who
were officiating on Ad-hoc basis for
8—10 years have been made regular
only from 17-11-1978 and not with
retrospective effect and if so, the
reasons therefor;

(b) whethey employees upto the
level of Provident Fund Inspectors
Grade IT have been given the benefit
of ad hoc service for futher promo-
tion; and

9o

(¢) if so, whether the benefit of’
ad-hoc service is being extended to
Asstt. Commissioners, Provident Fund
Grade I for further promotion on the
same lines as in the case of other em-
ployees and if so, when and if not, the
reasong therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (DR. RAM
KIRPAL SINHA): (a) Yes Sir. Regu-
lar promotions are made effective in
the case of persons who have already
been officiating on ad-hoc Wasis with
effect from the date of the meeting
of the Departmental Promotion Com-
mittee and in the case of others, irom
the date of assumption of their charge
of the new posts,

(b) Orders have been issued by the
Central Provident Fund Commissioner
who is the appointing authority that
non-gazetted employees who have
been regularly aprointed to the posts
against regular wvacancies and have
completed three years continuous ser-
vice including ad-hoc period of szer-
vice would be eligible for promotion
to the next higher post provided they
have completed the probation veriod
satisfactorily and are assessed fit for
pramotion,

(c) According to the Employees’
Provident Fund (Commissioners) Re-
cruitment Rules, 1966 as amended
from time to time, the posts of Re-
gional Provident Fund Commissioner
(Grade-III) /Deputy Regional Provi-
dent Fund Commissioner are to he
filled by promotion from amongst the
Regional Provident Fund Commission=
ers (Grade-IV)/Assistant Provident
Fund Commissioner (Grade-I) (Head-
quarters and Regional) with three
years’ service in the grade rendered
after appointment thereto on a regu-
lar basis. The question of reckoning

the ad-hoc service rendered by the-

Assistant Provident Fund Commis=-
sioners (Grade-I) for purposes of
their promotion to the higher post
does not arise,

t
i
:
}
1
1
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sft L] h : (¢) if so, whether Governmeni pro=-
pose to include in the list of inescap~
W : s able woerk and accord techmical and
hﬂr ot g wa =t L financial sanction to it as per the sug-
! geslions of Additional Chief Engineer,

(%) T ITWT WA TgArw 6 GOAd,
1979 & ‘gmy gomer & @ S W
‘“gugy qra® WEAw giwe ddw g
yaf fids 3 ol gwnaw aEER B
it Peemar war &

@) afg o, @ @ I & AW A
n’i‘h‘?‘!ﬁ'ﬂ'rz‘.aﬁ

Gn ¥ W oFm e ed @ tew

i g FAR W E E 7

frdwr swrew 3 oow e (of W
W:m)sﬁﬂl

@) Tuft anf & g e
ﬂﬂ?nﬁmwtawmz“ a9 T
Qar qrAen @ W : ¥R *
dm‘h'an%aiwﬁrma‘s

@T) FTAR T T g TAeewe P
e g tx gd Prdww e s
wgw # qu W witew 7w @R

Construction of Link Road connecting
Highways No, 5 and 42

4234. SHRI D. AMAT. Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(&) whether about 5000 Commercial,
Transport and P.CU. vehicles pass
every day crossing railway level at
Nirgundi Railway Station of South
Eastern Railway and the level cros-
sing falls within the shunting yard
which brings about hindrence te fast
moving vehicular traffic;

(b) whether this road passes touch-
ing the populous and Industrial cum-
plex vit. Chowdwar Textile Mills,
Titagarh Paper Mills Talcher Ferti-
lizer and Therma] Station, Hirakud

National Highway Projecis for the con=-
struchon of link 10ad connecting
National Highway [Nos. 5 & 42 near
Chowdwar?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) Yes, Sir.

(b) National Highway 42 passes by
the sides of Chowdar Texiile Mill and
Titugarh Paper Ml and further
serves the traffic meant fou Talcher
Feitinzer and Thermal Station, Hira-
kud Hydro-Electric Station, Rajgang-
pur Cement Factory and Rourhcla
Steel Plant.

(c) It has been tentatively agreed to
mnclude this work in the current Five-
Year Plan (1978—83). The final view
in this matter will, however, be taken
considering the inter-se prionfies of
N.,H. Works and the overall allnca-
tion available for the purpose.

Construction of Bridges over Chambal

4236, STIR1 CHHABIRAM ARGAL:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to siate:

(a) whether Government have given
sanction and financial assistance for
the construction of bridges over Cham.
bal Athar, Chambal Pali Ghat and
Chambal Pinhat Ghat; and

(b) whether it is a fact that the
Rajasthan Government have been en-
trusted with the work of construction
of bridges over the Chambal Pali Ghat
and Chambal Athar Ghat located on
the border of Madhya Pradesh and
Rajasthan?
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THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) and (b). Presu-
mably, the Member is referring to the
bridges over Chambal river on Karau-
li-Mandrail-Morna and Swaimadho-
pur Sheopur roads. These bridges,
when constructed, will fall on State
roads and the Rajasthan Government
are, therefore, primarily concerned
with them. However, with a view to
assist the Rajasthan and Madhya Pra-
desh Governments financially who are
sharing the cost of the bridges, loan
assistance of Rs. 65 lakhs and Rs. 200
lakhs for these two bridges respective-
ly was approved in the Fifth Plan.
Further action to utilise the loan and
execution of the work rests with the
Rajasthan Government who have to
execute these projects. The Pinhat
Bridge is not covered by any Central
loan assistance.

Tea in Earthen Cups

4237 SHRI DURGA CHAND: will
the Minister of RAILWAYS bz pleas-
ed to state:

(a) whether it ig a fact that he
recently suggestedq for introducing
Kulhadds (earthen cups) for serving
tea at Railway Stationg tg restore
jobs to thousands of porters; and

(b) if so, whether the Railways
have accepteq his suggestion and
introduced the scheme; if so, what are
the detajlg thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) and (b). The
matter is under examinati.n.

Staff Strength in D.G.M.S.

4238. SHRI ROBIN SEN:

SHRI DINEN BHATTA-
CHARYA:

Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:
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(a) whether the reduction of the
existing staff in Director-General of
Mines’ Safety Department had been
implemented immediately by the
DGMS Administration whereas the re-
commendation fop creation of new
staff posts hag not besn implemented
as yet;

(b) if so, the reasons therasfor; and

(c) why the Service Association of
DGMS is still being pressurised for
allowing another Study Inspection
Unit team there in DGMS on their
legitimate demand for creatiqn/saic-
tion of new non-gazetted staffi posts
consequent upon the up-gradation of
the officers?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
No, Sir. The Staff Inspection Unit of
the Ministry of Finance did a Work
Study of the Directorate General of
Mines Safety (Hedquarters) in 1966
and recommended creation and aboli-
tion of posts in various grades. Seve-
ra] of these recommendations have
been implemented.

(b) Does not arise.

(¢) It is the policy of the Govern-
ment to undertake a Work Study of
Organisations, to review staff strength
periodically.

DTC Fare from Ajmeri Gate to Patel
Chowk

4239. SHRI BHARAT SINGH
CHOWHAN:

SHRI K. PRADHANI:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the total Kilometre coverage of
D.T.C. buses running between Cen-
tral Secretariat and Ajmeri Gate and
itg distance from Ajmeri Gate to Patel
Chowk:
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(b) the reasons for charging 40
paise upto Patel Chowk from Ajmeri
Gate while the distance is not even
4 Kilometres; angd

(c) steps taken to remove similar
discrepencies in fare structure on

other routes also?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) The route dis-
tance is 5 Kms. from Ajmeri Gate
to Central Sectt. and 3.3 Kms. from
Ajmeri Gate to Patel Chowk.

(b) and (c). The fare charged is
30 paise. Thus, there is no disecre
pancy.

Construction of C.G.H.S. Dispeasary
in ‘D’ Block, Janakpuri

4240. SHRT RAM VILAS
PASWAN:

SHR1 RAM KISHAN:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether it is a fact that a plot
of land was earmarked about ten
years ago for construction of a CGHS
Dispensary in ‘D’ Block of Janakpuri,
New Delhi:

(b) if so, what are the reasons for
not constructing a building for the
Dispensary on the said plot of land so
far; and

(¢) when Government propose {o
start construction of the building?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY): (a) A plot was earmarkeq in
1974. :

(b) The building plan is wunder
preparation in consultation with the
D.D.A. and Urban Art Commission.

(¢) Construction work of dispensary
building will be taken in hand after
the clearance of the building plan.
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Orders on Wagon Units

4241. SHRI SACHINDRA LAL
SINGHA:

SHRI M, A. HANNAN
ALHAJ:

Will the Minister of RAILWAYS
be pleased to state:

(a) the details of wagon orders
given to wagon units during the
last three years, (year-wise, unit-
wise);

(b) the details of supply made
by these units, unit-wise during the
said period;

(¢) whether in spite of huge wag-
on orderg pending, with these units, °
these units failed to supply the
wagons, in time; and

(d) if so, the details of action taken
upto date to regularise the supply
of wagon?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) and (b). A
statement showing the details of
Wagon orders outstandingz at the be-
ginning of the year, orders placed
during the year and actual production
during the year for each of the last
three years ie. 1976-77, 1977-78 and
1978-79 in respect of each of the
Wagon Building Units is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT—4142/79].

(c) On the whole the deliveries of
Wagons have been consistent with the
planned targets and availability of
funds.

(d) Does not arise.

Arrangements for Abortion Cases in
Dr. Ram Manohar Lohia Hospital,
New Delhi

4242 SHRI K. MALLANNA: Wil
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to state
whether it is a fact that there are
no proper arrangements for abortion
cases in the Dr. Ram Manohar Lohia
Hospital, New Delhi?
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» THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY): No.

All arrangements for medical ter-
mination of pregnancy cases exist in
this hospital and such services are
provided on all working days.

Rallway Lines in Rayalgeema

4243. SHRI K. OBUL REDDY: Will
the Minister of RAILWAYS be plea-
sed to state:

(a) whether any new raillway lne
gince 100 years has been laid in Rayal-
seema, a backward region of Andhra
Pradesh;

(b) whether Government{ are aw-
are that the Rayalseema area 1s
producing lot of minerals such as ba-
rytes, limestone, steatite, etc. and they
arc being exported to varioug foreign
countries; and

(c) whether due to lack of trans-
port facihities huge stockg are held up
and export commitmentg are not pro-
perly executed?

' THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) 206 kilometre
length of railway lines were added in
Rayalseema area in the last 100 years.
In recent years, however, the line
constructed in the area was Renigunta
to Tirupati East (10 kilo-metres).
However, very heavy investments had
been made on Gooty-Arkonam and
Vijayawada-Gudur trunk lines by way
of doubling and alsp electrification.
Conversion of Guntakal-Bangalore
line, which partly falls in Rayalseema
ares, is in progress. A broad gauge
connection to Nadikude from Bibi-
nager g also in progress,

(b) Yes. But export trafe is only
for Barytes.

(¢) Consistent with commitments
o move essential commodities pre-

4851 L84
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ferrentially every effort is made to
load traffic in Barytes, limestone and
steatite. Loading of these commodi-
ties m the current financial year 18
higher thap that in the corresponding
periog of last year.
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Direct Traln between Bhubaneshwar
] to Bangalere via Remigunta

4248, SHRI K. PRADHANI: Wil
the Minister of RAILWAYS be plea-
sed to state:

(a) whether there is any propoeal
under the consideration of Govern-
ment for a direct train link between
Bhubaneshwar to Bangalore via
Renigunta by passing Madras;

(b) whether Government are aw-
are that at Bangalore city, one has to
reserve berths one month in advance
to avoid oneself in quota, consequent-
ly the problem is being faced of non-
reservation from Madras onwards and
either get stranded at Madras or un-
dertake a miserable journey without
reservation; and

(¢) if so, the time by when Govern-
ment ig likely to take decision in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) No.

(b) and (c). For the convenience

tas of 3 First class and 26 secoad class
berths in 152 Coromandel Express aud
4 First class and 16 Second class in 4
Dn. Madras -Howrah Mail are allotted
to Bangalore. Thi is adequately
meeting the requirements of passen-
gers from Bangalore for Bhubanesh-
war and beyond. The reservation
can now be made 6 months in advance
on first-come-first served basis.

There is no trafic  justification for
introduction of a frain betwesn
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(a) whether it is a fact that Motor-
men and Guardg working in Suburban
trains in Bombay are forced to work
and be away from their houses for
18 to 20 hourg per day, all the 365
days of the year;

(b) whether an employee (guard)
of the Western Railway has prepared
a gcheme by which these staff will
have to work only for 8 hourg per day
and get regular weekly offs and had
submitted the scheme to the Western
Railway authorities;

(e) whether it is also a fact that the
said scheme has been appreciated by
the Administration and scheduleg wor-
ked out accordingly; and

(d) if go, what is the reason for
delay in implementing the schedule?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAY
(SHRI SHEO NARAIN, (a) No.

(b) Ves.

(¢} No. In fact, the schcme was
not found feasible.

*(d) Does not arise.

New Directorate to Develop Indigen-
ous Systems of Medicine

4247, SHRI MANOHAR LAL: Will
the Minister of HEALTH AND FA
MILY WELFARD be pleased to state:

(a) whether there ig a proposal un-
der consideration to establish a new
Directorate to implement various
schemey for the development of in-
digenous systems of medicine;

(b) it g0, whether the Directorate
has been get up; and

(c) if not, reasons tharefor?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY): (a) to (¢). There is no pro-
posal 1o establish & New Directorate,
but steps are being taken to streng-
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(a) who:lhlr Government are aware
that even now women workerg are
denied equal wage in the plantations;

{b) what steps have so far been
taken to ensure equal remuneration to
the women workers in the Planta-
tiomg;
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(c) what steps have so far beed ‘
taken by Government against em-
ployers who have demed equal wage
to women workers in the plantations;
and

(d) what steps have been taken
by State Governments to implement
the Equal Remuneration Act for
women workers?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
to (d). The Equal Remuneration
Ordinance, 1975, later replaced by the
Equal Remuneration Act, 1976, was
extended to Plantations w.ef. 15-10-75,
The Act 1s fully apphcable to planta-
tions from that date. Complaints
have however been received from
various unions/orgamsations, etc,
regarding non-payment of equal wages
in plantations. These have been re-
ferred to the concerned State Gov-
ernments/Umon Terntories who are
responsible for implementation of the
Act 1n Plantations. Apart from this,
State Governments/Umon Territories
have also been requested, from time
to tume, o ensure effective implemen-
tation of the Act. Information re-
cewved reveals that most of the State”
Governments/Union Territories have
appointed appropriste authorities for
enforcement of the Act,

Policy Planring Agemcy
4250. SHRI M. V., CHANDRA-
SHEKARA MURTHY:
SHRI P. M. SAYEED:

SHRI A. R. BADRI-
NARAYAN:

Will the Minister of ETERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that his

Ministry is being revamped to make
it functionally effective both in policy

making and implamentation; »

(b) if so, the main remsons for ‘the
changes; 1

-
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(c) what are the changes iikely to
sbe made; and

(d) whether he has guggested that
a policy planning agency may be set
up to make available to the Ministry
a long term policy?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI BAMARENDRA
KUNDU): (a) to (d). The question
of making improvements in the orga-
nisational set up of the Ministry of
External Affairs in order {; enable
more effective implementation of po-
licles and better coordination is con-
stantly under review by Government
Changes are made from time to time
depending on our organisational re-
quirements for implementing foreign
policy objectives

The question of further improve-
ments and strengthening in the Policy
Planning Division of the Ministry, the
purpose of which is to undertake ana-
lytical studies of major forelgn policy
problems and of our policv options, is
also continuously under review by
government and measures to improve
the organisational set up are taken as
@nd when necessary.

Revort of Commlitee on Wages of
Blidl Workers

4352 SHRI DHARMVIR VASISHT:
Wil the Minister ot PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state whether Government
had received the report of the Com-
mittee constituted by the Labour De-
partment to go into the labour and
wages conditfons in the Bidi Industry
and it so the contents of the same to-
gether the actlon taken to ameliorate
the conditions of workers in this In-
'dustry of the poor?

THE MINTSTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (SHRI
LARANG SAI): At the 28tn Session
of Labour Ministers' Confevence held
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on 26-10-76, it was decideq to consii-
tute a Compact Committes ocmprising
of representatives of the Central and
the concerned State Governments to
look into certain aspects relsting to
bidi industry. The recommendations
made by this committee included,
inter alia, (i) revision of minimum
wages and inter-State consultations
to keep varlation of wages to within
25 paise; (ii) strictly adhering to the
provision for rejection of not more
than 5 per cent of bidig rolled; (i)
ensuring annua] leave with wages,
also the maternity leave; ang (iv)
strengthening enforcement machinery
s0 as to minimise exploltation of bidi
workers.

Though the implementation of the
Beedi & Cigar Workers (Conditions
of Employment) Act, 1066 Hes with
the concerned State Governments, the
Central Government has been pur-
suing action on the aforesaid recom-
mendations with the soncerned State
Governments Minimum wages have
since been revised in some States and
the matter is being pursued with other
State Governments. In several States
annual leave with wages is provided
or by paying in lieu thereo? an addi-
tional wage of § per cent.

care, grant of scholerships to children
and housing schemes for the bidi

workers,
wyrirs Pwfwrver
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ance/execution for a long time:

(b) if 8o, the details regarding the
proposil and the reasons for delay in
execution of the same; and
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(c) the date by which the improve-
ments proposed are likely to be intro-
duced for Maharashtra ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): a) to (¢), Diese-
lisation of 83/84 Maharashiras Express-
es, which was planned from 1-11-78,
has not been feasible due to overall
short availability of diesel locomotives
which are primarily meant for haul-
age of essential freight traffic. This
proposal will, however, be implemen-
ted as soon the position of availability
of diese] locomotives improves,

Halt station at Baghan

4255. SHRI NIHAR LASKAR: Will
the Minister of RAILWAYS be plea-
sed to state:

(a) whether 1t is a fact that there
is a great Public demand to open a
halt station at BAGHAN' between
Tilbhum & Churaibari Railway BSta-
tions of Karimganj Dharmanagar line
of Railway; and

(b) if so, the reason for delay Zfor
opening the new station and when it
is likely to open to mitigate the public
demand? -

THE MINISTER OF STATE IN THE

MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Yes,

(b) This proposal was examined by
Northeast Frontier Railway but not
found financially justified. The pro-
posal, however, is being examined
again on passenger amenity grounds.

Polluted Drinking Waler in Nerth
Eastern Rallway

4238, SHRI SARAT KAR:
SHRI SURENDRA BIKRAM,

Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that Drink.
ing Water in Railway stations particu.
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larly in North Eastern Rallways is
polluted by faecal matter,

(b) whether any investigation has
taken place in this regard; and

(c) if s0, the detals thereof and
the steps Government have taken in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) to (c). An
article alleging contamination of
drinking water at stations on Narth
Eastern Railway has been published
recently in the Indian Medical Journal
based on the work done under the
guidance of one Dr. Mathur in the
GSVM Medical College, Kanpur some-
time in 1977.

Similar reports appeared in various
newspapers in 1877 stating that Dr.
Mathur had conducted tests on drink-
ing water samples drawn from some
of the Railway stations on the North
Eastern Railway, particularly between
Kanpur and Fategarh, and had found
the water to be highly contaminated.
Efforts were made to contact Dr
Mathur to find out details of his in-
vestigation. The Director, Medical and
Health Bervices, Uttar Pradesh, was
also addressed by the Railway Mim-
stry to advise Dr Mathur to furnish
the data collected by him to the Rail-
way Officers. Even afier meeting Dr
Mathur no detalls could be obtained.

The Railway, on their own, conduct-
ed their own investigation and adopt-
ed intensive chlorination at all the
places At certain location where cess
pools had developed around railway
hand pumpy action has been taken to
remove this sources of contamination

As far as open wells are concerned,
the Administration has to work within
certain limitations as no fool-proof
arrangements are possible within the
available resources for making the
water fram wells and shallow tube-
wells absolutely bacteria free. This

CHAITRA 1, 19001 (SAKA)
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problem is further mccentuated as the
railway sources of water are also uti-
lised by local public who bathe around
the open wells, drop mud-stamned
utencils in the wells and thereby pol-
lute the sources,

All norma] precautions are taken by

:
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Extension of activities in Rural Areas
by ESLO.

4258. SHRI K. MAYATHEVAR:
SHRI A. BALA PAJANOR.

Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether the Employees State
Insurance Corporation ig branching
out its activities in the rural gector
also; and

(b) if o, the salient features of the
proposed move and the time frame
envisaged far the increased coverage?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTRY AFFAIRS (DR RAM
KRIPAL SINHA)* (a) The Govern-
ment is anxious to see that the benefit
of health insurance reach the rural
workerg as well but no specific propo-
sal has yet taken shape.

(b) Does not arise at this stage.

Extending Bikaner-Jaipur Express to
Agna

4259. SHRI SHAMBHU NATU
CHATURVEDI: Will the Minister of
RAILWAYS be pleased to state:

(a) whether despite significant in-
crease in the volume of traffic during
the past ten years, there has been no
increase in the number of trains bet-
ween Agra, Jaipur and Bikaner;

(b) whether Government will con-
sider the admissibility of extending
the Bikaner-Jaipur Express to Agra
Fort and another shuttle between
Agra Fort and Bandikui; and

(¢) will Government alsg develop
the Idgah station yard to accommo-
datg more rakes?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) No, In order
to cope ‘with the increase in traffic, a
pair of phuttles between Jaipur and
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Bandikwy and a pair of express trains
between Jaipur and Bikaner have heen
provided from November, 1976 and
May, 1978 respectively, With the
iniroduction of 237/238 Jaipur-Bikaner
Express he loads of 207/208 Jodhpu:-
Agra Fort Express has also been aug-
mented by 3 coache: for threcugh pas-
sengers belween Jodpur-Jaipur/Agra
Fort.

(b) Extension of 237/238 Bikaner-
Jaipur Express to Agra Fort or in-
troduction of an additional train be-
tween Agra Fort and Bandikui is
operationally not feasible at present
due to line capacity constraints on

Jaipur-Bandikui section ang terminal °

facilities at Agra Fort,

(c) No

Review of Working of ESIC.

4260. SHRI A, BALA PAJANOR:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether Government have re-
viewed the working of the Employees
State Insurance Corporation so as to
make it function more dynamically
in the interests of thousands of wor-
kers; and

(b) if so, the concrete improve-
ments effected?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR
RAM KRIPAL EINHA): (a) A sub-
committee of the Employeeg State
Insurance Corporation hag recently
made an in-depth study vof the various
provisiong of the ESI Act, 1948 and
hag made several recommendations,
The report of the sub-committee was
considered by the Corporation at its
last meeting held on the 2ith Feb-
ruary, 1979 and the matter iz still
engaging the consideration of the
Corporation ‘

(b) Does not arise at this stage.
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Maniachi Raiiway Station

4261, SHRI KUMARI ANANTHAN:
Will the Minister of RAILWAYS be
pleaseg to state:

(a) whether there is any proposal
to change the name of “MANIACHI"
Railway Station into ‘“VANCHINA-
THAN" Station to celebrate the
memory of a glorious freedom fighter:
and

(b) if so, when will this be imple-
mented on the Southern Railway?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) and (b), Gov-
ernment of Tamil Nadu had proposed ‘o
the Ministry of Home Affairs, Govern-
ment of India, in the past, to change
the name of ‘Maniyachi Junction’
into ‘Veeravanchi Junction' station
but this proposal wag not accepted by
Ministry of Home Affairs Any
change in the existing name ©of a
Railway Station can be made only
with the approval of Ministry of
Home Affairs, Government of India,

Strikes and Lock-outs during 1678

4282, SHRI K LAKKAPPA: Will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

Written Answers 114

(a) the number of
lock-outa in different
undertakings during 1978;

strikes gand
industrial

(b) the total work force involved
in these :trikes and lo.k-outs and the
man-days lost thereby;

(c¢) similar figures for 1976 and
1977, and

(d) the steps taken to promote in-
dustrial harmony?
THE MINISTER OF PARLIAMEN-

TARY AFFAIRS ANT LABOUR (SHRI
RAVINDRA VARMA) (a) to 1c) A

statement showing ihe number of
strikes and lock outz with the number
ol workers involved in them, and the
mandays lost due to them, during
1972, 1977 and 1978 1s appended.

(d) The situation 1s under constant
watch of the Government, The Indus-
trial Relations Machinery both at the
Centre and in the States continued to
make efforts to minimise work stop-
pages through informal mediation,
conciliation, adjudication or, arbitra-
tion, as necessary, under the existing
statutory provisions and voluntary
arrangements,
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' Bembay.Parl] Line

Beed-Parli, Vaijnath-Nanded (Exten-
sion to Railway iline at (i));

(b) whether survey in respect of
the said lines has been done and if
so, when will the work in this re-
gard be taken up and completed; and

(e) if survey has not Leen done 80
far, what are the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) ang (b), There
have been demands for the construc-
tion of Daryaghat line ang ifs exten-
sion to Nanded. A survey hag been
carried out in 1971-72 for a line from
Kalyan to Ahmednagar. No survey
has been carried out for Ahmednagar-
Beed-Parli-Vaijnath-Nanded line, Be-
cause of the limited traffic expected
on Kalyan-Ahmednagar line and
constraints of financial resources the
line is not proposed to be taken up
for construction.

(e) As Bombay-Ahmednagar link
itself is not under consideration for
construction, the survey for its ex-
tension to Parli and Nanded would be
premature,

(a) whether it is a fact that gene-
rally the doctors in the CGHS pres-
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(c) f so, what steps Government
propose to take to ensure adequate
supplv of those medicines in the
CCGHS dispensanes which are general-
ly prescribed by the specialists?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY): (a) and (b). No, Sir

(c) Does not arise,

Reservation of Accommodation

4286 SHRI RAJSHEKHAR
KOLUR Wil the Mimster of Rail-
ways be pieased to state

(a) whether he is aware that the
squad set up to deal with the pro-
blem of mal-practices in reservation
to accommodation, allotment of
wagons etc has not produced any
effect in curbing such mal-practices;

(b) if not, the reasons thereof, and

(¢) the action proposed to be taken
to curb the above mal-practices?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAN): (a) to (c) The
Squad set up to deal with the mal-
practicegs in reservation of berths/
seats has produced good results in
curbing corruption, The squad, since
its inception on 31-5-1878, hag car-
ried out 134 preventive checks on the
reservatron offices and running trains,
It has also looked into specific com-
plaints alleging corruption in the
matter of reservation of berths and
seats Based on its activities, delin-
quent employees have been proceed-
ed against departmentally for imposi-
tion of major/minor penalties, To
curb malpractices in reservations of
berths/seals, a number of other steps
have also heen taken which include
streamlining of reservation arrange-
ments, exercising of  strict superv:-
sion at important peints, open-
ing of addition booking windows
and reservation counters during rush
periods, extension of working hours
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of reservation offices to cater to the
additiona] traffic, provision of more
accommodation op the existing trajns,
ete. During 1977-78 and 1978-79, 307
additional trains were introduced and
rung of 177 trains were extended.
The checks by the Squad have created
an 1mpact on the reservation/booking
staff and awareness that their acti-
vities are being watched

During preventive checks by offi-
cers and inspectors of Vigilance De-
partment and inspections by officers
and inspectors of Commercial and
Operating Departments, the subject of
wagon allotment ig covered to engure
that no malpractices take place. In
case any irregulanitiegs are detected,
action 1s taken against defaulting
stafl and if there is any lacunae in
prescribed procedure, necessary sc-
tion 1s 1utiated to rectify the same,
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Gandhi Uchch Vidyalaya at Katihar

4268, SHRI K. A RAJAN: Will the
Minister of RAILWAYS be pleased
to state:

(a) what was the amount sanction-
ed for the construction of the bwld-
ing for Gandhi Uchch Vidyalaya at
Kathihar, by the Railway Adminis-
tration,

(b) what wag the amount made
available for that purpose in 1978-78,
and whether the amount sanctioned
for has been spent; and

(c) if not, the reasons therefo; and
whether the sanction will not lapse
on account of the delay?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Rs 70,000

(b) ang (c). As the school autho-
ntic, were not 1n a position to de-
poait their share of the cost of the
work vz, Rs. 50,000 and instead pro-
posed to undertake the work them-
selves, the Raillway agreed to release
the amount of Rs, 70,000 in favour of
the school authomties, in instalments
to suit the progress of work. Sanc-
tion will not, however, lapse on ac-
count of the delay,

Indo-Nepal Relations

4260, SHRI ISHWAR CHAUDHRY"
Will the Minister of EXTERNAL
AFFAIRS be pleased, to state:

(a) whether # ig a fact that re-
cently there wag & round of periodie
review af the Indo-Nepal relations,
international developments and bi-
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latera] cooperation, at the level of
Foreign Secretaries to the two Gov-
ernments;

(b) whether 1t 18 a fact that the
differences between India and Nepal
11 their respective attitudes and
nuances on the Chinese attack on Viet_
nam are obvious and were reflected
in the exchange of wview between
Nepal's Foreign Secretary and Indian
Secretary, and

(c) if so, the details 1egarding the

main 1ssues and decision taken there-
on?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU)
(a) to (c) Yes, Sir The review and
consultations took place in Delly »n
February 23 and 24, 1979 The dis-
cussions centred 1ound bilatera] mat-
ters of mutual interest to India and
Nepal These, winter aliz, included
expeditious progress of studies on
nvers Karnall, Rapti and Mahakal,
and industrial co-operation following
the decisiong taken during the wisits
of the Minister of Industry to Nepal
1n September 1978

International developments 1n South
Asia, East Asia and Southeast Asia
also figureq in the review. The two
sides exchanged views von various
subjecls and there was broad agree-
ment in their appraisals
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4272. SHRI A. K ROY: Will the
Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
10 state:

(a) the numberg of apprentices kept
by the major public sectors under
the Ministries of Energy, Steel and
Fertilizer in 1978 and the numbers
absorbed by them in service till 1.2-
1079;
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(b) wheher the public sector units

like Barauni Fertilizer and Central .

Coal Washeries did not absorb the
apprentices despite vacancies agminst
the instructiong of the Labour Minis-
try;

(c) whether non-absorption of ap-
prentices has created great unrest in
the indusfries; ang

(d) it so, steps taken thereon?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): The
information is being collected and
will be placed on the Table of the
House,

Theft in Port Dockyard at Visakha-
patnam

4273, SHRI 8. R, DAMANI: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it is a fact that lakhs
of rupees worth of iron and steel
material are being siolen from the
port dockyard at  Visakhapatnam

every year,

(b) if so, the steps taken by the port,
authorities to curb such evil practice;

(c) whether there is any collusion
between the port employees and the
thieves who stole the material at the
port dockyard; '

(d) if so, the action taken against
such employees during the course of
the yeer; and

(e) ‘the amount of loss due to thelts
in the port dockyard at Visakhapat-
nam during the period 1st April 1578
to 31st December, 10787

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) No, Sir. )

(b) Does not arise.

() No, Sir.

(d) Does not arise.
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(e) From 1-4-78 to 31-12-T8 goods
worth Rs, 16,22650 were stolen, out
©of which goods worth Rs, 3601.00 were
recovered,

Intioduction of Trains with Double
Engine ang More Coaches during 1979

4274, SHR1 GANANATH PRA-
DHAN: Will the Minister of RAIL-
‘WAYS be pleased to state:

ta) the names of the traing which
will be provided with double engine
and more coaches during the year

1979,

ib) the names of trains whose total
journey time will be reduced by 1 to
5 hours during the year 1979; and

(¢) the number of new irains pro-
posed 1o be introduced: during 18792

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Based on the

expericnce gamned by the experiment
of running of 121/122 Tamil Nadu
Expresses with two engines from
29-1-78, the issue of running other
traing with augmenteq loads and two
engineg will be considered.

(b) and (c). During 1979, so far,
one pair of Rall Cars between
Machilipatnam and Vijayawada and
one pair of passenger trains between
Aligarh and New Delhi have been
introduged, The introduction of new
traing and speeding up in April 1879
Time Tahble are undet finalisation.
However, extension of 59/60 Jammu
Tawi~New Delhi Express to and from
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Pune and speeding up of 143/144
Kalinga Express in April 1979 and
introduction of a biweekly fast train
between New Delhi and Ahmadabad
in May 1970 have already been de-
cided. The introduction and speeding
up of trains in  October 1979. Time
Table will be considered at that time
depending upon the availability of
requisite resources,

Opening Diplomatic Missiong

4275. PROF P. G. MAVALANKAR:
Wil the Mimster of EXTERNAL
AFFAIRS be pleased to state

(a) the number and names of the
Independent and Sovereign countries
where India has not yet opened any
diplomatic mission;

(b) whether Government propose
to open diplomatic missions at the
said places in the near future;

t¢) if s0, where and when; and

(d) if rot, reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR] SAMARENDRA KUNDU): (a)
A list of Independent and Sovereign
countries where India hag no resident
diplomatic missions is placed on the
table of the House,

(b) to (d). The question of opening
new diplomatic missions is constantly
under review. Resident missions are
opened from time o time taking into
account the extent of Indla's political,
economic and cultura] relations with
the countries concerned and the avail-
ability of financial resources.
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LIST OF INDEPENDENT ANDSOVEREIGN COUNTRIES WHERE
INDIA HAS NO RESIDENT DIPLOMATIC MISSIONS

1 Albama

2 Angola

3 Bahamas

4 Barbados

5 Bemn

6 Bolivia

7 Botswana

8 Burundi

9 Cape Verde

10 Central African Empire
11 Chad

12 Comoros

13 Congo

14 Costa Rica

15 Cyprus

16 Democratic Kampuchea
17 Dnbouty

18 Duminica

19 Dominican Republie
20 Ecuador

21 El Salvador

22 Equatorial Guineq
2} Gabon

24 Gambia

25 Grenada

26 Guatemala

27 Guinea-Bissau

28 Hawta

29 Honduras

30 Iceland

31 Israel

32 Ivory Coast

33 Lesotho

34 Liberia

35 Luxemibourg

86 Mah

37 Malla

38 Mauntania

39. Nauru
40. Nicaragua
41 Niger

42 Papua New Guinea
43 Paraguay

44 Rwanda

45 Samoa

46 Sao Tome & Principe
47 Seychelles

48 Sierra Leene

49 South Africa

50 Swazland

51 Togo

52 Tonga

53+ United Republic of Cameroon

54 Upper Volta
53 Uruguay

Decline in Employment Growth

4276 SHRI JYOTIRMOY BOSU
Will the Mimster of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state

(a) Whether according to a latest
RBI survey the rale of growth in
employment in the orgamsed Sector
has decined conlinuously from 41
per cent in 1972-73 to 25 per cent in
1976-77, and

(b) if so the detail thereot?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRT RAVINDRA VARMA) (a) Yes,
Sir

(b) Employment and growth rates,
by Industry Division in the organised
sector are indicated In the attached
statements (Annexures I & IIy for the
yearg 1972-73 to 1977-78 (provisional).
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Development of Neendakare Cargo
Harbour

4277. SHRI M. N. GOVINDAN NAIR:
Will the Mimister of SHIPPING AND
TRANSPORT be pleased to state.

(a) whether the Kerala Government
has submitted a project report for the
Development of the Neeadakare Cargo
Harbour to cater vessels upto 5 metre
draft; and

(b) if so, the details and Govern-
ment’s reaction thereto?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM)- (a) and (b). Ports,
other thap Major Ports, feature in the
Concurrent List of the Constitution but
the executive responsibility for their
development and day-to-day adminis-
tration vests with the State Govern-
ments concerned In September, 1978
the Government of Kerala submitted
to the Ministry of Shipping and Trans
port a Project Report for the develop-
meni of Neendakare Port at a total
estimated cost of about Rs. 352 lakhs
for inclusion of the scheme in the Cen
trally Sponsored Sector in the Plan
period 78—83.

Planning Commission have tenta
tively agreed to a lump-sum provision
of Re. 510 lakhs for the development
of minor Ports for the plan period
1979-80, pending the final decision of
the National Development Council 2n
the policy question of Central assis-
tance to State Governnments f{or
schemes relating to Minor Ports in
the Cewn'rally Sponsored Sector.

Import of Commereial Vehicles

4279. DR. VASANT KUMAR
PANDIT:

SHRI VIJAYKUMAR N,
PATIL

Will the Mimster of SHIPPING AND
TRANSPORT be pleased to state:

MARCH 23, 1979
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(a) whether Government is consi-
dering large scale import o! commer-
cia] vehicles; and

(b) if so, how many of them and of
what type would be imported during
the current year?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) and (b). A pro-
posal has been under consideration to
import about 1500 bus chassis from
UK. under U.K. Aid to meet the urgent
needs of the State Road Transport
Corporations. However, the type of
chassis to be imported is yet to decid-
ed. No vehicles are lkely to be im-
ported during the current financial
year,

Areas for cooperation from small
shipping companies

4280. SHRI K. RAMAMURTHY.
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state-

(a) the conclusions of study car-
ried out by the Ministry to examine
the areag which may be most fruit-
ful for the cooperation from small
shipping companies;

(b) whether routes have been iden-
tified; and

{¢) how many licences have been
issued go far to small ghipping com-
panies?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIFPING AND TRANSPORT (SHRI
CHAND RAM): (a) and (b). It has
been agreed that licences may be
issued to small Shipowners on the basis
of the merits of each case in trade
routes, in respect of which there iz no
conference or rate agreement and in
case where only one Indian line is
operating in the route and alsp in the
trade routes where the share of the
Indian line is noé adequate and the
conference/rate agreement 18 weak.
These are India/China, West Coast of
India; Red Sea, West Coast of India/
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East Africa/West Africa, India/Japan/
South East Asia and West Coast of
India/U.S. Atlantic,

(c) The Small Shipping Companies
have licences to operate mostly on the
West Asia/Gulf route 7 Small
Shipping Companies have applied for
licences to ply on additional routes
indicated above and these will be con-
sidered on merits One company has
been granted general Lcence to PIY
from West C oast of India to Red Sea
portg for a period of une year

Development of Ports
4281 SHR] AMARSINH V RATHA-
WA  Will the Minister of SHIPPING
AND TRANSPORT be pleased to state
(a) whether there ig any proposal

to develop certain ports during the
next Five Year Plan;

(b) if so, the names of the ports
which are to be developed; and

(d) the amount earmarked?

THE MINISTER OF STATE IN-
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ment of Major Ports 15 a conlinuous
process Planning Comnmission have
tentatively indicated a sum of Rs
39000 crores for the development of
ten Major Ports dunng the Plan
period 1978—83 The plans for iro-
provement and modernisation of the
Major Ports nclude acquisition of
fioating crafts, plant and equipment,
construction of shore facilities and pro-
wvision of mechanised systems for
handling bulk commeodities
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14 W 1,915 64 209 16 — — -_— —
15 e 670 R9 4,850 A6 —_— — —_— —
16 afwemTy 876 06 2889 05 — -— - —
17. faga — 12 35 — — — —
18. TWT TqW 5467 36 3289 45 25 00 29 30 30 00 —
19 sfirs wmey 2,838 20 525 31 10 18 — — —
20. wwimy 11 00 —_ — - - oo
21 faeelt 140 74 27 09 - —_— 3 00 —
22 o, AR
few —_ 79 06 - e - i
23 aifexdr — 27 11 — - — —
¢ 30,908 84 25502 75 280 66 207 30 72 71 —_—

(b) if so, the detaily of the said
agreemant?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU) (a
Yes, Sir

(b) The long term agreement pro-

Cooperation with G.DR.
4283 SHRI K SURYANARYANA
SHRI SUBHASH CHANDRA
BOSE ALLURI
Will the Mimister of EXTERN AL
AFFAIRS be pleased to state

(a) whether the Government of
India entered into an agreement with
the Government of German Demo-
cratic Republic to mutual benefit in
different fields of Economic, Scienti-
fie and Technical cooperation; and

vides for the ‘development and diver-
sification of economue, industnal, gclen-
tific and techmeal cooperation between
the two countries

Indiag and GDR will also diversify
and expand the exchange of goods gnd
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serviceg between them on the basis
of mutual benefit in bilateral economiz
relations. The two countries have also
agreed to promote such cooperation
through activities in third countries
aimed at jointly implementing deve-
lopmental projectg in {hose countries.

The agreement shall be valid wuntil
December 31, 1985 1n the first instance.

Catering Staff

4284 DR MURLI MANOHAR
JOSHI Will the Minister of RAIL-
WAYS be pleased to state

(a) the category-wise strength of
catering staff in each of the Zones of
Indian Railways and Railway Board;

(b) the number of staff in each of
the categories who have been con-
firmed;

(e) the break-up of the above staff
who have put in more than 5 years,
10 years, 15 and more years of ser-
vice and who have not been con-
firmed and the reasong for not con-
firming;

(d) the number of commission

bearers in the Catering Department
of the Railways; and

(e) the steps being taken to ameli-
orate the conditiong of the catering
staff of the Railways?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRL
SHEQO NARAIN}: (a) to (c). Informa-
tion is being collected and will be laid
on the Table of the House.

(d) About 2000.

(e) The Commission bearers are pro-
gressively being absorbed in regular
clasg IV scales of pay according fo
thelr seniority.

CHAITRA 1, 1991 (SAKA)
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Conversion of M.G. to BG.

42868 SHRI C, R, MAHATA will
the Mimster of RAILWAYS be pleased
to state

(a) whether it 15 a fact that Gov~
ernment have any intention for con-
version of M G. Raillway line to B.G
Railway line between Kotshila and
Purulia over S.E. Railways;

(b) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) (a) to (¢) There 18
no proposal at present to convert the
Purulia-Kotshila narrow gauge section
into broad gauge A trafiic survey for
conversion of the line having a length
of 35 Kms carried out in 1971 revealed
that the project would not be finan-
cially viable on traffic considerations
and roads can meet the traffic demand
at a much cheaper cosi to the economy

Number of stations without Electricity

4287 SHR1 SHIDAVAKOM LAHA-
NU, Will the Minister of RAILWAYS
be pleased to state.

(a) the total number of stations in
the country;

(b) the number of Railway stations
where there is no electricity; and

(c) the number of gtationg whers
there is no existence of Platform?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Total number
of stations in the country is 7070 (ex~
eluding block-huts, branch booking
offices, out-agencies and train halts).

(by 2009,

(c) Platforms have already been
provided on all the regular and halt
stations of Indian Railways as per the
norms prescribed for the purpose.
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Alleged deterioration in coal move-
ment

4288 SHRIMATI PARVATHI KRI-
SHNAN- Will the Minister of RAIL-
WAYS be pleased 1o state:

(a) whether it is a fact that the
railway movement of coal hag dete-
riorated from February 15;

(b) if go, what is the average daily
target of coal loading and actual coal
loading from important coal fields
since February 15;

(c) whether it iz a fact that the
Railway Minister and Energy Minis-
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ter had a meeting only recently to
restore normalcy in coal wagon
movement; and

(d) if so, what are the details and
action taken thereon?

THE MINISTER OF STATE FOR
RAILWAYS (SHRI SHEO NARAIN):
ta) No.

(b) The targets vis-n-vig actual load-
mg of coal from various fields durirg
1st and 2nd fornights in February 1970
was, as indicated below.—

(Daily average No of wagons

Toadi ng I ::adiﬂt
{rom i‘rt]:lm
Fields Target 15t to 15th 10
14th 2B8th
February February
1979* 1970
Bengal-Bihar including Singraul 6870 6003 6185
Talcher Bo go [T R
C.IC. 1300 1263 1407
Pench (NG) 40 34 34
Punch/Chanda/Unrer 650 Gy Ggs
Singarem 1050 939 989
Assam 6o 53 50
10050 0035 9425

On 5th Febryary '79 there was a sirike by mining labour all over the country.

(c) ang (d). Yes, on the 17th Febru-
ary, 1979, This wag one of the meet-
ings that are being held with the
Minister of Energy ang officials of his
Ministry from tiine to time jn order to
explore the scope for maximising

movement of coal by rail. Keeping in
view the coal stock available at rail-
heads and pit-headg at important coal-
fields, a programme was drawn up for
movement of coal by rail and action
has already been initiated according
to the rlecisions taken,

Circular Rallway for Caleuila

4289. SHRI SOMNATH CHATTER-
JEE: Will the Minister of RAILWAYS
be pleased to state in view of the fact
that there is no chance of commission-
ing the Metro Railway at Calcutta be-
fore 1984-85, do Government have a
propesal to set up a  circular railway
around Calcutta?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAY (SHRI
SHEQ NARAIN;: No. The main reason
for the delay in completion of the
Metro Railway iz shortage of resour-
ces. It ijs, therefore, not desirable to
divert funds to another project.
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Visit of Minister for Transport of
Seychalleg

4290. SHRI M. RAM GOPAL REDDY:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the Minister for
Transport of Seychalles visited India
during January, 19790 and held talks
with the officials of the Shipping
Corporation of India; and

{b) if so, the details thereof?

THE MINISTER OF STATE IN
CHARGE OF T[HE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM)- (a) and (b). The
Mimnster of Transport, Governmen! of
Seychalles discussed with the officials

of the Shipping Corporation of India
the question of obtaining space
for commercial vehicles for ship-
ment to Seychalles The talks also
covered such topics as increase in
movement of cargo and frequency of
services to Mauritius and Seychalles.
In order to assist thc trade the Minis-
ter requested that SCI should increase
the frequency of salings to Seychelles
to one, every quarter Instead of the
present four-monthly sailing It was
also agreed that a study of cargo poten-
tial would be undertaken. It was also
suggested that the Shipping Corpora-
tion of India should announce its sail-
ing schedules both 1n India and Sey-
chelles in advance ter notice of traders
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Road Overbridge at Ulunduorpet

4202. SHRI G. BHUVARAHAN: Will
the Mimster of RAILWAYS be pleased
to state whether there is any proposal
to construct a road overbridge at Ulun-
duorpet Railway Station which 1s on
Madras.Trichy Trunk Highways?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): Yes, bul the site plan
showing the revised algnment of the
proposeq road over-bridge at Ulunduor-
pet Railway Station on Madras-Tiru-
chirappall  Trunk Highway 18 still
awalted from the Tarml Nadu Govern-
ment

Private Owned Railway Lines

4293, SHRI GADADHAR SAHA:
Will the Mumister of RAILWAYS bhe
pleased to state:

(a) whether there are gome lines
worked by owning companies;

(b) it so, number and nameg of
such lineg Section-wise and the com-
panies owning the lines;

(c) the percentage of ownership
share of Government in the lines, if
there be any sharer of Government
and the companies;

(d) ig it alsp a fact that some
specific lines among these gre run-
ning at a loss and found unecono-
mie; angd
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(e) if so, causes and reasons why
these are not taken over?

1THE MINISTER OF STATE IN THE
‘MINISTRY OF RAILWAYS (SHRI
-SHIEO NARAIN): (a) and (b). Yes. Out
‘of 1he seven privately owneq lines, two
-are worked by the Companies them-
‘selves. One is the line between Fut-
wah and Islampur owned by the Fut-
‘wah Islampur Light Railway Co. Ltd.
The other is the line between Dehri-
on-Sone and Tiura Pipradih owned by
-the Dehri Rohtasg Lighl Railway Co.
-Ltd.

being collected
table cf the

‘(e¢) Information is
‘and will be laid on the
House.

(d) and (e). The Futwah-]slaz}}_pur
Light Railway has been running af a
loss for some years. When its take-
-over was considered in 1978, at the
-time of periodical option exercisable
.under the terms of the agreement
betwen the Central Government and
‘the Futwah-Islampur Light Railway
‘Company Ltd., it was not found finan-
«cially justified.

In case of Dehri-Rohtas Light Rail-
‘way the balance sheet shows less from
1973-74 to 1977-78 except for a profit in
1976-77. However, in the cases of this
‘Light Railway, the Central Govern-
‘ment has neither any contractual obli-
.gations nor any financial interest. The

power to purchase this line vests with
the Distt. Board of Shahabad, who
have the option to purchase the line at
regular intervals of seven years.
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Cola Drinks . .

4298, SHRI S, S, DAS.
SHRI MANOHAR LAL:

Will the Minister of HEALTH ANL
FAMILY WELFARE be pleased to
slate:

(a) is 1t true that Prevention of
Food Adulteration Act/Rules allows
only fruit anq Vegetable extrac; m
carbonated beverages as per A0l
clause;

(b) 1s cola a fruit or not;

() if yes, whether Appendix B,
Clause A 1605 1 applicable w0 co'w
drinks; and

(d) if so, will ihe Mhniste; give an
assurance tha; a cola manufacturers
will be requred io comply with
Clause A 16.05?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY) (a) In addition to truits and
vegetable exlractives. other items are
also permitted 1n carbonated beverages
as per item A 0101 of Appendix B to
the Prevention of Food Adulteration
Rules

(b) to (d) The definition of cola
drink has not been l.ad down under the
provisions of the Prevention of Food
Adulteration Acl. The matter regard-
ing definition of such drinks is under
consideralion of the concerned techm-
cal commitiee and necessary action
will be taken afier it: recommendations
are received and scrutinised

.
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Shipyard in Indla

Yy
4209 SHRI V P. SHASTRI: Wid the
Minister ¢f SHIPPING AND TRANS-

PORT be pleased to state:

(a) the shipyards which are yet to
be completed;

(b) whether the Cochin Shipyard
work has since been completed;

(c) if mot whether the work suf-
fered because of crane difficulties;

(d) who are the contractors res-
ponsible for fabrication and erection
of the crane and whether they are
experienced persons; and

(e) when was the contract given?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM). (a) and (b). Cochin
Shipyard work 1s yet to be completed

(c) The Shipyard construction has
not been affected Dbecause of crane
difficulties

(dy and (e) There are 60 electric
cranes 1in Cochin Shipyard Fabrica-
tion and ereclivn ot these cranes were
otcleredl on vdrious experienced crahe
manufactiurers in India The contracts
for these cranegs werd  finalised from
1072 te 1978 Of these cranes, one of
the cranes (150 T Gantry (rane) which
15 yet to be completed, was ordered on
M’s Chittum & Co Madras 1in January
1973

atwegr afr Vel @ diw dw aw
& P iy

4300, sit weefwmreer aew: ¥qT T
it ag ward w o w7 P



16; Written Answers CHAITRA 1, 1801 (SAKA)

ot Pt oo g &

@) g7 wdye =i & wt afwwd,

Q) it ft & Tox

3 sit dt &t dF

4) st aw & sEAEt

) st gw gw At

(6) f o g T
o w1y &t iy w8 Pen 197980
o sforte o, wew el

whew oF o sHERt Eeitvar @t
W Tt o @ e €

Maintenance of Punciuality of Trains

4301 SHRIMATI MRINAL GORE
Will the Minister of RAILWAYS he
pleased io state

(a) whether the punctuslity of mail
and express trains hag been deteriora.
ting,

»

(b) o so, the details of the trains
that lost punciuality during the month
of Depember, 1978;
sl 18-4
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(c) what are the main reasons; md

(d) the steps taken to mawntain the
punctuality?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI-
SHEQ NARAIN), (a) to (c) There was
some deterioration 1n the punctualily.d
of mall ang express trains during Q-
cember 1978, due fo extraneous reasons,
such as staff and public agitations,
rains ang floods, alarm chain pullihg,
disconnection of hosepipes by muscre-
ants etc The punctuality percentage
of Mail/Express tramns, on different
Zonal Railways, during the month of
December, 1978 was as under —

Railway Punctuahity
percentage
BG MG
Central 87 4 -
Eastern . 85 8 —
Northern . go 8 94 5
NE . . g5 © 8o o
NF .. . 68 9 64
Southern . . %0 1 1
South Central 82 0 Wwo
Southern Eastern 88 7 —
Western 90.0 o

(d) A punctuality drive has been
instituted on all the Raillways and the
runmng of trains 1+ being watched
closely at all levels Avoidable deten-
tiong are laken up immediately and
remedial/Pumitive action taken to ime
prove the running of trains Liaison is
also beng maintained with the con=
cerned State Governments io check the
mcidence of alarm chain puling .nd
disconneciion of hosepipes by muse
creants
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Chinese participation in disarmament
talks

4302. SHRI HARI VISHNU KA-
MATH: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether it is a fact that the
Soviet Union has urged, or pleaded
for the desirability of China’s parti-
cipation in talks op disarmament;

(b) if so, the reasons adduced by
Russia for such a stand;

(c‘}.whether China has refused to
participate in the disarmament talks;

(d) if so, the reasons therefor;

(e) whether India proposed to
move in the direction of bringing
China into the talks: and

(f) the progress made so far in the
talks on disarmament?

THE MINISTER OF STATE IN THE
MINISTRY OF EXERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU): (a)
and (b). The position of the Soviet
tjjion has been that significant pro-
gress in the field of disarmament, parti-
cularly in regard te issues relating to
unclear disarmament, is only possible
with the participation of all nuclear-
weapons States.

(¢) and (d): China participated in
the Special Session of the General
Assembly devoted to Disarmament,
which was held ir New York in May-
June, 1978. China has attended the
meetings held in October and Decem-
ber, 1978, of fhe new deliberative forum
set up by the Uniteq Nations to consi-
der disarmament matters namely the
UnN Disarmament Commission (UNDC).
However, China has not yet begun its
participation in the new multilateral
negotiating body en  disarmament,
namely the Committee on Disarma-
ment (CD) in Geneva. That Com-
mittee is currently holding its first
session since 24th January, 1979. It is
significant that China has not ruled
out its participation in the work of
this Committee in fullite.
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(e) India has consistently held the
view that the cause of disarmament
will be served tetter if all the nuclear
weapon States including China were
to participate in multilateral disarma-
ment deliberations and negotiaticns.

(fy It has been the general view that
the past years have seen very
little, if any, progress in real disarma-
ment. Disarmament talks have how-
ever entered a new phase with the
establishment of the new machinery
for disarmament, particularly the
setting up of a new UN Disar:rament
Commission (UNDC) and a new Com-
mittee on Disarmament (CD). The
Committee on Disarmament hag only
recently begun its work on 24th Janu-
ary, 1979. while the United Nations Dis-
armament Commission has se¢ far had
only two sessions to consider its pro-
gramme of work for its first substan-
tive session to be held in May/June,
1979. It is, therefore, too early to
take stock of the nrcgress in the new
phase in muitilateral talks on disarma-
ment,

Aluminivm Rail Bogies

4303 SHRI ARJUN SINGH BHADO-
RIA: Will the Minister of RAILWAYS
be pleased to state:

(a) what is standing in the way in
manufacture of aluminium rail bogies
in "the country; and

(b) steps taken to overcome the dif-
ficulties?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) and (b). At pre-
sent no scheme for manufacture of
Aluminium-bodied coaches is under
consideration. However, a  techno-
economic study of aluminium-bodied
vs. steel-bodied coaches is already in
hand.

Committee on Bonus to P. & T.
Employees

4304. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
PARLIAMENTARY AFFAIRS AND
LABOUR be pleased to state:
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(a) whether Government have set
up a Committee to consider bonus for
the P, & T. employees;

(b) if so, the terms of reference of
the Committee; and

(¢) by what time the report of the
- Committee will be submitted to Gov-
ernment?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a} to
(c). A gorup of Cabinet Ministers has
been set up to study matters relating
to wages and incomes policy, and
among the gquestions that this group is
studying are the demands fer extend-
ing bonus to P & T employees, Rail-
way employees, etc.

The Government expects to come to
an early decision on the question.

World Imformation and Corimunica.
tion Order

4305. SHRT R. V, SWAMINATHAN:

SHRI M. V. CHANDRASHE-
KHARA MURTHY:

SHRy NIHAR LASKAR:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether UN, General Assem-
bly held in 1978 was asked by the
developed countries in the form of a
resolution the need for a new just and
more effective world information and
communication order;

(b) if so, the country that placed
the resolution;

(¢) whether the resolution was pas-
sed; and

(d) what steps have been taken to
implement the resolution?
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THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU): (a)
to (c¢). On behalf of the developing
countrieg belonging to the Greup of 77,
Tunisia introduced a draft resolution
on international relations in the sphere
of information and mass communica-
tions in the 33rd  General Assembly
Session of the United Nations held in
1978, “affirming the need to establish
a new, more just and more effective
world information and communication
order, intended to strengthen interna-
tional peace and understanding and
based on the free circulation and wider
and better balanced dissemination of
information”. The resolution was
adopted by consensus,

{(d) The resoiuticn stresses the es-
sential role of the U N. system in the
attsinment of this objective and re-
quests the Secretary General of the
United Nations to take necessary
measures conducive to sirengthening
the information and communication
systems of the developing countries.
It also requests the Specialised Agen-
cies of the United Nations to draw up
action programmes and mobilise neces-
sary resources to increase their ability
to produce and disseminate informa-
tion. By the same  resolution, the
General Assembly has decided to in-
clude in the provisional agenda of its
34th Session, an item entitled “Inter-
national relations in the sphere cf in-
formation and mass communications”
at which time it will have the oppor=
tunity to review the implementation of
the resolution.

Sharing of Ganga Waters with
Bangladesh

4306. SHRI BEDABRATA BARUA:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether India has come to a
final settlement with Bangladesh on
sharing of Ganga waters; and

(b) if not, what is the latest posi-
tion in this matter?
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Construction of Natfona) Highways in
Kerala

4312 SHRI VAYALAR RAVI Wil
the Mimster of SHIPPING & TRANS-
PORT be pleased to state-
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(a) how much money was allotted
for the construction of National
Highways in Kerala during 1878-78;

(b) wheth~r the State Government
requested tho Minisitry to consider
the Alleppey Byvepass on Nalional
Highways as a special case, n viaw of
the traffic problems of the .oostal
b?lti

() of so, whethey Government Lad
taken any decusion; and

(d) if not, the reasons for the samc?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) A rum of Rs 329
lakhs has been allocaled for the
construction a:d development of
National Highwavs in Kerala during
1978.79

(b) to (d) The Government of
Kerala has sent an esttmate for sanc-
tion for the Land Acquusition of
Alleppey Byepass on National High-
way No 47, This has been received
only recently and 1t will take some
time before a decision on 1t can be
taken as it involves consultation with
Financial Authorities also.

Details of printed Journals isseucd by Indian Miislons abroad on a regular basis
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Journals published by Indian
Embassies

4313, SHRI DALPAT SINGH'
PARASTE. Will the Minister of
EXTERNAL AFFAIRS be pleased to
stale

(a) whether the Indian Embassies
published any Journals and Maga-
zines for free istrtbution and for
sale; and

(b) if go, the delails {hereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 SAMARENDRA KUNDU) (a)
Yes, Sir

(b) Nineleen Missiong bring out al-
together 23 journals and magazines of
which eight are in English and 15 mm
the language of the country or the
region Eighteen of the Journals and
magazmes are distributed free A list
of the 19 missions, indicating the
nameg of the journals, their language,
their circulation and frequency, is
placed on the Table of the House.

—

Name of Mission Name of Journal Language Circulation Periodicity
— 1 2 3 B 4 5__.
Accra Indian News English jo00 Monthly
Addis Ababa Indian Quarterlv English a71  Quarterly
Ankara Hindustan Turkish 3;0 Quarteily
Bonn . Indian German 1200 Monthly
Brussels India Englush, French 3200 Moanthly
and German
Bucenos Aires (1) India Spanish 2500 Quarterly
(u} Indis Panorama Economic  Spanish * 1500 Quarterly

& Commercial

P -

’
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I 2 3 4 5
Cairo {i) Swat El Hindi Arabic 15000 Monihly
{1i) Sawt El Shark Arabic 7000 Monthly
{ Distributed among the {Rs. 3-60
Arabic Speaking countries Approx.)
through our Missions)
Daceca Bharat Bichitra Bengali 1ovo0 Monthly
Kathmandu Bharat Samachar Nepali 5000 Fortnightly
Kuala Lumpur India News English 1200  Monthly
London India News English 9200 Weekly
Moscow India Russian 40000 Quarirrly
(Rs. 475
Approx.)
Nairobi Habari-za-India Swahili 1887  Monthly
Panama City Revista Spanish 500  Monthly
Paris . Nouvelles de L’Inde French Gooo Monthly
Singapore India News English 1000 Monthly
Tehran Aine [{ind Persian 1000 Monthly
Thimpu India News English 3750 Monthly
Washington India News English 32000 Weekly
{Rs. 1'30
Approx.)

Kalyan Muuicipal Councll
4314. SHRI R. K. MHALGI; Will the
Minister of RAILWAYS be pleaseq to
refer to the reply given to Unstarred
Question No. 307 on the 21st Novem-
ber, 1978 regarding Central Railway
Buildings in Kalyan and state:

ta) what progress has been so far
made to gettle the claim of Rs. 3,80,216
made by Kalyan Municipal Council
(District  Thena, Maharashtra) re-
garding the service charges due frum
Rallway Administration;

(b) what special efforts are made
by Centra]l Railway d last three
months to settle the long pending
:ntzttu- of twenty years and more;

(c) when the claim by Xalyan
Municipal Councit shall be setiled
and money made avillable to the said
. 'm.mum ‘dire nesd of

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) The elaim of
the Kalyan Municipal Council for
Rs. 3.80,216 or account of service
charges payable for the period 1-4.54
to 31-3-78 on Central Railway Build-
ings at Kalyan has since been seruti-
nised angd accepted for Rs, 86,463.82
paise. ‘

(b) & (). A counter-claim for
Rs. 2,48,232 for the services rendered
by the Railway during the period
1-4-54 to 31-8-78 has been preferred
by Centrsl Railway. This is still un-

"der scrutiny by the Municipal Council,

Kalyan. The entire issue will be
finalised on receipt of the decision of

the Kalyan Municipal Council.
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Promotion channel to Car/Coach
Attendants

4315. SHRI R. K. MHALGI; Will the

Minister of RAILWAYS be pleaseq to

state:

(a) whether it is g fact that Divi-
giona] Superintendent of Central Rail-
way Bombay has redeived a written
representation dated 10th August, 1877
or so signed by more than fifty in
regard to channel of promotion to
Car/Coach Attendants;

(b) if so, the nature of demands
made;

(c) what nciion Railway Adminis.
tration has taken with respect to the
said demands;

(d) it no action has been taken so
far, the reasons of so much delay;

and

(e) when the Railway authorities
are to take the decision on the said

demands?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Yes.

(b) The main demand of the
representationists was that they should
be exempted from appearing for the
selection for promotion.

(¢) The demand was not acceptable
since it was not in conformity with the
rules for promotion,

(d) The representationists have been

advised suitably.
L FrIea.

(e) Does not arise.
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‘Workshopg on SOuthern Railway

4317. SHRI JANARDHANA POO-
JARY: Will the Minister of RAIL-
WAYS be pleased to state:

(a) the number of railway work-
shops functioning at present on the
Southern Railway; and

(b) the number of workers employ-
ed in each of them category-wise
and number of Scheduled Caste and
Scheduleg Tribe? '

THE MINISTER OF STATE IN THE
HINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Nine,

(b) The number of workers employ..
ed in each of these workshops end the =
number of Scheduled Caste T
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Scheduled Tribe employees are asunder:—

—— ———

No. of workers rmployed
Name of Workshop CLIIT CLIV CL U1 c1 v
T st s¢ ST

e e Py
1. Loco Works Perambur 3324 1430 667 55 3n 28
2 Carnage Works, Parambu 4691 1992 951 77 509 41
3. Golden Rock Workshop 5058 1484 488 68 308 29
4. Electrical Workshop

{ Rolling stock) Tambaram gb7 276 88 9 29
5. Signal & Telecommu-

nication Workshop,

Perambur . 87 60 25 1 13 2
6. Electiical Workshop,

Perambur . . 658 312 127 3 65 9
7. Signal Workshop,

Podanur . . 819 460 108 2 77 12
8. Mysore South Warkshop 1635 560 260 24 63 16
g. Engineering Workshop . 1050 BgB 237 16 159 1

e =

4318. SHRI JANARDHANA POO-
JARI: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether there wag increase in
pilferage of goods in all the zones of
the Indian Railways during 1877-78,
1978.79 ag compared to the previous
two years; and

(b) if s0, the value of goods pilfe-
raged during thres years?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
BHEO NARAIN), (a) No.

(b) Does not arise.

Unsafe ptactioe re: broken springs

4319. SHRI SURAJ BHAN: Will
the Minister of RAILWAYS be pleased
to state; .

() whether 1t is a fact that Rail-
Wayy are resorting to clamping of
broken springs on Box Wagons and

permitting such wagons to move
either upto the next train examiu.ng
station or upto destination;

(b) if so, does it not contravene
the instructions on the subject by the
adminmstration;

(c) ig 1t a fact that earlier recom-
mdetiong of the Rallway Accident
Enquiry Committee are against such
practice and that the Commission of
Raijlway Safety has also opincd
against such unsafe practice being
followed; and

(d) what steps the Minister pro-
poses to stop thig unsafe practice?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEQO NARAIN): (a) No.
Only under exceptional circumstances,
loaded wagons are at times cleared
from wayside stations upto the next
TXR station, by properly clamping
the springs in question io maintain
fluidity of operation, However, on all
such occasions the speed of the train
in question is suitably reduced. No
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cases of derolments of such wagons
have bten 1epoited 1n the reecnt past

tb) No This 1s done only under ex-
ceptional ciircumstances

(c) Yes

(d) Suitable clamping of the spring
n qustion un? rcducti 1 of the peed
of *} e train to clear the jnvolved wa-
gon from the way i1de station t 1ihe
next TXR station are considered ade-
quate safety precautions for coping
with the exceephtional incidents refericd
to

Time gip betveen Adiverlisement and
Appomtment

4320 SHR1 BHAGAT RAM Wil
the Mmnmster of RAILWAYS be
pieased to 1eier to the 1ply piven to
Un tureg Questior No 2262 «n the 1st
August 1978 1 cardiig adverlisements
by the Ruway Service Commission
and state

t1) tna ,.mhe1 oL qopomtment, of
th selected e indid teq withun 2 period
of t ee¢ months six minths one year,
two yerars ,nq more than twg years
from the date of advuitisemont and
exi~unation

(L) whether thi* period 1s tor
much to wait and

{c) what measuics he will lake t
reduce thig lengthy period betweenm
the advertisement and appointment?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN) (a) While
the selection of candidateg is made
by the Railway Service Commissions
the actual offers of appointment are
jssued by the Railway Admimistrations
on receipt of recruiutment panels The
number of sppointments made 15 as
follows —

Withun 5 months 6820
» 6 months 2628
" 1 year 1755
” 3 years 928
» More than 2 years 246

MARCH 22, 1972
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(b) In the case of technical cate-
gories the Railway Service Commis-
sions take about 8 to 8 monthg to
finalise panels This time lag 15 the
rminimum In the case of non-techni-
cal popular categories the response
from the candidates 15 massive &nd
the number of applications 1eceived
15 1n the region of 2 1o 3 lakhs  Pro-
cessing of such a large number of
applications conduching wnitten tests
and inteiview ete lake time

(¢) The Railway Service Commus-
¢10n hme now been ashed to make
recrmitmeni{ without waiting for n-
de its fiom the Railways

Racia! disrimmation 1 Guyans

4771 PR (HALURBITUJ will
the Minuster of EXTTRNAL AFFAIRS
be pleased to tate

(1) whether ot 15 g [t t at racal
dircnminaton 1 b g prachs d
aganst persons ot Indiwn d scer® in
Guyana who constitute 55 per ceut
of the countiy s population and

(b) what step Govcroment pio-
pose to tike to persuade the Guyana
Government to provide fau and equi-
table treatment 1o them?*

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU) (a) Government of Indix
18 not aware of any officral policy of
racial discrimination being followed
by the Government of Guyana

{(b) Doeg not arise
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Harbour in Gopalpur and Chandabali
in Orissa

4323. SHRI PADMACHARAN
SAMANTASINYERA: Will the
Minister of SHIPPING & TRANS-
PORT be pleased to state:

(a) is it a fact that Government is
considering to start harbour in Orissa
State particularly at Gopalpur and
Chandabali; and

(b) if so, when and what is the-
feasibility report and what is the
amount provision for this?

THE MINISTER OF STATE IN- -
CHARGE OF THE MINISTRY OF
SHIPPING & TRANSPORT ‘(SHRI®
CHAND RAM): (a) and (b). The
execcutive responsibility for the deve-
lopment of Ports, other than Major
Ports. vests with the State Govern-
ments concerned. The Government
of Orissa had sponsored development
of Gopalpur Port in the Centrally
Sponsored Sector in the Fourth Plan
period. As the scheme could not be
finalised in time, it could not be in-
cluded in the plan, but a token pro-
vision of Rs. 40 lakhs for preliminary
investigations was made in the Fourth
Plan and against this amount,
Rs. 5.22 lakhs was released to the:
State Government in the Fifth Plan
The remaining Rs. 34.78 lakhs of the
token provision spiled over t{o the
Fifth Plan period against which
Rs. 1250 lakhs was released to the
State Government in the Fifth Plan
which ended on 31-3-1978. No loans-
have been released thereafter Plan-
ning Commission have tentatively
agreed to a provision of Rs. 510 lakhs
for the development of minor ports in
the period 1979-80 pending a final de-
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cis.on of the National Development
Council on the pol.cy questmﬁ of
Central assistance to State Govern-
ments for schemes relating to minor
ports 1n the Centrally Sponsored Sec-
tor in the Plan period 1978—83

No proposal ha, been received from
the State Government for the devlop=
me..t of Haibour at Chandabal

Wrong SLIPS of Provident Fund
Accounts

4324, SHRI MUKHTIAR SINGH
MALIK:

SHRI SHANKERSINHJI
VAGHELA:

SHRI G. M. BANATWALLA:

Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state.

(a) whether Government have re-
ceived complaints about the issue of
wrong slips of Provident Fund Ac-
counts as reported in the ‘Hindustan
Times' dated the 18th February, 1879;

(b) if so, what are the reasons
therefor; and

(c) whether Government  have
taken any action aganst the persons
responsible therefor and if not, what
are the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (DR.
RAM KIRPAL SINHA) (a) The
Employees Provident Fund authorities
have reported that till 8th March, 1879,
73 complaints were received by the Re-
gional Provident Fund Commissioner,
Dellt mentioning certain discrepan-
cies in the annual statements of ac-
counts.

(b) These discrepancies were main=-
ly due to typographical and mistakes
while comparing and they were recti-
fleq promptly. Revised slips have
been issued t, the members concern-
ed

MARCH 22, 1979
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(c) Necessary instructions have been
1ssued to Employees Provident Fund
Authorities to take such action as

1s necessary to ensure that such cases
do not recur.
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1976 . : . 2055 51

1977 2034 63

1978 1989 75

Night Bus Service No. 082

4328. SHRI RAJ KESHAR SINGH:
Wil the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government are aware
that during the days of Sessions of
Parhiament, a number of Government
employces including Lok Sabha stafl
have to work in their respective offices
at odd hours at night;

(b) if so, whether in order to faci-
litate these employees Government
propose to divert the rouie of night
bus service No. 082 operating between
ISBT and Janakpuri C-2 and provide
@ bus stop at the AIR; ang

(c) if so, by what time and if not,
the reasons therefor?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
BHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) Ycs, Sir.

(b) and (c). At present the Corpo-
ration is operating ten night services
connecting important localities situa-
ted at the outskirts of the city. The
services mostly cover Raiflway Sta-
tions, Inter-State Bug Terminal and
certain commercial areas where late-
night traffic is available. Generally,
no traffic is available at office com-
Plexes. The existing pattern of ser-
Vvices has by now got established, and
It is not considered advissble to dis-
turb it. The services of route 082

4881L g1,

operate between Inter-Stats Bug Ter-
minal, Kashmeri Gate and Janakpuri
via Mor: Gate, Red Fort, Delhi Gate,
Minto Road, Connaught Circus, New
Delln Railway Station, P.S. Phara-
gan), D. B, Gupta Market, Sat Nagar,
East Patel Nagar, Moti Nagar, Tilak
Nagar. There 15 no scope to link Cen-
tral Secretamiat by this route unless
certain olher areas are eliminated
which is not considered desirable.
DTC is however, being asked to have
a ‘traffic’ survey conducted and it the
survey reveals adequate demand for
night service between Central Secre-
tariat Complex and Janakpuri during
the period of Parliament’s Sessions
the same will be started,

Railway Freight Earning

4328, SHRI K. T, KOSALRAM: Wil
the Minister of RAILWAYS be plea-
sed to state:

(a) The annual loss suffered by
Rallways in freight earning on ac-
count of high tariff being moved by
road on account of increageq number
of national permits; and

(b) the steps being taken to attract
high tariff traffic by the Railways,

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEOQ NARAIN): (a) There has been
no increase in the sanctioned nuniber
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of Nations] Fermils for the last two
yoits,

As the road transport is 5 State
subject and the goods transport by
road is in the hands of a large num-
ber of private truck hauliers, the in-
formation about the high-rateg traffic
being moved by road and the originat-
ing and destination stations for such
goods is not available. Hence the
quantitative assessment of the annual

¥
i
-4
E
g
q
-3
5

(1) Close liaison is kept with trade
and industry.

(t1) Spetial weitch is kept on the
loading of high profit yielding com-
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(vi) Street collection sngd delivery
services are in vogue in important
cities to give an integrated road-
cum-rai] service.

(vu) Station to station conces-
sional rates are quoted, where neces-
sary, for attracting high profit yield-
ing traffic.

(vin) Zonal Railways hava been
authorised to wave the registration
fees, if necessary, for attracting some
high profit yielding commodities.

(1x) Super Express Goodg trains
are run g time schedules on trunk
routes,

(x) Quick transit services are 1n
vogue on about 300 routes to provide
transporation within target transit
time.

These measures have improved the
loading of high profit yrelding com-
modities to 10.25 million tonnes during
the first ning months of the current
year from 933 million tonnes loaded
during the corresponding periogq of
lagt wear, thus recording an increare
of about 10 per cent. The eamings
also in respect of these commodities
increased to Rs. 128.66 crores during
the first nine months of the current
year from Rs. 122,02 crores during the
corresponding period of lapt year,
thus showing an increase of about 4

per cent.

Piiferage of Prugs from C.G.HS,
Dispensarfes

4320. SHRI K. T. KOSALRAM: Will
the Minister of HEALTH AND FAMI.
LY WELFARE be pleaseg to state:

(a) the detally of the Tamil Nadu
Government's Logogram  Order feor

the purpose of preventing pliferage
of drugs from Hospitals; and

(b) the steps propossd 4o be takes
by Government to prevemt pilfevage
of drugs from C.GH.S, Dispensarien?y
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THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY) (a) Bewng obtained

(b) The following steps aite taken
to prevent the pilferage of drugs from
CGHS dispensaries

(1) Maintenance of systematic re-
cords,

(1) Inscription of words “CGHS
supply not to be sold” on the lables
containers,

(in) Surprise Inspection of dis-
pensary store by CGHS Officers,

(1v) Periodical checking of dis-
pensary store by a team of the Intei-
nal Audit Umt functioning under
CGHS,

(v) Certamn restricted medicines
are 1ssued against chits signed by
the Medical Officers

Indian Railway Institute of Signaj En-
gineering and Telecommunication

4331 SHRI DAYA RAM SHAKYA
Will the Minister of RAILWAYS be
pleaseq to state

(a) the detailed role of the Indian
«udian Railway Institute of Signal
Engineering and Telecommunication
in rail operation, and

(b) efforts made by Government to
solve the problems, if any?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) (a) Indian Railway
Institute of Signal Engineering and
Telecommunication provides training
for staff of Signal and Telecommunica.
tion Department on the Indian Rail-
ways at various levels and at different
periods during thélr service. This
traming enables the staf? to maintain
Sigral & Telecommunication equip-
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mentg properly ang efficiently The
proper mamtenance of Signal and
Telecommunication equipment contri-
butes to the safe and efficient running

of trains

(b) There 18 no particular problem
requiring any special attention ds sach.
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Dieselisation of Lucknow-Bombay

Express

4222. SHRI VIJAY KUMAR N.
PATIL: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether Government are tak-
ing stepa to replace the coal engine
and engage diesel engine for Luck-
now-Bombay Express; end

(b) it g0, by what time?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) & (b) Dieselisa-
tion of passenger carrying trains is
being done on a programmed basis
having regard io the limited availa-
bility of diesel locos which are reguir-
ed for movement of essential freight
traffic,. As and'wh.en additional diesel
locos become available, the question of
dieselising 115/116 Lucknow-Bombay
Express will be duly considered along-
with similar other demands.
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Criteria for Seleclion of Members of
Commitiee on Rura] Unorganisea
Labour

4336 DR BIJOY MONDAL:
SHR] MUKHTIAR SINGHE
-

SHRI SHANKER SINHJI
VAGHELA

SHRI G M BANATWALLA.

Wul the Mimster of PARLIAMENT-
ARY AFFAIRS AND LABOUR be
pleased to state

{a) what criteria was adopted in

gelection of Members of the Commit-
tee on Rural Unorgenwed Labour;
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(b) whether the Government of
India have not given proper repre-
sentation 1o Trade Unions and other
organimationg working among rural
labour in the Committee and if so, the
reasong therefor; and

(c) whether any trade union has
also protested in this connection and
#f go, what action Government have
taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY  AFFAIRS (SHRI
LARANG SAD- (a) to (c). Govern-

MARCH 22, 1979
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ment approach on the composition of
the Committee hag Dheen to give as ™
oide a representation as possible to
rura] workers’ organisations, Central
trade unions, autonomous institutions,
individualg etc. interested in problems
relating 10 unorgamsed labour. On
receipt of some representations the
composition of the Committee consti-
tuted in September 1978 has been en.
larged. A list of the members of the
Committee is enclosed,

List of Mcmbers of the Central Standing Gommittee on Rural Unorganised Labout

Chairman Shri Ravindra Varma,

Union Minister for Parlmncmary Affairs and Labous.
Vice-Chairman Shii Larang Sai,

Minister of State for Labow and Parhamentary Affairs.
Mombers . . . . 1. Shri Chitta Basu, M.P

128, North Avenue. New Delhi.

2. Shri Harkishan Singh Surieet, M.P.,
B, Teen Muru Lane, New Delbi.

3. Prof. N. G. Ranga
41, North Avennc New Delhs

4. Shri Ramapati Singh, M.P,,
14, Windsor Place, New Delha,

5. Shri Surendra, Mohan, M.P.,
15, Teen Murti Lane, New Delhs.

U Shri Ram Kishan Gupta, Ex-M. I,
Charkhi Dadri, Haryana.

7. ShriA C. Kulsreshta,
All India Trade Union (longiess, 24-Canning Lane, N. Delhi,

8. Shri M. G.

Dongre,
Bharatiya Mazdvor Sangh, 23-24, Viihalbbai Paicl House,

New Delhi.

9. Shri E. Balanandan,
Centre for Indian Trade Unions, 172, Lenin Sarani,

Calcutta-13.

10, Shr1 Sham Lal Gaur,

Hand

Sabha, ng:ndu Chambers, 2nd floor,

Mazdoor
167, P. D’'Mello Road, Bom
11. Bhri Jaswant Chouhan,
Indian

National Trade Union Congress, IB, Maulana

Asad Road, New Delh.

t2. Shri Manchar Lai T, Shukls, o
ational Labour Organisat Gandhi M Sevala
Bhadra, Abmedabad. ! oot =
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. 13. -Shri P. K. Kodiyan, M.P.

thmmuwn. Ajoy Bhavan, Kotla Road,
New Delhi110008. :

. P. K. Kunjachen, M
e R ey, “Adboka Road, New Delbi,
. Shri B. Bhagavati,
B Nationasl Rural Labour Federation 162, South Avenue,
New Delhi.

16. S‘ihri Naren Sen, o - h!
ndian Confederation of Agricult Iabom wahar
Nehru Road, 15t & aad floor, Calcutta—13 % Jo

e et Labouress’ Auociation, Majoor Mahajan Sabba,
cu. urers ly j
Abmedabad. Yjan Sa

18. Mrs. Aruna Roy,
Social & Research Centre,
Tilonis, Ajmer.
19. Shri Baburao Bheid,
Post Darwaha, Distt, Yeotmal, Maharashtra,

z0. . Banarasi Devi Gupta,
Village & P.O. Saraiya, District Bhojpur, Arrah, Bibar.
21. Shri B. N. Rajhans,

Nagindas Chambers, and floor, 167, P.D'Mello R cad, Borbsy,

22. Dr. B. Rapamurti,
43, Bharati Nagar, New Delbi.

23. ShriK, 8.
AB—7, P Rﬁl Rﬂld, New Delhi.

24. SbriM.V, stm'.khsrm.

Asian Institute of Rural , K
B:: tute Dmrbment,:g anakpura Read,

. Shri8. ]qmllhm
25 Sarvodaya Mandal um Tami: Nadu.
26. Shri Sundarial Bahuguna,
Paravatiya Navjivan Mandal, Sil Tehri Garh:
Uttar ‘f.l yara, ri 'wal,
27. Prof. T. K. N. Unnithan.
Prof. of Sociology, University of Jaipur, Jaipur.
98. Prof. Sachchidananda, Director,
A. N. Sinha Institute, Patna.

.PNI.NK:M
9 Centre for Development Studies, Trivandrum,

30. Prof. Asok Sen, Fellow,
&ntnﬁrﬂﬂﬂlﬂﬂ Social Sciences, Calcutta.

. Shri Vi
3 mw 204, Raja Ram Moban Rai Road,

Gk(mm,nmhr;
. ShriD. P, Ghoudhri,
o 32 Sinlll il:o-hudem, -

W.R_A.MMMMM

. Dr.D.A.Bholay,
- i Kridbak S, m.umwhwm,mw.
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Shri Ravi Dutt, President, )
Young Farmcns' Association, North End Complex, R. K.
Mission, Ashram Road, New Delhi.

Shri R. N. Azad,
Joint Secretary, Department of Rural Development Mi-
nistry of Agrigeulture & Irrigation, New Delhi.

Shri P. S. Krishnan,
Joint Sceretary, Minisiry of Home Affairs, New Delhi.

Shri Bhupinder Singh, ;
Joivt Secretary, (Tribal Development Division) Ministry

of Home Aﬂ"im New Delhi.

Shri S. B. K]ima )
Joint Secretary, and Chairman of the Committce on Labour

Employment_in major/medium Irrigation Sector, Departs
ment of Irrigation, Ministry of Agticuliuie & Irrigation,
New Declhi.

Shri M. V. S. Rao, )
Adyiscr, Employment & Manpower Planning, Plannjng

Commission, New Delhi.

Shri H. L. Chawla, .. ,
Acting Economics & Statistical Adviser, Department of

Agriculture, New Delhi.

Shri M. B. Balraj, Labour Commissioner,
Government of Andhra Pradesh, Hyderabad.

Shri 1. C. Kumar,
Principal Secretary, Labour & Employment Department,
Government of Bibar, Patna.

Shri Navinchandra Bart, .
Minister o fLabour, Govt. of Gujarat, Gandhinagar,

Shri Ramchandran Nair, .
, Labour & Housing Department, Guvernment

of Kerala, Trivandrum.

Shri Jagdish Gupt

e istes o Labour, Government of Madhya Pradesh,
Bhopal.

Shri P. D. Kasbekar,

Sccretary, Industries & Labour Department, Government
of Maharashtra, Bumbay.

ShriR. C. Aggarwal, .
Labour Commissioner, Gover tof Punjab, Chandigarh,

Thiru S. Narasimhan,
Commissioner of Labour, Government of Tamil Nadu,

ras.

ShriJ. C. Pant,
Sccretary, Labour Department, Government of Uttar Prae
desh, Lucknow.

Shri Quadar Nowaz,

Special Officer & Ex-Officio Joint Sccretary Labour Des
parument, Government of West Bengal, Calcuita.

Decan, - ol -
National Labour Institute, AB—~6/Safdar Jang Enclave
New Delhi. K

Shri P.'S. Habeeb Mohamed, ) .
Joint Sccretary, Ministry of Labour, New Delbl. '
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Aliotment of Book Stall

4337. SHRI V. G. HANDE: Will the
Minister of RAILWAYS be pleased to
siate,

(a) how maany book stalls have
been allotted to Wheeler and Co in
the Railway Stations in all reglons;

(b) whether it is a fact that the
people have demanded that the period
of lease of stalls should not be ex-
tended;

(c) whether it is also a fact that
the Company has sub-let many stalls
to other persons; -

(d) what js the number of these
sub-letees; and

(e) whether Government propose
to take any action against lhe said
Company and disconiinue the prac-
tice of allotting the stalls to the said
Company?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) 380 bookstalls
at 276 stations.

(b) Yes There have been some re-
preseniations that the contracts of
Major bookstalls contractors including
M/s. Wheeler & Co. should be ter-
mnated.

(¢) No.
(d) and (e). Do not arise,

Selection Grade Daftries

4338, SHRI V, G. HANDE: Will the
Minister of RAILWAYS be pleased lo
state:

(a) whether it is 3 fact that the
Ministry of Railways have recently
created some posts of Record Keepers,
Record Sorters Selectisn Grade Daf-
tries and Selection Grade Peons;

(b) it so, what are the respective
scales of pay of these posts and

CHAITRA 1, 1901 (SAKA)
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what are the criteria of promotion to
these grades; and

(c) how many employees in the
Ministry have becn promoted to these

posts?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN)- (a) Yes, except that
ihere are no posis of Record Keepers
in the Railway Ministry.

(b) The scale of pay for Record
Soriers and Seleciion Grade Daftries
is Ras 210-4.250—EB—5—270 and that
for Selection Grade Peons is Rs. 200—
3—312—4—232-EB—4—240, Principle
of seniority subject to the rejection of
unfit 15 the criferion for promotion to
the Selection Grades in all Group ‘C
and Group ‘D’ cadres as notified by the
Department of Personnel,

(c) 30 employees.

Wagon Shortage leads to Cement/
Coal Shortage in Maharashira

4339, SHRI V G. HANDE: ,Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whather Government are aware
that the wagon shortage have caused
the acute shortage in cement and coal
in the State of Maharashtra;

(b) is it also a fact that due to the
shortage of wagons huge stocks of
onion have fallen in an open market-
ing centreg in the State of Mahara-
shtra;

(c) whether it is also a fact that
farmers have {o take “Morchas” at
Lasalgaon Railway Station and other
places for supply of wagons; and

(d) what steps Government propose
to take to remove wagon shortage?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHERI SHEO NARAIN): (a)
Wagon supply to cement factories
linked to Maharashira State was
B0 per cent of demand during
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January and February 1878 Ng re-
poits of acute ghortage of cement
were recerved. Though loading of coal
been at 3 lescer level than last year,
current requirements of essential
consumers have been met.

(b) Not known to the Railways.

(e) It 15 understood that there was
u ‘Morcha’ by local farmers at Lasal-
gaon on 13-2-1979,

(d) All efforts are being made to
meet demands for wagons Loading
of onions in February 1979 (740
wagons) waz at a higher level than
January 1979 (418 wegons)

Attaching Additiona] Coacheg o
K. K Express

4340. SHRI VAYALAR RAVI: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether Governmeni introdus.
ed additional Coaches 1n KK. Fa-
press;

(b) if so, how many Coaches were
allotted for Kerala Sector,

(c) whether Government propnse
to introduce more super fast trainz in
this sector m view of the rush; and

(d) if not, the reasuns for the same?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a)
No. P 9

(b) Does not arise

(e) and (d). No However, based in
the experience gained by the experi-
ment of running of 121/122 Tamil
Nadu Express with 2 engineg from
28-1-1978, issue of running other
trains including 125/128 K K, Express
with augmented loads and two en-
gmnes will be duly considered.

MARCH 22, 107
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Non-Career Diplomats

4341. SHRI VAYALAR RAVI: will
the Minister wf EXTERNAL AF-
FAIRS be pleased to state:

(a) the number of non.official
Ambassadors; ang

(b) the names of Harljans, Mus-
Iims and Christians who were ap-
pointed since March 19777

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) Eleven mnon-official
Heads of Mission have been appoint-
ed since March, 1977,

(b) A hst of names of all Schedul-
ed Castes/Scheduled Tribes, Muslim
and Christian Heads of Mission ap-
pointed since March, 1877 ig laid on
the Table of the House.

Statement

List of All Scheduled Castes/Sche-

duled Tribes, Muslim and Christian

Heads of Mission both official and

non-official gppointed since March,
1979,

1. Shri Abdul Ghani Goni
2. Shri G. G. Swell

3 Miss N, N. Haralu

4. Shri A, N. Hafizka

5. Shri N. P. Alexander
8 Shri I. M. Kanga

7. Shri Shiv Kumar

8. Shri M. K, Khisha

9. Shri Tiﬂ:'ﬂll Abraham
10. Shri A, B, Gonsalves
11. Shri J. T. Kallukeran
12, Shri P. A. Nazarath
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Increase in Rallway Lineg in West
Bengal

4342 SHRI SACHINDRA LAL
SINGHA:

SHRI M. A. HANNAN
ALHAJ:

Wilj the Minister of RAILWAYS
be pleased to state:

(a) whether it ig a fact that only
19 km. Railway line has been in-
creased M Wesy Bengal during the
last 30 years; and

(b) if so, the getails of the line
increased in West Bengal and  the
North Eastern Region Stateg during
the last three years, line-wise, State-
wise?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a)
No. Increase in Railway lmes in
West Bengal in last 30 years is about
350 Kms,

(b) (i) The lineg mdded in West
Bengal are:
Siliguri to Joral, Chamgram-

Malda Town, Barasat-Hasna-
bad, Punskura-Haldia, Til-

danga-Farakka, and some
portion of  Chandrapura-
Ranchi line.

(i) Nearly 480 Kmgs, length of
lings were added in Assam & Tripura,
through construction of;

Joral-Jogighopa, R:ngnma North
Murkongselek, and Kalka-

lighat-Dharmanagar 1lines.

Written Answers 214

Need 0f Wagons guring Sixth Five
Yoar Plan

4343. SHRI SACHINDRA LAL
SINGHA:

SHRI M A. HANNAN
ALHAJ;

Will the Minister of RAILWAYS
be pleased to state:

(a) the detally of wagon require-
ment of the country during the Sixth
Plan period, year-wise;

(b) whether any g!udy has been
made up to date about the supplying
capability of the present wagon pro-
ducing units;

(c) if so, the details thereof; and

(d) the action being takep to regu-
larise supply of wagong during the
Sixth Plan period?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI1 SHEO NARAIN): (a)
In the Draft Five Year Plan 1978—
83, provision has been made for pro-
curing 73,000 wagons (in terms of
4-wheelers). Procurement in indi-
vidual years would depend on likely
traffic materialisation and availability
of funds,

(b) and (c) The total annual ins-
talled capacity in the ¥ active wagon
building industrial unity and in the
8 Ruilway Workshops manufacturing
wagons is about 22,761 and 2,000
wagons (in termg of 4-wheelers) per
annum respectively,

(d) The anticipated production
during 1978-79 and 1979-80 is about
13,000 wagons (in terms of 4-wheelers)
per  year. Production will be
suitably stepped up in subsequent
years based opn actual traffic needs
and availability of funds.
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Wagen Axle Order on Durgapur Steel
Plant

4344 SHRI SACHINDRA LAL
SINGHA:

SHRI M A HANNAN
ALHAJ:

Will the Ministey of RAILWAYS
be pleased to state:

(a, detarly of the Wagon axle
order, by the wagon producing units,
pendaing with Durgapur Steel Plant,
for the last three years;

(b) details of the axle order sup-
plied during the last three years by
DSP tp the wagon producing units,
unit-wise; and

(c) the action being taken to get
regular supply of wagon axle from
DSP?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI

. MARCH 22, 1979
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SHEO NARAIN). (a) and (b) A
statement 18 attached

(¢) Railways' requirements of Wheel-
sels for each year are discussed well
in advance with the representatives of
ithe Steel Authority of India and the
Durgapur Steel Plant who commit their
capacity for the manufacture and sup-
ply of Wheelsels for the next year
According to the capaaty thus offered
at this meeting, orders for the supply
of Wheelsels are placed on them after
taking into consideration the guanfum
of orders pending with them

The actual suvply made every month
1s being reviewed and shoitfall in the
promised supplies 15 bemg brought to
the notice ot the Mimstry of Steel

216

L



218

Written Answerd

317 Written Answere  CHAITRA 1, 1001 (SAKA)

LooEn Ci¥n gtgf . IVLOJ,
g1zs 666 oggt * * " . HAPIYM -5
¥gs ¥g6 919 ° BIsEYM 191
€661 B66L ol6 * - - 2 - o NAPOYM 08
0051 0051 00T - ; * = » * SIS[EFIYMT, 6'zn
4
"SON "SON] 0N

(gL-E-18 wo) (LL-6-18 wo) (9L-£-1€ wo,

—_———

6L-gL63 gl-li61  LL-gLB1

U0 §Ie3 33IY) K] I FI g2 1) Pty 1T a0l pagy 1DF.np;m 31 jo s[re
P3G mdeamgg v SVe[TEY 10 Ansurpg 3 g paozpd Ire s1akE@aY Y 1) S1ap50) “SHENTID

JTIWIEIS

%

i MD|3q patedipul are el j [391¢ indelingg
ayyf -swppng uodepy ap Aq jou pue uwlg
‘piing aofiepy 20] unyn Ajding 2y v Surnq naspogyy ()



3

{

MARCH 23, ¥ Written

219 Written Annoers

duwod Jou pue saynoenb adre| ut pasinboi are Sy S2IAY ¢ [94Mm 2900] 3

) E&a—gé.h—cﬁnh_ﬂ%!uﬂ’a%g
an glnoyie uelq [23ig sndedm( uo pauapuo oste Ire ssodand oueniuTEm 10§ sdoyrpio Y [HEIUNNAI] SAEMITEY 0] NISEOYM ‘SA0qE R SPISH

G¥gu 96 ghzg obS 9fgg oS¥E gi¥ gILs I TvIO]
S6S ozl 8L »png apay s/n
8 dowof “SA
ozt ofg ol ._ o * ayemmresg ‘SN
oIg 4 obFr oz¥ obb Lile ofl . andereyg cowwyy g
9ic1 : oo¥1 8zt * qeIMOl ©) ¥ uang SfIN
g8 zEE1 olgt or¥ ofg . * oovmxay /W
ofiy 99¥1 066 o)) UOB¥ | PIEPUEIS UWIPT] S/IX
abz ofg oge SNNIMPU] EISUIN EISOPWH  SIW
o011 ogb obg . snsnpu] WOpo &
oS4 olg ooS up Sfug EwE. U G

L-z1 1-9t J-or 1-5t I-91 1-or I-zt I-91 J-0%
(6L-3-g% 01dn) 6L-gL61 B gL-LL61 LL-gL61

1 MO[3q PABIIPUT I SIEIA 00 e[ I

Saunp (stewpey ayi Jo sdoys Sunnpoxd uoSey f 3 Buipnpxa) sun Swippng  uoSesy mouea 03 JuB[q PAg mdeBmq Aq perddns naspEogMm Q)



221 Written Amewers  CHAITRA 1, 1901 (SAKA)

Yearly Requirement of Wagons

4345, SHRI SACHINDRA LAL
SINGHA:
SHRI M. A, HANNAN
ALHAJ:

Will the Minister of RAILWAYS
be p!ﬂl&d to state:

(a) the details of yearly require-
ment of wagons in the countiry,

(b) the number of wagons at present
in work in the country;

(c) the details of action *aken uv
to-date by Railway Board ‘o ensure
ready available of wagons; and

(d) the details of requirement of

wagons to supply essential commodity
ke coal, foodgrains, etc. item-wise”

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) The daly re-
quirement of wagons 18 approximately
35,000 cumulatively for both Broad ini
Metre Gauge originating traffic,

(b) The effective wagon fleet 1s ap-
proximately 4,85000 both Broad and
Metre Gauge cumulatively in terms of

» 4-wheeler wagons.

(¢) Pollowing steps are being taken
by Railwey Board to ensure ready
availability of wagons:

(1) full advantage ot superior trac-
tion like diesel and electric trac-
tion is being taken by extending
the run of through goods trains
on inter-railway basis, beyond
the terriforisl lmits of zonal
railways.

(ii) Loads of goods trains have been
increqsed by banking of traing on
critioal sections as well as by
moving heavier loads on alterna-
tive and easier routes.

(iii) Regular programmes are drawn
up in advance for"“movement of
various commmodities and notified
periodiealty.

Written Answers 222

(1v) Memtoring Cells have been set
up to avoid detention to wagons
en route,

(v) Block runming of iraing is being
maximised, not omy, for BOX
type of wagons but also for 4-
wheeler stock.

Commodity

Daily average (approx-
mately)  requirement of
W4gons

— —— o v — i —

Coal 10000

s

Cement . . 2450

F s The requuements  for

Fertilizers these ccmmodities va-
11e8 from  season to
srason and as such
a firm figure cannot be
given.

- - - — o —

Eniry of Indians into F.R.G.

4346. SHRI BEDABRATA BARUA,
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state

(a) whether Government have re-
ceived reportg that some Indian citi-
zens have entered the Federa] Re-
public of Germany during the last
twenty months and have asked for
political asylum in tha; country;

(b) if so, what are the reasons for
this type of action by these Indians;

(c) how many of these have been
sent back by the F. R. G.; and

(d) whether any enquiry against
their allegation hag beep made?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU). (=)
Yes, Sir.

(b) Some Indians who entered the
Federal Republic of Germany sought to
stay there by applying for poltical
asylum on the false grounds of alleged
political persecution in India.
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(¢) According to the information
available 360 Indians were deported te
India 1n 1978-79 There 1s no informa
tion on the number among these who
were asylum seekers

(d) The allegations made by asylum
seekers to the FRG authonlies are not
transmiiied to the Government of India
and the question of enquiries does nct
anse It 1s, however understood that
the FRG Government makes an investi-
galion into each apphication for politi-
cal asylum

prug Addiction Commuttee

4347 SHRI P RAJAGOPAL NAIDU
Will the Miumster of IIFALIH AND
FAMILY WLLFARLC be pleased to
state

(a) whether  Government had ar-
pointed a Commuttee to raquue mnto
the extent ol drug addiction in  the
country,

(b) whether the Commitiee  has
submitteg 1ts report, ang

(e) i so, 1tg findings?

THE MINISTIER OF HLALTH AND
FAMILY WELFARE (SHRI RABI
RAY) (a) Yes

(b) Yes The Commitlee had sub-
mitted i1ts Report on Drug Abuse 1n
India’ and a ccpy of the Report wis
laid on the Table of the Sabha on 5th
December 1977

(c¢) The Commiiiee had come to the
conclusion that while the drug problem
exists 1n the population as a whole,
1t 18 mited at present and 1s not of
an alaimng nature

Pharmaceutical Factories

4348 SHRI P RAJAGOPAL NAIDU
‘Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
gtate

(a) whether pharmaceutical {fac-
tories are attached to the Medical
Stores Ilepots, and

MARCH 12, 1979
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(b) 1 so, where these factories are
set up?

TIIF MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY) (a) and (b) Of the six Medical
Stores Depels ot Bombay Madras,
Calculta, Karnal, Hyderabad and Gau-
hati two Depots at Bombay and
Madras have pharmaccutical factories

New Medical and Dental Colleges

4349 S}IIRI P RAJAGOPAL NAIDU
Will the Mimster of IIEALIH AND
FAMILY WLLFARE be pleased 1o
state

(a) whethe; there 1g any ™ proposal
to starl new medical and dental col-
leges, and

(b) if s0, wheie they will be start-
ed?

1HHE MINISIFR OI I1IEALTII AND
FAMILY WLLFARE (SHRI RABIL
RAY) (a) and (b) Thcie 1s no po
posal to start any new medical or
dental colleges The Dental Council of
India have howesu1 accorded perrmus-
sicn to the Mahanshi Dayanand Um-
versily Rohiak fo start First Year
BDS course at the Medical College
Rohtak There 1s also another proposal
to start Denial course at the JJM
Medical College, Devangiri, Kaina-
taka

Eliminating coniract catering in
Trains

4350 SHRI P RAJAGOPAL NAIDU
Will the Mimster of RAILWAYS be
pleased to state

(a) whether there 18 a proposal to
eliminate contract calering in trans,

ang
(b) i¢ not, the reasong therefory

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) (a) and (b) It has
been decided that the mobile catering
services on all Mall, Express and
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Superfast trains, which are at present
being managed by contractors, would
be brought under departmental cater-

ing.

House Rent Allowance

4351, SHRI M. KALYANASUNDA-
RAM - Will the Minister of RAILWAYS
be pleased to state:

(a) the reasons for classifying Tiru-
chirapali city and its suburb like
Ponmalai and Srirangem as C Class
for House Rent Allowance, while
the game is classified as B2 for City
Compensatory Allowance; and

(b) the reasons for not rectifying
such g glaring anomaly?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) (a) Citles are classi-
fled for the payment of House Rent
Allowance and Compensalory (City)
Allowance to the Central Government
employees including Railway Em-
ployees, on the basis ¢f their popula-
tion as per 1871 Census. While for
the payment of House Rent Allowance
only the population of the city within
Lthe municipal limits is taken into ac-
count for the payment of Compensatory
{City) Allewance, the population of
the Urban Agglomeration, wherever it
exists as per 1871 Census, 1s reckoned,
as recommended by the Third Pay
Commission.

On this basis, cities with a popula-
tion of 50,000 and above but not ex-
ceeding 4 lakhs are classified as ‘C'
class and those with a population of
above ¢ lakhs but not exceeding 8
lakhs are classified as ‘B-2' class. The
pepulation according to 1971 Census, of
Tiruchirapali municipality was 3,07,400
and that of its urban agglomeration
4,84,624. Accordingly, Tiruchirapalli
has been classified as ‘G’ class for the
'Dgugno:. of :!Iiooun Rent Amf:ranoe and

s8 for Compensatory (City)
Allowance.

4881 1L8-—38
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Once a city/town is classified on the
above basis, House Rent Allowance is
payable within the area of the urban
Agglomeration of that classified city
at the rates admissible for the classi-
fied city. As Ponmalali and Srirangam
are constituent units of Tiruchirapalll
Urban  Agglomeration, as per 1871
Census, the rate of House Rent Allow-
ance admissible 1n Tiruchirapalli (1.e.,
*C' Class rate) 18 extended to Ponmalai
and Srirangam. Being constituent units
of Tiruchirapalli Urban Agglomeration,
which on the basis of its population
of more than 4 lakhs as per 1971 Cen-
sus Report has been classifled as ‘B-2’,
they are entitled to ‘B-2' class rates of
Compensatory (City) Allowance

(b) In view of reply vide (a) above
there 15 nc anomaly in this regard.

Promotion channel for Hammermen
in Railway Workshops

4352, SHR1 M KALYANASUNDA-
RAM Will the Minister of RAILWAYS
be pleased to state

(a) the channel of promotion for
Hammermen in the Workshops and
in the Engmneering Depariment on
the Railways;

(b) whethey he ig aware thay there
are Hammermen with 20 to 25 yeara
of s~rvice on the Railways without
any pio et of promotion to any
skilled job; and

(c) what ig the difficulty in allow=
ing them tq, appear for trade tests for
othe; categories of skilled jobs?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) to (c¢). The in-
formation is being collected and will
be laid on the Table of the Sabha.

of Catering on N.E.
and N.F. Railways

4333, SHRI M. KALYANASUNDA~-
RAM: Will the Minister of RAILWAYS
be pleased fo state.
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(a) whether contract for catering
service by trains and in stationg on
N.E and NF Railways have been
wenewed recently, and

(b) 1f s0, what gre the reasons for
not departmental;sing the catering ser.
vices on these twg raillways as the
standard of contractors’ gervicey are
very bad?

THE MINISTER OF STATE IN THE
MINISIRY OF RAILWAYS (SHRI
SHEO NARAIN) (a) On north Eastern
and Northeast Frontier Railways, cater-
ing contracts were renewed as per
exlent ruies Instructions were how-
ever 1ssued by this Mimstry on 24-2-79
te all the Railways nol to renew, ex-
tend or award catering contracts at
stations where departmental catering
co-exists with private catering, other
important stations and contracts ot
mobile umts on Mail, Express and
superfast Express trains

(b) It has already been decided to
introduce departmental catering fully
at stations where contract catering at
preseni co-exists with  departmental
catering at the earliest and department-
alise the catering services at all other
important stations in phases It has
also been decided as a policy that
henceforth on il Mail, Express and
superfast Express trains, catering ser-
vices will be rendered only department-
ally and as a first step contractors
managed Mail, Express and superfast
Express tramns will be brought under
deparfmental management
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Payment of equal Wage to Women in
Agriculture

4355 SHRIMATI AHILYA P RANG-
NEKAR Will the Mumster of PARLIA
MENTARY AFFAIRS AND LABOUR
be pleased to state

(a) whether Government are aware
that women workers 1n the agricul-
tural sector are still paid lesser wage
than their male counter-parts,

(b) whether any direction  has
been given to the State Governments
to elimmate thig discrimmation; and

(c) if so, what stepg have been
taken by the State Governments 1in
this regard»

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA) (a) and (b).
The Equal Remuneration Act, 1976 was
extended to the agrnicultural sector
with effect from 2-10-1977 Plantations
had been covered earlier by the Ordi-
nance with effect from 15-10-1875.
Syme claims/complaints regarding
non-payment of equal wages imx
agriculture and plantations have
been recaved by the State
Government who are the ap-
propriate Govérnment for the imple~
mmlon af the Act in thisz sphere,

State Governments/Unign Tetri-
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_Jt:nries have been requested to ensure
effective 1mplementation of the Act

(¢) Information received reveals that
most of the State Governments/Union
Terntories have appointed appropriate
authorities for enforcement of the Act
and in some cases claims/complamnts
have been seitled and female agricul-
ture workers have teen paid arrears of
wages

Providing Creches for Babies of
Working Womep

4756 SHRIMATI AHILYA P RANG
NEKAR Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased 1o state

(a) whether any step has been
taken by the Labour Ministry 1o pro-
vide dependable creches for babies
of working women m planiations
factories and munes In view of obser-
vance of the International Children
Year 1n 1978, and

(b) whether amendments to the
Factories Act, the Plantation Labour
Act and the Mineg Act arg contemp-
‘lateq by the Labour Minusiry
to enforce more strictly the provision
on providing creches for babies of the
working women?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA) (a) The Fac-
tories Act 1048, the Planiations Labour
Act, 1951 and the Mines Act, 1852
contain provimons for prowading and
maintaining of creches for children of
working women

(b) The Factories Act, 1048, was
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1851 No amendment to the prowvision
in the Mines Act, 1052, is felt neces
sary

Coal Movements

4357 SHRI M V (HANDRA-
SHEKHARA MURTHY

SHRI NIHAR LASKAR

SHRI R Vv SWAMINA-
THAN

Will the Minisier of RAILWAYS be
pleased to state

(a) whether attention of Govern-
ment has been drawn to the press
report jn the Hindustan Times dated
the 13th January, 1979 under the
heading Railways, SCI row over coal
movements,

(b) f so whether the meeting
between the Shipping Corporation of
India, Eastern Railway and Coal India
Ltd was held

(¢) whether West Bengal was also
represented in the meeting and

(d) 1if so, the reaction of the Union
Government on the press report and
how tar thev are {rue”

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) (a) to (c) Yes

(d) Programme for movement of
coal to various ccnsumers through
Haldia Port 13 drawn up on a monthly
basis by the Diiector General of Ship-
ping in consultation with representa-
tives cof the consumers The Coal Ind 12
Itd and of the Railways. Actual
movement of coal is arranged in ad-
vance te the dumps in Haldia Port to
avoud any detention to ships

Coal Supply to Steel Mille
4358 SHRI M V CHANDRA-
SHEKHARA

SHRI A R BADRINA.
RAYAN
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SHRI P M SAYEED

Will the Mimister of RAILWAYS
be pleased to state

(a) whether there has peen a great
shortage of Raillway wagons,

(b) 1 s0, whether Steel Authority
of India has always been clamourmng
for shortage of wagons resulting 1n
delay 1n coal supplies,

(¢) ¥ s0, what were the total
number of wagons supplied in the last
year, and

(d) how much 15 being increased
during the current financial year?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) (a) No

(b) However Steel Authonty of
India has been complaimng from time
to time about inadequate receipt of
coking ccal

(¢) and (d) On an average 13591
wagons loaded with coking coal were
moved to steel plants per day during
the fnancal year 1977-78 and 1974
wagons per day durng the year
1978-79 (upto February 1979)

Delay in Clearance of Ships at
Bombay Port

4759 SHRI P V PLRIASAMY Will
the Mimster of SHIPPING AND
TRANSPORT be pleased to stale

(a) when were the two ships
cariving sulphur which were waiting
in the mid-stream for clearance since
Novembe; 22, 1978 cleared, and

(b) the reasons for inordinate de-
lay m the clearance of shipa?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM) (a) The two ships wiz
Durmitor’ and Artemis' carrying sul-
phur completed discharge at Bombay
Part on b-1-1879 and 10-2-1979 res-
pectively.
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(b) Delay in berthing of ships was
due to congestion at Bombay Port

Abolition of Contract Labour

4360 SHRI NIHAR LASKAR

SHRI R V SWAMI.
NATHAN

Will the Minister of RAILWAYS
be pleased to state

(a) whether it 13 a fact that Rail-
ways have decided not to abolish con-
tract Labour,

(b) 1f so, whether this suggestion
was made by the Central Adviscry
Contract Labour Board

(c) 1if so, what are the main reasons
for rejecting the recommendation, and

(d) what were the other suggertions
made 1n this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) (a) No

(b) to (d) Tne Central Advisory
Contract Labour Board considered the
queshion regarding abolition c¢f con-
tract labour system for coal handling
and cinder picking in  railway loro-
sheds It appointed a Committee con-
sisting of repieseniatives of labour,
the Railways and the Central Indus-
t11al Relations Machinery to siudy the
working conditions of contract labour
in the said employmeni and submit 1its
reporl One group of members of the
Commuttee was in favour of the abol-
tion of contract labour system in the
said employment while the other group
was in faveur of the continuance of
the system on the ground that the
pattern of traction was under-going
rapid changes and the gauge conver-
sion was 1n progress, with the result
the points of transhipment, the location
of steam sheds and the coal and ash
handhing requirements would be shift
ing and finglly the steam traction
would be replaced by electric/dipsal
traction However, the Ceniral Ad-
visory Contract Labour Bosrd (with
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the representatives of the Mimstry of
Railways having reservations) recom-
mended the abolh*ion of contract labour
system of coal handhng and cinder
picking 1n all Rauway Loco-Sheds The
reccmmendations made by the Central
Advisory Board are under Gowvern-
ment’s consideration

Pakistan Proposal for Collective
Becurity

4381 SHRI NIHAR LASKAR.
SHRI R V SWAMI.
NATHAN:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state

(a) whether Indig has rejected the
Pakistan’s proposal in the United
Nations for a system of regional col-
lective security a binding code of
conduct regulating regional relations
and balanced military strength bet-
ween major and weake, littoral
Statea,

(b) if mo, what were the main rea-
sons for 1itg rejection, and

(¢) how many countries approved
the Pakistan proposal?

» THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU): (a)
and (b) A meeting of the Littoral and
Hinterland States of the Indian Ocean
is scheduled to be held in New York
in July 1979 as the next step towards
the convening of a conference on the
Indian Ocean for the implementation
of the Declaration of the Indian Ocean
a8 a Zone of Peace In response to
the request by the Chairman of the
Ad hoc Commuttee on the Indian Ocean,
which 1s functioning as the Prepara-
tory committee for the Meeting, for
suggestions on various aspects relating

_to the Meeting, the Government of
Pakistan have suggested, among
others, institution of arrangemen
among the Indian OgeanasStates for a
vigble system of security withun the
region, the adoption of a code of con-
dust to gude the relations among the
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Indian Ocean States and agreement
among the major Litforal and Hinter-
land States to maintain a reasonable
balance of military forces.

In the opinion of the Government of
India, the purpose of the meeling 1s to
harmomnise the positions of httoral and
hinterland States in order to reach 1n
the context of the larger Conference
on Indian Ocean, a consensus on a
common approach vis-a-vis the Great
Powers which bear the onus for the
implementation of the Declaration The
widening of the scope of the meeting
by bringing in thesc 1ssues will detract
from the main purpose of the Declara-
tion, namely, elimination of the threat
faced by the States of the region from
Great Power military nrivalries and
presence Consideration of inter se
problems among the States of the region
will make the task of the harmomsa-
tion of positions, difficult to achieve and
weuld thus be counterproductive More-
over, any 1idea of regional secunty
without any relationship to a system of
universal collective secunty 1s un
realistic and inadequate

(c) A number of kttoral and hinter-
land States have mate suggestions
which will be considered by the Ad hoc
Commuttee The question of approval
or otherwise of different proposals
made by Government does not anse at
this stage.

Condition of Indiang in Canada

4362. SHRI SARAT KAR: Will the
Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Government's atten-
tion has been drawn to the ‘Times of
India’ dated the 18th February, 1078
that the Commissioner for Human
Rights, Canada has stated the
Canadians faceq stiff competition from
mtelligent Indians ang therefore,
opposed to the jdea of Indiang settling
there and Indian students academi-
cally fared very well and usually
topped in every tesi there;
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(b) whether he hag glso stated
that in g study carried out on racial
attacks, he has found that Asians
used to be physically attacked in day
light 1n tramns, buses, private curs
and even 1n prmsons

(c) whether he has also said that
the numerous pathetic posters of
OXFAM and other service organisa-
tiong gave a wrong picture of India
as bemng an under developed land full
of poverty and most of the Canadians
are conditioned to belleve that the
Indian race 18 very mediocre as even
books painted a poor picture of India
and

(d) it so, the reaction of
Government thereon?

Indian

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SAMARENDRA KUN-
DU) (a) Government have seen the
report published in ‘The Times of
India” of 18th February, 1979

(b) and (c) These are opinions ex
pressed by Dr Ubale, one of the Hu-
man Rights Commussioners in the Pro-
vince of Ontario, Canada

(d) Government are aware of the
drfficulties faced by persons of Indian
origin in Canada, and have taken uo
this question with the Canadian
authorities on several occasions
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New India Rail Mills Bombay

4364 SHRI HUKAM CHAND
KACHWA1 Wil the Minister of PAR-
LIAMENTARY AFFAIRS AND LA-
BOUR be pleased to state

(a) whether New India Rail Mills
Ltd, Bombay has not deposited the
amount of provident fund and em-
ployeeg insurance fund for the last
many years and if so, the amount yet
to be realised on this account, sepa-
rately and the time by which this
amount will be realised; and

(b) whether the said Mill has been
violating continuously the labour wel-
fare laws and if so, the number of
complaints received from union and
individuals against it at present?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR
RAM KIRPAL SINHA): (a) 'nifp'_
Provident Fund authoritles and the
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Employees’ State Insurance Corpora-
tion have reported thaf there 1s no
establishment by the name New India
Rail Mills Limited, Bombay covered
under the Employees' Provident Funds
and Mscellaneous Provisions Act, 1952
ang the Employees’ State Insurance
Act, 1948, However, 1t 1s reported that
an eslablishment known as M/s New
India Rayon Mills Bombaq is in arrears
of Provident Fund and Employees Stale
Insurance Contributions as under —

o e ——

N -
CHAITRA 1, 1901 (SAKA)

Period Amount
Rs n
lakhs
Prowvident Fund  4(76 to 8/98 8 57
Contnibutions  and Decem- S
ber 78, and
January, 79
Employes State  August, 1975 5 83
Insurance Con- to
tributions January, 1979

The establishment has offered cer-
tain Schemes to lLiquidate the arrears
1in monthly instalments which 1s under

the consideration of the concerned
authorities
(b) The estaphishment Thas ozed

wviclating the provisions of the Emp-
loyees’ Provident Funds and Miscel-
laneous Provisions Act, 1952 and the
Employees’ State Insurance Act, 1948.
No complaints are reported to have
been received from Umion or indivi-
duals 1n this regard The payment of
insurance benefit under the Employe-
es State Insurance Act is not demed
to the insured werkers though thare
is default in the payment of contribu-
tions by the establishment
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Medical Termination of Pregnancy

4366 SHRI S S SOMANI: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleascd to state’

(a) the aumber and names of the
States where Medical Termination of
Pregnancy (MTP) caseg are increas-
ing after the Act came into practice;

(b) whether 1t 15 a fact that the
Medical Termination of Pregnancy Act
18 pot fully applicable in gll the
States; and

(c) if so, the reasons thereof?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY): (a) A statement showing
year-wise number of terminations of
pregnancy performed in varioug States
during the year 1972-73 to 1978-79
(upto January, 1979) 1s annexed

(b) Medical Termination of Preg-
nancy Act, 1971 15 fully applicable to
all the States except the Stute of
Sikkim., The State of Jammu &
Kashmir has passed the Jammu and
Kashmir Medical Termination of
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Pregnancy Act, 1874 which 1s similar
to the MTP Act, 1871 and 15 1n force
in the State at present

(c) The President may extend the
Medical Termination of Pregnancy
Act to the State of Sikkum with such
modification or restrictions as he
thinkg fit and are necegsary But
mnce the Indian Penal Code 1s not m

MARCH 22, 1079
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force 1n the State, to remove any
ambuguity it would be proper to an
act erther a new section in the Pentl
Code of Sikkum or to add a proviso o
the relevant section, assuming that
termmation of pregnancy 1s not am
offence under any law 1in force in
Sikkim The matter 15 being taken
up with the State Government,
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Wages for Agricultural
Labourers

4367. SHRI KUMARI ANANTHAN:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) the names of States and Union
Territories in which special Commit-
tees have been get up at different
levels with representatives of agri-
cultural labourers to oversee the im-
plementation of the minimum wages
fixed for them; and

(b) the names of States und Union
Territories which have requested the
Planning Commission to include m the
State Plan proposals for strengthen-
g of Inspection Staff for supervi-
510n the minimum wages implemen-
tation programme?

THE MINISTER OF PARLIAMEN-
"TARY AFFAIRS AND LABOUR
(SHR] RAVINDRA VARMA): (a)
No State or Union Territory has so
far reported setling up of special
committeeg with represcniatives of
agricultural labourers to oversee the
implementation of the minimum
wages fixed for them.

Proposals for constituting special
committees with representatives of
agricultural Yabourers to oversee the
implementation of the minimum
wageg fixed for them are under
consideration in the States of Gujarat,
Bihar, Tripura, Maharashtra and
Kurnataka.

{b) The States/Union Territories
listed below have made provisions in
their proposals for the Five Year Plan
1878~-83 for the strengthening of the
machinery far jmplementation,ad-
ministration of various labour laws
which would inter-olic include Mini-
mum Wages ct:—

Assam, ' Andhra Pradesh, Bihar,
Gujart, Haryana, Hifachsl Pradesh,
Jammé and Kashthir, Karnataks,
Eerd)e, Maharustire, Munipur, Megh-
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alaya, Nagaland, Orssa, Punjab,
Rajasthan Tamil Nadu, Tripura, Uttar
Pradesh, West Bengal, Andaman and

Nicobar Islands , Chandigarh, Delhi,
Goa, Daman and Diu.

Minimum Wages for Forest Labour

4368 SHRI K LAKKAPPA Will the
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
Pleased to state the names of States
which have fixed minimum wages for
the forest labour, as recommended by
the Nationa] Commission on Labour?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): Ac-
cording to avalable information
minimum wages under the Minimum
Wages Act have been fived by tha
following States/Union Territories in
respect of forest labour:—

Bihar, Haryana, Himachal Pradesh,
Kerala, Orissa Punjab, Andaman and
Nicobar Islands, Chandigarh, Dadra
and Nagar Haveli.

(There 1s no forest labour in Delhi,
Lakshadweep and Pondicherry).

Overstaffing of Homoeopathic Doctors

43680 SHRI K LAKKAPPA: Wil the
Minister of HEALTH AND FAMILY
WELFARE be pleascd to state:

(a) whether it is a fact that there
is overstaffing of Homoeopathic
Dootors in C.G.HS. Delhi as com-
pared to other Homoeopathic dispen-
saries working at present and if so,
the reasons therefor;

(b) whether it is also a fact that a
number of recently sanctioned dispen-
saries/units could not be started for
want of adequate staff; and

(c) if so, by what time the recently
sanctioneq dispensaries/units can be
started by taking staff from the over-
staffing dispensaries?
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THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAI): (m) No, Sir. Out of the sanc-
tioned strength of 16 Homoeopathic
Physicians in C.GHS. Delhi, 14 are
in position,

(b) No, Sir. Staff has been posted
to all the sanctioned homoeopathic
units.

(c¢) Does not arise,

Duties of Advisers in Homoeopathy
Ayurveda, Unani, Ophthalmulegy and
Denlistry

4370. SHRI K. LAKKAPPA: Will
the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether it is m fact that there
are advisers in Homoeopathy, Ayur-
veda, Unani, Ophthalmology and
Dentistry to the Government of India,
ang if s0, the details thereof;

(b) what are their duties and

functions;

{c; whether these Advisers have
inspected their respective departments
in the Central Government Hospitals

and Dispensaries under the Central
Government Health Schemes;

(Q) if 20, what have been their re-
commendations; and

(e) what action hag been taken by
Government thereon?

THE MINISTER OF HEALTH

AND FAMILY WELFARE (SHRI
RABI RAY): (a) There is a full-time
Adviser in the Indigenous Systems of
Medicine with two Deputy Advisers
for Ayurveda and one for Unani
There is one Honorery Adviser each
in Homoeopathy, Ophthalmology and
Dentistry.

MARCH 22, 1879
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(b) to (e). They advise the Govern~
ment on matters in their respective
flelds of speciality and are also asso-
ciated with the implementation of
various programmes, The Adviser in
Indigenous System of Medicine and
Deputy Advisers in Ayurveda and
Unam function as Consultants and
Specialists for Central Government
Health Scheme dispensaries, Delhi.
Advisers in the Indigenous System of
Medicine and Homoeopathy occa-
sionally inspect their respective de-
partments in Hospitals and dispen-
saries under the Centra] Government
Health Scheme and submit their Ins-
pection Reports. The reports mainly
relate to opening of more dispensaries
under the various systems and aug-
mentation of the staff in the existing
units. Corrective measures are taken
to rectify the deficiencies reparted.

Berthing facilities at Bombay Port

4371. SHRI K LAKKAPPA: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether large gquantities of
sulphur remained j, shipy off Bom-
bay port for long durations for want
of berthing facilities in the docks;

(b) whether MMTC refused the
consignees of sulphur permission to
take delivery of the cargo in stream
directly from the ships to facilitste

rushing of supplieg to the production
units; and

(¢) if so, reasons for the same?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIFPING AND TRANSPORT
(SHR] CHAND RAM): (a) Detuils
of ships carrying sulphur arrived at
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Bombay on and after 19-10-1978 are furnisheq below:—

sl Name Date of  Date of barthing  Date of completion of  Total
No. arrival discharge carried
by vessels
« CHARISMAN . 19-10-78  g-11-78 14-12-78 17719
2 DURMITOR 51i-78  41-12-78 5-1-79 12713
3 ARTEMIS 22-11-78  1g9-1-79 10-2-79 19273
4 FEMCA | 30-12-78  16-1-79 31-1-79 7300
5 GEORGISA 17-1-79 Still to berth Discharging in st- 20038
ream into barges.
6 KENLEY 21-1-79 8-3-79 Working at present. 14217 -
7 DONA KATRINA 14-2-79 Still to berth Discharging in st- 6700
ream intu barges
8 KHIAN SAILOR ,  26-2-79 Stillto berth Discharging in st- 14000

ream into barges,

(b) and (c). MM.T.C,, who was the
canalising agency for imported sul-
phur, agreed on the request of some
of the consumers to discharge the
sulphur on high-seag off barges, levy-
ing the extra charge on the consumers,

‘State-wise construction of overbridges

4372. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of RAIL-
WAYS be pleased to state:

(a) the expenditure incurred by
the Railways during the last two years
on the construction of overbridges in-
dicating State-wisg details of the
names qof overbridges and amounts
incurred each year; and :

(b) the amount likely to be spent
on this behalf during the Sixth Five
Year Plan period?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) and (b).
The information is being collected and
will be 1aid on the table of the House.

'.‘:";_-__-. LI S

Constructio, Workers

4373, SHR1 NATWARLAL B. PAR-
MAR: Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state:

(a) the number of workers engaged
in the building and construction work
in the country;

(b) whether Government are aware
of the poqr service conditions of these
workers and absence of safety at work
places: and

(c) what measures @overnment
propose to take to remedy the situa-
tion?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (SHRI
LARANG SAI): (a) According to the
1971 census the number of workers

‘employed in building and construction

activity wag 2.2 million. ‘
" (b) and (c). The protection angd
machinéry provided for in the Indus-
trial Disputes Act is equally avallable
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to workers 1n the construction indus-
try The other labour laws which are
at present applicable or can be ex-
tended to the workers in the building
ang construction industry and which
seeks to ensure satisfactory working
condifions for these workers are —

(1) The Mimumumr Wages Act 448
(1) Contract Labour (Regulation
and Abolition) Act 1970,

(1m1) Workmen s (ompensation Act
1923 and

(iv) ESI Act which can be ex-
tended to the building and construc-
tion industry by State Governments
under Section 1(5) of the Act This
has however not been extended by
any State Government so far

Government mre also considering
the need for a separate Central Legis-
lation covering safety and health of
workers 1n the Building and Cons-
truction Industry

Services of Coolies to Passengers ot
Dakshim Express at New Delhi Station

4374 SHRI RAJSHEKHAR KOLUR
Will the Mimister of RAILWAYS be
pleased to state

(a) whether he 13 aware that
passengels arrving by the Hyderabad-
New Delhy pakshin Express are not
getting the services of licensed coolies
at the New Delhj station, and

(b) if so, the reasons for the same?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN) (a) and
(b) Some difficulty in getting the
services of licensed porters was bemg
experieneed earlier by the passengers
arriving by the 21/22 Hyderabad-New
Della Dakshin Express Now suffi-
clent number of licensed porters under
the supervision of one licensed porter
Jamadar have been set apart to attend
to this tram, Inm'ut;huo::;u ht;:e been
I‘M to engwra nomi=
nated licensed porters attend the traun.
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Agreement for better services
Indian Shippers

4375 SHRI K A RAJAN Wil the
Minister of SHIPPING AND TRANS-
PORT be pleased to state

(a) whether the All India Shippers
Council and three inajor Indian Ship-
png companies have reached an
agreement to ensure better gervices to
Indian shippers, and

i

(b) 1f so what are the details of
the agreement?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM) (a) and (b) The
Al} India Shippers’ Council and the
three major Indian Shipipng Lines
namely the Shipping Corporation of
India Lid, the Scindia Steam Navi-
gation Company Lid and the India
Steamship Company Ltd have agreed
mm principle to constitute a Joint
Standing Commuttee The objectives
of the Committee imter alia iInclude
fuller utilisation of national merchan-
tile marmne and development and
expansion of the country’s foreign
trade and resclving of problems
through mutual discussions

Fxamination for A S Ms,

4376 SHRI K A RAJAN Wil the
Mimster of RAILWAYS be pleased o
state

(a) the number of candidates who
passed the exammation for ASMs
held in the year 1977 for NF Railway
by the Recruitmepi Commuttee,

(b) whether all of them have beem
appointed as ABMs,

(¢) what happened te the candidates
who failed in the Psychologioal Test
for ASMs;

m)w?:m.w mch:”:
poin!lﬂd mmu
mmmum Rallway Boarde
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(e) if so, how many have been so0
appointed and when will the rest of
them be appointed?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHR] SHEO NARAIN): (a) 310

(b) So far, 100 have been appointed
after training.
(¢) and (d) Out of 383 who failed

as many as possible are being given
ilternative jobs,

(e) 100 have been appointed in
other ceategories. No specific time
Iimit can be given regarding the rest.

Medicines prescribed only by Medical
Officer, Incharge of & Dispensary

4377. SHRI ISHWAR CHAUDHRY:
Wil the Mimister ot HEALTH AND
FAMILY WELFARL be pleased to
state:

(a) the number and names of the
medicines in CGHS Dispensaries 1n
Delhi which can be prescribed to a
patient only by the Medical Officer-in-
charge of a Dispensary;

(b) the names of the medicines in
the Dispensaries prescribed by the
Medical Officer for which counter-
signature by the Medica] Officer-in-
charge is required; and

(e¢) whether Gavernment are aware
that it requires a lot of time for the
patient and lot of inconvenience to

patient as he has to gtand in line and

wait for his turn by the time, the time
of the dispensary hours is over?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY): (a) 4 statement is laid on the
Table of the House,

(b) Bame az Indicated iu tha state-
ment stated in (a) abive

{c) The time involved ang inconve-
mlence caused is minkmad
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Btatement
List of Medcines
1. Caps. Demeclocychine Hcl, 150
mgm & 300 mgm
2. Tab Erythromycine Sterearate/

Tab Erythomycina Estolate
250 mg (Strip Packing)

3 Tab Isozone Forte

4. Tab. Bectrim /S=ptian/Tab
Methoxaprim/Ciplin (Strip
Pack)

5 Tab. Isoziazed 25 mgm & Cal-
cium Banzoyl Pas 1 gm.

6 Tab Ethembutol 209 mg (m
Strip pack)

7. Supriste]
8 Isobensecyl Forle
9. Caps Mystechin C

10. Tab Wintomylor /Gramoneg
(Malhdixc Acid 59 mg)

11 Tab. Acitron 1 mgz & 4 mg

12. Tab Chlorformm

13 Tab. Diomil/Euglucon

14 Tab DBLT.D.

15 Tab Forstal L [ab/Tab Mebry
16 Tab Incidal

17. Tab Pariactin 4 mg Tab Cip-
lactin

18. Tab Actid;l

18 Tab, Suganril/Reducine/Oxy-
phenylabutazone (IDPL) Strip
Pack,

20. Tab. Benamide
21. Tab. Brufen

22. Indomethacine 23 mg
Pack)

23. Oint, Relaxyal
24, Algipan/Medicream
25. Tab. Complamina
28. Tab. Adelphane

27. Tab. Methyldooa 250 mg (Strip-
Pack)

28. Tab. Procainamide 05 g.
29. Tab, Soribide Nitrate 10 mg.
30. Tgb. Cortesmyl. .

81. Tab. Segontin

(Strip
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32, Inderal 40 mg/Ciplar Forte 40
mg
33. Tab. Aldectone-A
34. Tab. Isoptin
35. Tab. Ildamen
36. Elixir Bronecodril
37. Syp Phensedy!
38. Tab Brinerdin
39. Tab. Asthahin 2 mg
40. Tab. Ciplar 10 mg.
41. Tab. Complamina Relard
42. Tab Lasix/Kinex/Frasermd 40
mg.
43 Alkacetron /Citralka /Alkasol/
Ornotral

44, Liqug Potklor/Keylito

45, Tab Furamide (Strip Pack}

46. Tab. Stelabid

47, Tab Mexaform (Stnp Pack)

48. Tab Baralgan/Avat irtan/Ci-
balgin Composition/Spasril
(Strip Pack)

49 Tab Metronidazole 200 mg
(Strip Pack)

50. Tab Metronidazole 200 mg
(Strp Pack).

51. Tab Probanthine

52 Tab Decar's/Vermusol (Adult)

53 Digene Gel$Gelusil MPS Liq|
Diovol Suspension

54 Oini Proctosedyl

55 Tab Mintazol (Chewable Tab.)

56 Tab Phenipan

§7 Tab Furamide Compaund

58 Tab Lomotil

59. Shark Liver Oil with Malt ex-
tract

60. Syp. Kinetone

61. Binvina] Forte/Becosules/Bep-
lex Forte Recozyme Forte/
Basiton Forte/Cebexin/Cobe-
dex Forte/Ranvit/Forte/Vit.
B Complex Forte with Vit C)

62, Tab. Neurobion Forte

3. Caps, Ferro Redoxon/Autrin/
Siderfol
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64. Iberol/Redicyte.

65. Inj. Prolution Deoot 250 mg.

86. Inj. Durabolin 25 mgm.

67. Inj Dianobol 25 mgm.

68. Tab. Dexamethasone 0.5 mg/

Tab. Betamethasone B.F.

69. Tab, Mixogen

70. Tab. Triamcinolone 4 nigrm.

71. Tab. Ethinyloestradiol 0.01 mg
& 0.05 mg

72. Inj Hydrocortisone 25 mg/ml/
im

73 Erythrocin Paeriatricts Gra-
nules (when mixed). Each 3§
ml. to contain 100 mg of Eryth-
romycine,

74. Syp Penacfin/Syp. Ciplactin

75. Protussa Cough Liactus

76 Furamide N Suspension

77. Tonoferron Drops/Neoterrum
Drops

78 Calcirel D-2

79 Erythromycin Paed Drops Eacn
1 ml to contain 100 Erythromy-
cine

80 CrystpeniPentid Granules 1
when mixed 5 ml {p contamn
125 mg Pemcillin

81 Metrogyl Suspension

82. Bactrim/Septran Suspension
83. Oint Tineafex/Keralln

84. Oint Eskamel

85 Oint Meladinine/ Pscral ney
Manderm.

86. Oint Betnovate. Plain Cream
Base

87. Betnovate C Cream huse

88 Oint. Pragmator
89. Oint, Kenacomb

90. Oint, Framycetin 1 % skin
91. Oint, Nystatin Plastic Pase

92. Oint Burax plain
83. Oint. Cortiquinol/Dexaguin
Sterosone with Hydrocortisone
Millicortin Vialorm
94. Castellin Paint
95. Lotion Psorlin
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96, Tab. Crisofulvin 125 mg (Strip)

87. Tab. Psorlin 10 mg.

98. Qint. Fluocinolone Acctonide
0.025"pér cént.

9. Betnovate N Oint. Cream base

100. Oint. Neesporin H Skin

101, Loréxéne Lotion

102, Ointment Dermoscab

103. Oint. Lederent 1 per cent,

104. Oint, Jadit-H

105. Déxamethasone wifi Neomycine
Eye & Ear Drops.
106. Nasivion Nasal Drops

107. Genticyn H. C. Ear Drops/
Noosporin H Ear Drops

108. Dequadi7Strepsils.

109. Syp. Triominic

110. Drops Nebasulf Instilat:on

111. Tab. Actifed

112. Tab, Sclrobion

113 Xylocain 2 per cent a Viscn

(for hospital use only)

114. Inj. Aquasol 1 lac umt

115. Cint. Hydroortisone/Dexametha-
sone/Betamethasone witn An-
tibiotic.

116. Pilocarpine Nitrate Eye Drops
2 per cent & 4 per cent.

117. Drop Phenyl Epherine 10 per
cent {for hospital use)

118. Genticyn Eye Drops/Neosporin
Eye Drops.

119. Neosporin Eye Oint

120. Drops Dexamethasone/Betame-
thasone Eye/Ear Drops.

121. Chlorampenical Eye Drops

122. Tab. Diamox

123, Iné;‘ Duogynon Forte/Inj, Secro-
L

12¢. Tab Voldys/Sistomeiri
125. Tab. Duagynon
128. Tab. Gestanin
127, Teb. Ancoloxin/Pregnidoxin
128. Tab. Primolut-N

4851 189, .
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120. Caps C. V. P. (Gynae)

130. Inj. Placentrex

131. Inj, Neurobion

132. Inj. Calmpose

133 Inj Promethazine

134. Caps Dilantin Sodium

135. Caps, Caloven

136. Syp Dilantin Suspension

137. Tab Thiondazine 25 mg & 100
mg.

138. Tab. Pacitane

139. Tab. tryptonol Sarotine 25 mg.

140. Tab. Thioproperzine Mesrlate
5 mgm.

141 Tab Dapsonil

148. Tab Mazetol (Formully Tegra-
tol),

143. Tab. Encephabol

144. Tab. Heloperidol 1.5 mg & 5 mg
B.P.

145. Tab. Equagesic

146 Tab Surmontil

147. Tab, Triparidol

148. Tab, Lysivane

149. Tab. Sensival

150. Cap. Lithocarh

151. Drops Serenace

152 Encephabol Suspension

153. Tab. Clonidine Hydrochlonde
100 mg.

154. Tab. Clonidine Hydrochloride
100 mg. with Hydrochiorthia~
zide 20 mg.
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Problems of Casual Gangmgap in
Asanso] gnd Danapur Divislon -

4379 SHRI A K ROY Wil the
Minister of RAILWAYS be pleased to
state

(a) whether he is aware of the pro-
blems of casual Gangmen in Asansol
and Danapur Division of the Eastern
Railway expressed in a convention of
the Gangmen at Jhajha op 9th Feb-
ruary, 1979 under Eastern Railway
Engineering Kamgar Union,

(b) 1f o0, facts in details,

(e¢) whether a memorandum was
submitted dated the 20th January,
1878 to the DB, Asansol on behalf
of the Gangmen, if so, details of that
memorandim and steps taken an
them;

(d) whether there is great resent-
ment amongst the Gangmen ggainst
sothg officers of Danapur Division ex-
fnr:ned by the Jhajha convention;

| MARDE 2, 10%
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(e) whether the Gangmen are
gomg to make “tocldown” il near
future, if so, steps taken théreof?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN); (a) to (e).
The information 18 being collected and
will be laid on the Table of the Sabba

Industrial Disputes tackied by BLC
Dhanbad and Asanso]

4380 SHRI A K ROY Wil the
Minuster of PARLIAMENTARY AF-
FAIRS AND LABOUR be pleased to
state

(a) the number of Industnal Dis-
putes tackled by the RL C, Dhanbad
and the RLC Asansol the Trade
Uniong raising those disputes in 1878,

(b) the numbers of disputes settled
and the numbers of disputes resulted
mn failure within the same perod,

(c) average time taken on each
dispute a; the R L C's,

(d) same for referring the dispute
to Tribunal by the Mumusiry after
receiving the FOC or rejecting
them for the Tribunal, break up in
details, and

(e) any scheme for mumumising the
time and 1if so, steps taken thereon?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA) (a) to (c)
statement I 18 enclosed

(d) Another statement No II 1s at-
tached

(¢) Anthough there are no specific
Schemes as such for mimmising the
time limit, regular admimstrative
reviews are undertaken to speed up
the disposal of the cases The Indust~
rial Relationg Bil] seekg inter-alig to
make provisions for sétfing up of time
lmits for Tribunsls ete, do that the
cases may be disposed of expeditious
ly The Bill 15 before the
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Statemnent
(a) No. of disputes hondled during 19784
Asanec] Dhanbad
535 s
Trade Union rawsing dispute:
INTUC INTUC
HaS AITUC
AITUG cITu
aru UTUC
BMS I
INDEPENDENT HMP
INDEPENDENT
(b) No. of disputes settled dunng formal Conciliation procesdings.
Asaneol Dhanbad
54 125

Na. of disputes wn which formal Concrlriation Proceedings ended tn farlurs:
Asansol Dhanbad
94 . 292
No. of dusputes disposed of during the year wethout holding formal Concilration Procerdings :

Asansol Dhanbad
281 560

12 ditputes were not considered Gt for intervention 1n Dhanbad Region. The
( and gc;? dli tes pending disposal at the end of the year in Asansola d Uha;mﬂr:gliﬁ
respectively

(l-‘) Average time taken for disposal of disputes:

Within =3 2=, 4~6 612  Over
1 month moenth mon months months 1 Year
Asaniol |, Loy 117 e 134 5t 16 .. .

Dhanbad . : 411 355 183 26 o
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Supply of Wagons for loading
Potatoey

4381. SHRI DAYA RAM SHAKYA:
Will the Minister of RAILWAYS be
pleased to state:

(a) the number of wagons register-
ed for supply at various gtations bet-
ween Kannauj and Keimganj Sta-
tions of the North Eastern Railway
for loading potatoes, the number
supplied, balance, pending between
18t December, 1978 and 28th Febru-
ary, 1079 and the reason; for non=-
supply;

(b) is it a fact that the sales and
marketing branch of the railway
meant to catch traffic has done nothing
to assesg the yield of crop, require-
ment of wagons and plan its maove=-
ment;

(c) is it alsp a fact that the General
Manager during his annual inspection
on 8th January, 1979 did not lsten to
the merchantg at Ferrukhabad and
behaved harshly;

(d) the reason for not assessing the
requirement of wagons early and
causing gluts in the prices of potatoes
and untold misery to the farmers;
and

(e) action proposed to be taken for
such negligence?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Between 1st
December, 1978 and 28th February,
1879, 19019 indents were registered bet-
ween Kannauj and Kaimganj stations
against which 3159 wagons were load-
ed, demands for 2658 wagons were
withdrawn and for 387 wagons forfeit-
ed, leaving outstanding demands for
12815 wagons on 28-2-1979. The short-
fall in loading was due to bulk of de
mands being for destinations to the
East of Siliguri, where loading is
done according to a quota which
is fixed after taking into considera-
tion the fransport requirements of all
espential commodities like Government
foodgrains, salf, sugar ‘etic.

(b) and (c). No.

@) and (e). Do not arise.

Written Answers 20

Development of 1.8 M. Pharmacists
4382. SHRT S. R. DAMANI: Will the

Minisfer of HEALTH AND FAMILY

WELFARE be pleaseg to state:

(a) how many States were given
financial assistance by the Centre to-
wards the development of 1.5.M, phar-
macies and the names thereof;

(b) what wag the amount paig to
each State towards this assistance
during the period 1-4-78 to 31-12-T8
and the corresponding figures for the
same period in the previous year;
and

(c) whether any reports were
received Government from
different I, S.M. pharmacies about the
results of their getivities and if 50, the
details thereof?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY): (a) and (b). So far 12 State
Pharmacies of Indigenous Systems of
Medicine have been approved for assis-
tance under the Centrally Sponsored
scheme of Development of LS.M.
Pharmacies including Herbal Farms
and Drug Testing Laboratories
Farms and Drug Testing Laboratories
in the States. A statement indicating
the names of the Pharmacies State-
wise und the amount of assistance
provided for the development of these
Pharmacies during 1977-78 ang 1978-79
18 attached.

(¢) Under the Centrally Sponsored
Scheme partial assistance subject to a
maximum of Rs. 8.00 lakhs per phar-
macy is being provided to the
State Governments for the develop-
ment of the Pharmacies including her-
bal Farms and Drug Testing Laborato-
ries in the States. The gassistance is
mainly for strengthening of stai? and
purchase of equipment. None of the
States has so far utilised full assistance
of Rs. 8.00 lakhs. The assistance pro=-
vided to the Btate Governments is being
utilised and the expenditure reported
by the State Governments for the year
1977-78 is as under:

Rajasthan . : Rs. 1+ 00 lakhs
Ww. ) Rs. 2- 18 lakhs
Ma tra . . Ras, g-26 lakhs
Uttar Pradesh . + Rs, 218 lakhs
Orissa . . Rs.o'gglakh




367  Wntten Angwers MARCH 22, 1970 Wnitten Answers 258

Statement
Name of the State and Pharmacy Amsunt of mustance
provaded dunag
glt-g’ u st--ws)
(Rs. 10 dakhs)
pug——]
+ Rgasthan
State Ayurvedic Pharmacy mcludln; Herbal Farm and Drug Testung raeonty
Laboratory at Ajmer . e e s e 100 Ll
&, West Bengal
State .S M Pharmacy at Kalyani , - . - . « 1 00 1*00
8. Maharashira
B A e T e e Bt
4 Utlar Pradush
U.P State Pharmacy attached to Ruhikul, Govt of Ayurved College,
Hardwar . - . . . . . . 1 00 1 oo
5. Aadhra Pradesh
Indian Medicine Pharmacy, Hyderabad: 5 . 5 i o 84 100
6, Orusa
State Ayurvedic Pharmacy, Bolangr « e . . . 0'38 1:00
7. Madhya Pradesh
Govt, Ayurvedic Pharmacy, Gwalior,. . . . . . . o33 1°00
8, Karnataka
Central Pharmacy, Bangalore e & e e e . . 100
9. Kerals
Ayurvedic College, Pharmacy, Trivandrum . . . o ae ol
10, Guaral
Govt. Ayurvedic Pharmacy Callege, Rajpipla . . . : . 1'00
ti. Punjeb
Central Pharmacy of State Govt,, Patiala, - . . " - 100
12. Tamil Nadu

Pharmacy attached to Atignat Anna Govt tal of Tndian Medi
Hospi cine,

- . - . . . . . . . e 160
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Propgsal to augment the present
_ D.T.C. fleet

4383, SHRI S. R. DAMANI: Will the
Minister of SHIPPING AND TRANS-
PORT be pleaseg fo state:

(a) whether Gavernment are con-
sidering a proposal to seek more co-
operation from private bus operators
in Delhi to augment the present D.T.C.
fleet by introducing more private bus-
es; and

(b) if so, the detailg thereaf?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) and (b). No, Sir.
The engagement of private buses has
been resorteq to only to supplement
DTC’s own Fleet to the extent aeces-
sary to meet the traffic demand. Addi-
tiona] buses are ‘being purchased by
D.T.C. to augment its fleet. Some
buses are, however being hireq by the
Corporation from persons belonging
to Scheduled Castes and Scheduled
Tribes and those who suffered during
emergency under M.IS.A. and
D.IS.I.R. Additional buses are also
proposed to be hireq with 3 guarantee
of 125 Kms per day for plying during
periods of peak demand.

nsportation of perishable Articles

~ 4384. SHRI C. K. CHANDRAPPAN:
‘Will the Minister of RAILWAYS be
pleased to state;

(a) whether it is 3 fact that the
Railways had issued an order res-
tricting carrying of perishable articles
by Railways from Kerala region;

(b) whether Government are aware
of the fact that this order has adversly
affected the transporting of prawns
and frog legs from that area gnd it
even had resulted in peaple thinking
of ghifting the séa food industries from
Kerala to more suitable places; and

CHAITRA 1, 1901 (SAKA)
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(c) if so, what are t_he steps Gov.-
ernment had taken to overcome this
crisis? 1

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO' NARAIN): (a) A temporary
restriction had been imposeqd on book-
ing of all parcels including perishables
except newspapers, by Karnatak-Kerala
bi-weekly Express due to non-availabi-
lity of a pathway from newly cons-
tructed platform Nos, 6 and 7 to Par=
cel Office at New Delhj station.

(b) No.

(c¢) Instructions have since been
issued fo the Railway Administrations
to relax the restriction and accept the
booking of perishables in the brake-
van of Karnataka-Kerala Express as an
infefim measure, subject to the condi-
tion that on arrival of K. K. Express
at New Delhi station, the parties con-
cerneq will unload, take delivery and .
remove their parcels from the platform
itself. -

Plan on Health for All by 2000 A.D.

4385. PROF. P. G. MAVALANKAR:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state.

(a) whether Government are aware
of the WHO head Dr. Mulher’s Plan—
Health for All py 2000 AD,; and

(b) if so, Government’s reaction and
response thereto? '

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY): (a) and (b). Yes. The World
Health Assembly at its Thirtieth Ses-
sion held at Geneva in May, 1977, re-
solved that the main social target of
Governments and WHO in the coming
decades should be the attainment by
all the citizens of the world, by 2000
AD, of a level of health that will per-
mit them to lead a socially and econo-
mically productive life. The opera-
tional aspects to achieve this objective
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have ben spelt cut In the recommenda-
tions of the Alma-Atta Conference on
Primary Health Care held in Alma-
Atta, USSR, from 6—12 September,
1978, There recommendationg are under
the active consideration of the Gov-
ernment of India,

Bhavnagar-Tarapur Line

4386. PROF. P. G. MAVALANKAR:
Wil the Minster of RAILWAYS be
pleaseq to state:

(a) whether Government have taken
further concrete steps to start cons-
truction of the new Bhavnagar-Tara-
pur Railway line;

(b) 1f so, the broad details thereof;

(c; whether the government of
Gujarat have agreed to meet and
cover the deficit on this account for
some years; and

(d) if so, main facts thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) and (b). No.
The present policy 15 to concentrate
on completing the works mn hand rather
than taking up new lnes. Therefore,
in Gujarat, priornty 1s being given to
the completion of Modasa-Nadiad new
Ime and the Viramgam-Okha conver-
sion projects.

(c) No.
(d) Does not arise,

Fundg for Augmenting City Bos
Transportation System

4387, PROF. P. G, MAVALANKAR:
Will the Minister of SHIFPING AND
TRANSPORT be pleased to state

(a) whether Government are giving
Central funds by way of grant or
loan or both to one or more metro~
politan and major city bus transpor-
tation systems for augmenting their

MARCH 22, 1978
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fleet and stre
ment and facilities;

(b) if so, full facts thereof, giving
a break up of cities ete. and the types
of assistance rendered; and

their equip-

(c) if not, why not?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND  TRANSPORT
(SHRI CHAND RAM): (a) No, Sir.

(b) Does not arise,

(¢) The matter 1s at present under
consideation,

Direct Train from Ahmedabag to
Amritsar

4388, PROF. P. G. MAVALANKAR:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government propose
to start a new direct train from
Ahmedabad to Amritsar;

(b) if so, when and how; and
(c) if not, why not?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) No.

(b) Does not arise.

(c) Apart from lack of traffic justi-
fication, introduction of a direct train
between Amritsar and Ahmadabad is
operationally not feasible for want of
spare line capacily on saturated sec-
tions between Amritsar and Delhi and
of terminal facilities at Amritser,
However, a direct fast bi-weekly
train  between New Delhi and
Ahmedabad vie Vadodara is being in-
troduced from May, 1970, which can
be availed of’ by passengers between
Amritsar and Ahmedsbad with &
change over at New Delhi,
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‘News lfem entitled “Old Map too net
spared at Heathrow” -

4389. SHRI JYOTIRMOY BOSU:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether his attention has been
drawn to a report published in the
Hindustan Times, New Delhi, dated
the 10th February, 1879 (P. 1), under
the caption “Old man too not gpared
at Heathrow; and

(b) if so, the facts thereof and
action taken thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) Yes, Sir.

(b) The report is based on an article
which appeared in the British week-
ly “New Society” No specific case in
which any old man was subjected to
such a test has otherwise come to
notice.

Mr. Merlyn Rees, the British Home
Secretary, has promised that an in-
quiry will be made into all medical
examinations in the immigration con-
text to establish *“a standard und
acceptable set of procedures.”

Foreign Shipping Lines

4360. SHRI JYOTIRMOY BOSU:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

{a) whether it has been alleged that
the forelgn shipping lines, even after
charging higher freight for cargo
emanating from India, outwit Indian
lines and increase their liftings from
Indian ports; and

(b) i so, the facts thereof and
Government’s reaction thereto?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF

SHIPPING AND TRANSPORT
(SHRI . CHAND )t (a) and
(b). Within the wre of Con-

ferences/Rite Agreements, both for-
eign and Indian shipping member lin-

eg charge the same freight rate. Non-
member foreign lines do try to com-
pete with Indian lines to lift cargoes-
from Indian paorts. However, it may
not be correct to say that these foreign
lines outwit the Indian lines. Some-
times Indian shippers avail of non-
member foreign shipping lines’ ves-
sels because they are available to them
at the required time either at cheaper-
freight rate or they are available to
them for adherence to their delivery
schedules. In some cases shippers take
advantage of a non-member foreign
vessel which might provide containeri-
sed service in which case they night
be required to agree to pay higher
rate, The Government has constantly
been endeavouring to impress upon all
the exporters and Shippers’ Councils
to patronise Indiap vessels, Instruc-
tions exist and have recently been rei-
terated that Government owned and
controlled cargo should, as far as pos-
sible be shipped through Indian wves-
sels,

Bridges in Northern and Eastern:
Rallways

4391, SHRI JYOTIRMOY BOSU:
Will the Minister of RAILWAYS be
pleased tg state:

(a) how many bridges are there
in the Northern and Eastern Railways;
and

(b) how many of them are arch
bridges? '

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a)
and (b). The number of bridges and
arch bridges on Nurthern and Eastern
Railways is as under:—

Name of Railway Total No. of
L. number of  arch
bridgs  bridges
Notthern ., . 16,526 §.105
Bastern . . - B,e54 8,817
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D. T. C. Buses rusmsing en Oestirsl
Secretariat-Ajmeci Gate Rowle

4892, SHRI SUKHDEO
VERMA:
SHRI G, ¥, KRISHNAN:

Will the Minister of SHIPPING

(c) steps taken or proposed to be
taken to remove the difficulties ex-
perienced by the commuters on this
route?

THE MINISTER OF STATE IN

(SHRI CHAND RAM): (a)
Service of route No. 1 operate between
Central Secretariat and Ajmeri Gate,
Buses running on the route are not
normally diverted to any other route,
particularly during the peak hours,

(b) and (c), Two buses earmarked
for this route, provide a service fre-
quency of 20 minutes. The existing
services are meeting the requirement
«of traffic adequately.

Losn Applicatiens for New BShips

4303, SHRI SUKHDEO PRASAD
VERMA: Will the Minister of -SHIP-
PING AND TRANSPORT be pleased
to state:

(a) the total number of applieations
received for new ships out of loan to
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be providel by S8DFC along with ths
details of such mpplicstionsr applie
cants company;

(b) how many loan applications for
new ships have been sanctioned so
far during the years 1077 and 1078
along with the names of such sppl-
cants;

(c) the total amounts so spent on
these loans and tennages increased
thereby, and;

(d) the names and details of those
#ho are now enlisted for such SDFC
loans for new ships?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIFPFING AND TRANSBPORT
(SHRI CHAND RAM): (a)
and (b) A statement is attached.

(¢) Rupee loan amounting to Ra.
11,218,86 lakhs and SAFAUNS loan
amounting to Rs. 15,180,82 lakhs were
sanctioned during 1977 and 1078 for
acquisition of a total new fonnage of
3.85 lakhs GRT.

(d) All the Indian Shiping Com-
panies which satialy the criteria pre-
scribed under Section 21(b) of the
Merchant-Sbipping Act, 1958 and are
engaged exchusively in shipping are
eligibvle to apply for loans from Shipp-
ing Development Fund Commities for
acquisition of pew ships.
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Statenasot
Detals of applications for wne ships received by the Skipping Development Fund Commitios for loans
during 1977 1978,
Name of the Com No. of Type of Shi Whether
pasy xaw ships ? Loan
for which Senctio-
loan ned
applied
(1) (@) (8) @
|
L. Rupwe Loan: "
1. Chowgule Steanwhips Ltd, . . 1 Panamax Bulk Carrier from In-
N disn Shipyard .ﬁ : . Yu
. Apant Maripe Services Pwt. Ltd. I General Cargo Vessel from In-
* - dian Shipyard . . . Yo
3. Sujwala Shipping Co.Led. , ! Reecfer Vemel from Indian Ship-
yard | a . . . Yeu
¢ Shipping Corporation of India Ltd. 6 hnchuellfmml’bluhShip-Y
. i . . . Yes
1. Safouns Logn;
. Shipping Corporstion of India Ltd. 1 Timber Carrier from Indian
3 Shipyard . . . Yo
6. Chowgule Steamships Ltd.] . " ] Bulk Carrier from Japan. . Ye
7. Scindia Steam Navigation Co. Ltd X Liner Vesscl from Japan, . Yo

8. Shipping Corporation of India Ltd. 4 Cargo Liners from Yugalavia . Yes
9. Shipping Corporation of India Ltd.

Multi-purpos~ cargo vesel from

Japan . . Yes
/0. Shipping Corporation of India Lad. Y OBOx from Sweden] . . Ya
tt. IndiaSteamshipCo.Lid. . t Budk Carrier from West Ger-
many . . . Yo
b 7
L. Rupes Logn:
Shipping Copperation f India Lad. 6 Container %-hmd cargo ves
b sels from UK., s « Yes
2. Mangala Bulk Carriers Ltd. , . ] General Cargo Vemscls from In-
dian Shipyards . B . Yes
Western India ShippingCo, ., . ] General Gargo Vemels from In-
® dian Shipyards , . , Notyet
& Usiversal Sca Trams « s H Cargo vemel from Endian Ship-
yard . . ., . Not yet

,.w.mm.' . " 1 Ot from Indian Shipyard . Notye
6. Darabshaw B. Cuwetjee 2 wvessels from Indian Shi
ping Co. Ld, i Sy= Oy o g

. .
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(1)

II. Sqfauns Loans

Poompuhar Shipping Corporation
! Lamated

8 India Steamships Company Lunited
9. Himalava Shipping Co. Ltd
10, Gomba Shipping India Ltd :

progress of Metro Railways of
Calcutta

—

4394 SHRI SUKHDEO PRASAD
VERMA Will the Minister of RAIL-
WAYS be pleased to state

(a) the progress made so far sec-
tion-wise 1n the Metro Railways, Cal-
cutta along with the names and de-
tails of contracts given for each such
section where the work 18 going on;
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) (4)
BulkCarrters.  , . . Proposal
since

v,

Laner Vessel from Japan . Not yet
Liner Vessels from Japan Not yet
Refrigerated vessels . Not

(b) what further steps have been
taken to see that the work in each
section 1s speeded up than at present;
and

(c) the number of sections for those
the contracts are yet to be awarded?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEDO NARAIN): (a)
The section-wise progress of the Me-
tro Railway Calcutta, with names and
details of contracts, 13 given below'-

Section Length Contract
No inmetres  value
Rs 1n
lakhs

Progres

M 930 87 for construction of clevated structures, Work completed
2 g2 285 for construction of boxes with sheet piles, H-piles and dia
walls %6 box elements completed ‘out of ;’;‘ Progress E%.'
A 360 394 for construction of diaphr. walls and subway baxes at Belgachia
¥ station Daa 1 completed Subw’u'y box construction
n progress 32%.
+A 200 99 fur%mmucum of diaphragm wall and subway boxes. Progres
85%:
4B Shaft at 30  Work completed.
km 2 792
B33 for construction of walls and subway boxes at Park
b 60 3 Street and :g‘!llon‘l Progres 39%.
8 for comstruction of diaphragm wall and subway boxes 12 box
o 7 »s elements completed out of 36 Progrem $8%.
12 890 630 for construction of d walls_and subway boxes. 16 box

elements

13-A 478

-]

out of go "Progress 61%.

for construction of disphragm walls. Progress 14%.
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1 2 3 4

13-B 410 70 for construction of diaphragm walls Progres 4%

13-C 400 71 for comstruction of diaphragm wall Progres 3%

14-A 351 67 for comstruction of diaphragm wall Progres 7%.

14-B 345 6z for s:;aum of!dezaphngm wall Utilitv divermon work in pro-
14-C 384 79 for construction of diaphragm wall Progres 15%

15-Af1 270 53 for dusphragm wall construction Progress 50%

15-A/IL 918 Ja2 for construction of diaphragm wall Progres 44%

15-B soy 52 for construction of diaphragm wall Progres 37%

15C 875 58 for construction of diaphragm wall Progres 50%

16-A 215 50 for comstruction of ciaphragm wall Progres 609

16-B o 110 tr%mmlon of diaphragm wall and subway boxes Progriss
17-A 840 208 for me:z:% of diaphragm wall H-piling and subwav boxes.
17-B 402 62 for construction of subway boxes with H-piles 13 box clement

completed out of 15 Progrem 75%

(by Rs 16 crores have been allotted
for the year 1978 80 It 1s hoped that
more funds will be allocated by the
Planning Commission during the
Sixth Plan period to speed up the
work 1 different sections

(c) Contracts for reinforced concrete
boxes are being awarded in Sections
18, 14, 15 and 16 Contracts are yet
to be awarded in Sections 4 B (Tun
nel), 5 6 7, 8 and 8, viz between
Belgachia and Esplanade

Tibetans in Bhutan

4806 SHRI P M SAYEED-
SHRI A R BADRINARA-
YAN

Will the Mimster of EXTERNAL
AFFAIRS be pleased Yo state

{a) whether it is a fact that Dalai
Lama has received fresh appeals from

Tibetans 1n Bhutan to pull them out
from there,

(b) 1f so, whether the Dalai Lama
has approached the Indian Govern-
ment,

(c) if so, the reaction of the Umion
Government,

(d) what are the mam reasons for
Tibetans moving out of Bhutan, and

(e) whether any help 13 being
given to Dalay Lama by India?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU) (a) and (b) The Govern-
ment of India are aware that groups
of Tibetans settled in Bhutan have ex-
pressed a desire to come over for re-
settlement to India, where the over-
whelming majority of Tibetans are
remdent Representatives of His Holi-
ness the Dalai Lama have alsp dis-
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cussed this matter with the Govern-
ment of India.

(c) and (e). Az ig well-known,
while the Government of India hes
provided humanitarian resettlement
facilities to the Tibetans who are in
India within the physical limitations
of finding land, financia] and other con-
straints, it would be difficult for the
Government of India to prowide for
additional facilities for a fresh influx
of refugees, This position has been
clearly understood by all the parties
concerned,

(d) 1t is for the Bhutanese authon-
ties and the Tibetans in Bhutan to find
a solution to problems faced by the
Tibetans in their resettlement,

Production of Wagons during the
Financia]l Year

4396, SHRI P. M. SAYEED:

SHRI A. R. BADRINNARA-
YAN:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether Rallways have decided
to indrease the production of wagons
during the new financial year;

(b) ¥ so, how many wagons were
manufactured during the last year;

(e) und how many wagons will be

manufsctured during the current
year;

(d) what ig the total demand of
wagons during the current financial
year; and

(e) whether the Union Government
will stop for the present exporting
the wagons to foreign countries?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a)
to (d). Procurement of Wagons is ar-
ranged by the Railways taking into
account the traffic demsnds and the
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availabillty of funds from yea: to
year. Procurement in 1077-78 was
12166 wagons (in terms of four-whee-
ler units) and taking into account the
increased requirements, procurement
during 1978-70 was planned for 13,000
‘Wagons, However, the actual pro-
duction during the year is expected
to be 12,500 Wagons, Availability
of funds during 1979-80 would enable
procurement of 13,000 wagons next
year.

(e) There is no proposal at present
to stop export of Wagons to foreign
countries,

dar o yen

4397, sft dwwow wiest : w7 e
sty atren wwmr wft o @R W o
P .

LTl

%) AETe % wwior gwt W Pwed
arrt @ Fm @ g o ghwar Sower
L
at

(x) ate mft, ot guS w@ T €,

@M = ¢t glew & @ tae iy
@ aTen % Teawmie ff aly uig
e, ot ved wn e ¥ 7

arew alt vheam wvaer st R de

) : (%), @) T @n v aren €
g caw ot o offt ff ow W @w
w e f It

Promotion of Telephone Operators in
Sucheta Kripalani Hospital

4398, SERI AMAR ROYPRADHAN:
Wwill the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) the number and’trh:wmd
Telephone Opaerators
Upper Division Clerk after merging
their cadre with the clerical cadre in
the Suchetsa Kripslani Hospital, New
Dethin ang
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{b)’ it not, the ressons therefor?

THE MINISTER OF HEALTH AND
PAMILY WELFARE (SHRI RABI
RAY): (a) and (b). None of the
Telephone Opersioxs 1n the Lady
Hargings Medical College & Smt.
Sucheta Knpalamm Hospital has
yet been promoted 83 Upper Davision
Clerk This will be done after the
merger of the cadre of the Telephone
Operators with the clerical cadre of
the wnstitution has been finalised and
their inter seniority determhined These
aspects are under consideration 1n
consultation with other Departments
concerned

Special Pay and Promotion to Tele-
phone Operators by Suchets Kripalani
Hospital

4389 SHRI AMAR ROYPRADHAN:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Sucheta Kripalama Hos-
pital, New Delhi have mmplemented
. toto the wnstructiong contained in
the Office Memorandum No A28011/1/
77-Bstt IT, dated the 0Oth September,
1977 issued by the Mimistry of Henlth
and Famuly Welfars 1n connection
with the grast of specid] pay and
promotion to its Telephone Operators;
and

(b) 1f so, the details thereof and if
not, the reasons therefor?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY) (a) and (b), The Lady Hard-
inge Medical College & Smt Sucheta
Kripalani Hospital has implemented
the ordets 1n so far es the grant of
special pay to the Telephone Opera-
tors 19 concerned. The question of
merger of the Telephone Operators
cadre in the clerical cadre of the mns-
titution 1s under consideration and
affer this has been finalised, the elgi-
ble Telephone Operators would be
considered far promotftn,
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18 hrs.
MR SPEAKER. Papers to he laid.

SHRT RAGAVALU MOHANARAN-
GAM (Chengalpattu)* Before you go
to the next item, the day before yes-
terday I gave a call attention
notice L

MR SPEAKER No, no please don't
record ] have called Papers to he
laad Shrn Rabi Ray,

(Interruptions)®*

12.01 hrs.
PAPERS LAID ON THE TABLE

ANNUAL REPORT oFr ALL INDIs INSTITUTE
oF MEpicaL SciENCEs, NeEw Drpmi FoR
1977-78

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY) 1 beg to lay on the Table a
copy of the Annual Report (Hind1 and
English versions) of the All India
Institute of Medical Sciences, New
Delhi, for the year 1977-78, under Sec-
tion 19 of All India Institute of Medi-
cal Sciences Act, 1956 [Placed m
Library. See No LT-4131/79]

ANNUAL REPORT AND REVIEW oF CENTRAL

CoaL MiNes Rescue StATIONs CoM-

MITTEE, DHANRAD POR 1077-78 wITH

STATEMENT FOR DELAY AND REPORT OF

FATAL ACCIDENT IN SiNGARENI CoOLLIE-
res Co, Lo,

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA) I beg to lay on
the Table—

(1) A copy of the Annual Report
(Hindi gnd English versions) on the
working of the Central Coal Mines
Rescue Stations Committee Dbanbad,
for the year 1977-78

*¥Not recorded.
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(2) A copy of the ‘Review’ on the
working of the Central Coal Mines
Rescue Stations Committee, Dhan-
bad, for the year 1977-78.

(3) A statement (Hindj and Engligh
versions) ghowing reasons for delay
in laying the Report.

[Placed n Library. See No. LT-
4132/79].

{4) A copy of the Report (Hindi
and English versions) on fatal acci-
dent at Prakashamkhani No, 2 In-
cline Colliery of M/s Singareni Col-
lieries Company Limited. [Placed
in Labrary, See No, LT-4133/79].

NOTIFICATIONS UNDER MERCHANT SHiIP-
PING ACT, 1958 WITH STATEMENT FOR
DELAY AND ANNUAL ACCOUNTS OF
PARADEEP PoRy TRUST FOR 1977-78

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM). I beg to lay on the
Table—

(1) A copy each of the following
Notifications (Hindi and English
versions) under sub-section (3) of
section 458 of the Merchants Ship-
ping Act, 1958:—

(i) The Shipping Developroent
Fund Committee (Staff Car Driver
and Group ‘D' posts Recruitment)
Rules, 1978, published in Notifiac-
tion No. G.S.R. 1345 in Gazette of
India dated the 11th November,
1978.

(ii) The Shipping Development
Fund Commitiee Deputy Director
(Inspection) Recruitment Rules,
1978, published in Notification No.
GSR. 1346 in Gazette of India
dated the 11th November, 1978.

(iii) The Shipping Development
Fund Committee (Stenographers
Recruitment) Rules, 1978, publish-
ed in Notification Nofl G.S.R. 1347
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in Gazette of India dated the 11th
November, 1978.

(iv) The Shipping Development
Fund (Loans and other Financial
Assistance) Rescission Rules, 1978,
published in  Notification No.
G.SR. 595(E) in Gazette of India
dated the 28th December, 1978.

(v) The Shipping Development
Fund Committee (Joint Secretary)
Recruitment Rules, 1978, published
in Notification No, G.S.R. 88 in
Gazette of India dated the 20th
January, 1979.

(vi) The Shipping Development
Fund Committee (Clerks) Recruit-
ment Rules, 1979, published in
Notification No. GSR. 173 in
Gazelte of India dated the 3rd
February, 1879.

(2) A statement (Hindi and English
versions) showing reasons for delay
in laying the Notifications mentioned
at item (1)(i) to (iii) above.

[Placed in Library. See No. LT
4134/791.

(3) A copy of the Annual Ac-
counts@ (Hindi wversion) of the
Paradeep Port Trust for the year
1977-78 and the Audit Report there-
on under sub-section (2) of section
103 of the Major Port Trusts Act,
1963,

[Placed in Library. See No. LT-
4135/791.

CerTiFtEp AcCCOUNTS or EmMPLOYEES
PROVIDENT FUND ORGANIBATIOX FOR
1974-75 WITH STATEMENT POR DELAY

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR
RAM KIRPAL SINHA): I beg to lay
on the Table—

(1) A copy of the Certified Ac-
counts together with the Aundit Re-
port thereon (Hindi and English

@English version of the Accounts
February, 1979.

was laid oni the Table on the 2nd
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versions) of the Employees’ Provi-

dent Fund Organisation for the year
1974-75.

(2) A statement (Hindi and English
versions showing reasons for delay
in laying the above papers.

[Placed in Library. See No, LT-
4136/79].

——

SHR] JYOTIRMOY BOSU (Diamond
Harbour)* On a point of order.

MR. SPEAKER. On whai?

SHRI JYOTIRMOY BOSU: On the
business hefore the House. 1 have
given notice of an adjournment motion.
A head constable has beaten to death
a tribal in M.P. You have not disposed
of the adjournment motion notice,

MR. SPEAKER: No. no, Call atten-
1lion

SHRI K. RAMAMURTHY (Dharma-
puri) 1 have given potice. , .

MR. SPEAKER: If any question 1s
disallowed, you cannot discuss it here.
You can come angd discuss it with me;
you cannot discuss it in the House.

(Interruptions)

MR. SPEAKER: You can come and
discusg with me, Now, call attention.
Shri Dihp Chakravarty.

12.04 hrs. .
CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED AGITATION BY DELHI TEACHERS

SHRI DILIP CHAKRAVARTY
(South Calcutta): I call the attention
of the hon. Minister of Education,
Social Welfare and Culture to the
following matter of urgent public im-
portance and request that he may make
a statement thereon:

“Reported agitation by the Delhi
teachers in support of tieir demands
and the apprehension of disruption
of leaching and examination pro-
gramme.”
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THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER). The Joint Council of Delhi
Teachers’ Organisation submitted a
memorandum dated 26-2-1979 1listing
out the following demands:

1. Meaningful revision of pay-
scales of all categories of teachers
and removal of long standing ano-

malies and disparities in the pay-
scales;

2. Selection Grade to all teachers
on completing eight years' service;

3. Conversion of 425—640 scale into
440—750 scales;

4. Provision of earned leave for
teachers;

5. Medical allowance for gll tea-
chers;

6. Provision of Joini Consuliative
Machinery with statutory powers on
the pattern of Central Government
employees;

7. Free education for teachers
wards upto University level including
professional courses (teachers in-
cludes in service, retired or deceas-
ed teachers);

8. Age of retirement to be 60 years
extendable upto 65 years on the
pattern of University teachers;

9. All the schools should be up-
graded to 12 years schools under the
10 plus 2 pattern of education;

10. The Hospitals and Educational
Institutions Bill 1978 be withdrawn
forthwith.

2. In their memorandum the Jownt
Council of Delhi Teachers* Organisation
also indicated that in case no meaning-
ful dialogue was held with the teach-
ers within 15 days from the date of
issue of the memorandum dated 26-2-79
they shall be compelled to launch a
peaceful agitation beginning with a
DHARNA, and it may include Relay
Hunger Strike and Strike for an In-
definite period. subsequently certain
newspapers also reported thal the
Teachers would also boyeoit the
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Board Examination for Classes X and
XII commencing from 21st March,
1979,

3. As regards the demands of Delhi
School Teachers, I would like to inform
tht Hon'ble Members who have given
Calling Attention Notices and the
House that the Government School
Teachers Association had submitted a
Charter of Demands to Delhi Adminis-
tratlon on 28-4-78 listing out 57 de-
mands. These demands were discus-
sed with the members of the Associa-
tion by the Chief Executive Councillor,
Delhi as well as the Lt. Governor of
Delhi. Some of the demandg of tea-
chers are under consideration of Delhij
Administration.

4. As regards the merits of the ten
demands seriatum, ] would like to in-
form the Hon'ble Members and the
House ag under:

(1) The pay-scales of teachers in
Delhi including teachers in other
Union Territories on Central Scales
of pay, the Kendriya Vidyalaya
Sangathan and the Central Tibetan
Schools Administration were revised
twice in December 1967 and May,
1970, after the implementation of the
Second Pay Commission's recommen-
dations ang before the availability
of Third Pay Commission while
making its recommendations in re-
gard to pay-scales of teachers took
these two revisiong into account and
suggested appropriate pay-scales. It
is obviously not possible to go in for
any further ad-hoe revision only of
teachers as this can have repercus-
sions on other categories of Central
Government employees, apart from
entailing huge financial implications.
Therefore, obviously it is not possi-
ble to accept the demand for a
further revision of pay-scales,

(2) The Delhi teachers and other
teachers on Central Scales of pay
were granted Selection Grades to the
extent of 15 per cent with effect
from 5-8-1971 and to the extent of
20 per cent with effect from 1-1-73.
In additfon one selection grade post
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was ganctioned for each category of
teachers in Aided-schools where at
least 2 posts in each category, exist-
ed, in relaxation of the normal 15
per cent/20 per cent limit. There {s
no insistence in this Scheme of Selec-
tion Grades of a teacher either reach-
ing 3/4th of the time span of the
pay scale or a minimum of 14 years
of service before a Seleclion Grade
could be granted, as in the case of
other categories of Central Govern-
ment employees who have been
sanctioned Selection Grades on the

basis of Third Pay Commission's re-
commendations. Thus the Selection
Grade Scheme for teachers iz al-
ready more liberal than the Selec-
tion Grade Schemes for other Cen-
tral Government employees.

(3) In certain categories of tea-
chers like Junjor Drawing Teachers,

Junior Musie  Teachers, Junior
Language Teachers, Junior Craft
Teachers and Junior Domestic

Science Teachers, there are two pay
scales viz., 425840 and Rs. 440—
750 depending upon the duties and
qualifications prescribed in the Re-
cruitment Rules. The Teachers'
Organisations have been demanding
that both the scaleg should be uni-
fied and the teachers in all these
categories should be allowed the pay
scale of Rs. 440—750. With reference
to qualifications and responsibilities
the matter was examined and the
Junior Drawing Teachers have al-
ready been allowed the pay scale of
Rs. 440—750 subject to the fulfilment
of certain conditions. A Committee
of Secretaries of Delhi Administra-
tion consisting of Education Secre-
tary, Finance Secretary, Secretary
(Services) and Law Secretary of
Delhi Administration was constitufed
hy the Delhi Administration to con-
sider this demand. This Committee
hag found justification only for up-
gradation of pay-scale of Craft
Teachers. The Delhi Administration
will be sending their recommenda-
tions to the Ministry of Education in
this behalf shortly, The Committee
bhas not taken any decision so {far
in the case of Junior Language
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Teachers. In the case of other cale-
gories, the Committee have not found
any justification for upgradation of
pay scale,

SHRI EDUARDO FALEIRO (Mor-
mugao): Sir, on a point of order.
The practice is, and the propriety re-
quires, when a long statement has to
be made in response tp a Calling At-
tention, it should be lajd on ihe Table
and only a summary of the statement
should be read.

MR. SPEAKER: There is no such
practice at present Let us think of
them for the future. For the present
there is nothing hke that, Let the
Minister continue.

DR. PRATAP CHANDRA CHUN-
DER)* (4) The Joint Council has
stated that there should be provision
for earned leave for them which has
been allowed in case of teachers of
Delhi University. The teaching staff
of the Delhi University and also the
Delhi School Teachers are entitled to
vacations. The University teachers
are not allowed Earned Leave in
addition to vacations, as made out
by the Joint Council, but there is a
provision for leave in exchange (com-
pensatory leave). Leave in exchange
is granted to the University teachers
according to the Regulation 21 of the
Leave Regulations of the University
in the following circumstances:

Regulation 21: In case a teacher |s
required to stay in Delhi for attend-
ing the work during the whole or
part of the long vacation, he will
be eligible to have leave on full pay
for bal? the period he had been on
duty provided:

(1) his detention during vacation
on University duty is with the
written sanction of the Vice-Chan-
cellor;

(2) the period of such detention
exceeds a week; and

(8) the leave in exchange &
claimed within two calendar years
of the vacation gervice rendeéred.
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Similar facilitieg are available to
Government employees  including
school teachers in Delhi, belonging
to Vacation Departments under the
Revised Leave Rules.

(5) Joint Council has demanded
that the present provision for the
re-imbursement of expenseg incurred
on medical treatment of the teachers
and their dependents is inadequate
and is not workable and that a fixed
monthly medical allowance will not
only save time and trouble but will
also allow the teachers to give the
desired treatment to the sick. It i8
obviously not possible to accept this
demand as, under the present rules
re-imbursement of medical expenses
incurred by the teachers on their
self treatment or trealment of their
family members/dependents is allow-
ed as in the case of other Govern-
ment servants of Delhi Admimstra-
tion. A proposal is already under
consideration to extend the benefit of
CGHS to the employees of the Ad-
mimstraiion. Considering the exist-
ing facility available to the teachers,
the demand for medical allowance
1§ not tenable because medical allow-
ance cannot be allowed to be made
a source of profit,

(6) As regards J.C.M. the Delhni
Administration has stated that this
demand 1s under consideration of the
Administration in consultation with
the Ministry of Home Affairs/Depart-
ment of Personnel.

(7) The children of Delhi School
Teachers are already entitled to free
education upto Senior Secondary
level though the wards of non-tea-
cher parents are charged tuition fees
only from Class IX onwards. It is
obviously not possible to accept the
demand of free education for tea-
chers’ wards upto University level,

(8) The teachers working in Delhi
Administration gre governed by the
Rules of Retirement prescribed for
other Government servants. The
compatison in regard to age of re=
tirement between the teachers {vrk‘-
-~
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ing in the schools and the lecturer's
working in the universities is not
tenable,

(9) One of the basic tenets of 10
plus 2 system of education is to
make both class X and class XII as
terminal stages. In Delhi pulk of
the erstwhile 11 years Higher Secon-
dary Schools have been upgraded to
12 years schools. The demand of
the Joint Council is that all the
schoolg in Delhi should be of 12
years duration. It is obviously not
possible to accept this demand simply
to provide promotional avenues to
the teachers.

(10) The Hospitalg and Educationa]l
Institutions Bill 1978 is being piloted
by the Ministry of Labour and is
already before the Parliament.

As would be observed from the
nature of the Demands the Government
is not in a position to accept the de-
mandg of the Joint Council as almost
all of them are prima-facie untenable.

The Delhi Administration have been
making concerted eflorts to settle the
genuine demands of the various As-
soclations of teachers and are attending
to the pending service matters of tha
teachers. It is unfortumate that in-
spite of all this the Joint Council of
Delhi School Teachers Organisation
have threatened to take the extreme
step of boycotting the Board Exami-
nation, which would affect the future
of about 1 lakh students. The Gov-
ernment cannot bow to the threat of
agitation of this type. The Delhi
Adminiétration are taking adequate
steps in consultation with Central
Board of Secondary Education to en-
sure that the Board Examinations are
conducted according to the time sche-
dule lald down by the Board. I am
hoping that the Joint Council of Tea-
chers’ Organisation will abandon the
strike and they should abjure the
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path of agitation in the interest of
education of children.

I may also add here that one of the
Teachers Association, namely Delhi
Adhyapak Parishad have already pub-
licly declared that their Members
would not be boycotting the examina-
tion work,

I would appeal to all Sections of the
Political Parties that they should also
prevail upon these Teachers Associa-
tion and make them agree to abandon
the strike in the interest of education
of children.

The latest position is that today,
this morning, the examination is go-
ing on in all the schools peacefully.

PROF. DILIP CHAKRAVARTY: I
had the good fortune of working in
the teachers’ movement  together
with the hon. Minister, I am still
there, hut he is on the other side, We
were together in the movement try-
ing to focus attention op the various
grievances that the teachers had in
this country.

I must preface my statemeit with
the remark that on ceremonial oc-
casions like convocations the teachers
are eulogised, but during the other
parts of the year they are a forgotten
factor.

What is the genesis of the present
trouble? 1 tried to understand the
problems of the Delhi teachers. In-
stead of accusing them outright as
an unreasonable log and saying that
all their demands &re untenable, I
tried to consult them and understand
the logic of their agitation, though I
am not conducting their agitation.

As early as 15th May, 1977, Shri
Chandrasekhar, an hon. Member of
this House and President of the
ruling party, addressed a letter to our
Education Minister thus:

1 am sending herewith a repre-
sentation from the Joint Counci] of
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the Delhi Teachers' Organisation in
connection with the disparity bet-
ween the pay scales of teachers and
principals....”

And he wanted early steps to be
taken,

On this particular question of dis-
parities, the Pay Commission. of
which mention has been made by the
hon. Minister, said that the total
emoluments of gall incumbents must
be protected. I need not make an
1ssue of it because the hon. Minister
knows it. The pay scale of the prin-
clpals was Rs. 700—Rs. 1100. They
were getting Rs. 880. The recommen-
dations of the Third Pay Commisasion
were Rg. 1050—Rs. 1800, but the ad-
mimstration gave them Rs 1100—Rs.
1600. For trained graduate teachers,
the recommendation was Rs. 440—Rs
750, They were getting Rs. 446 be-
fore the recommendation was effected.
That means, they started losing Rs.
6 per month. The post-graduate tea-
chers were getting Rs. 546 before the
recommendation, and after the re-
commendation they started getting
Rs. 550—800. a benefit of only Rs. 4.
Primary teachers were getting Rs, 328
carlier. Now they are getting a basic
pay of Rs. 330, only Rs. 2 benefit was
given to them. This disparity star-
ted generating grievances among the
teachers.

The Education Commission, 1964—
1066, had recommended that there
should be a 1:2:3 ratio prevailing bet-
ween primary, secondary and univer-
sity teachers. So, I would urge upon
those who assist the hom, Minister to
focug attention on the real issues and
offer proper assistance to him so that
he can make a correct appraisal of
the situation and the problems facing
the teachers.

There is another point which the
hon. Minister kn personally.
What is happening to Delhi schools’
education? Out of 600 posts for geo-
graphy, there are temchery in only 40
posts 860 are vacant, yet to be filled
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up. Similarly there are vacancies of
200 posts of post-graduate teachers in
subjects like econom.cs, mathematics
and biology. All these are vet to be

l_llled up. This ig the situation obtain~
ing today.

Further, there was a commitment
made as early as in 1976 that all the
schools in Delhi wou'd b. upg-aded
to “Plus 2" level by 1779, Nine months
are left. I am an educatiomst my-
self. I would like to ask ‘he hon.
Minister: Is :t possible to ho iour the
commitment in the course of ‘he re-
maining nine months of ths year?
What is the position prevaring now?
202 schools in Delh: ilse'f are vet to
be upgraded. Is it possihle to wup-
grade these 202 schoo’s in the course
of remaining nine months of the
year? What steps were taken 1n the
course of the last two years—we have
been in the Government for two
yvears. If this had been done, 14,00
vacancies would have been created;
promotion avenues would have been
opened and there would not have been
as much stagnation as they are com-
plaining and they are complaining
genuinely,

Then, there are 14 posts of Edu-
cation Officers to be filled up; there
is one post of Joint Director, two
posts of Deputy Directors, one post
of Additional Director ang six posts
of Compilers. All these posts are yet
to be filled wp.

In addition to all these vacancies,
there are 500 vacancieg of posts which
were granted in the Selection Grade,
that is, 20 per cent, as the hon. Mi.
nister mentioneq just now.  These
also have to be filled up. There s a
vacancy in the post of Vice-Principal
in 30 schools. So, 30 posts of Vice-
Principals are tp be filled up. If all
the necessary steps were taken to fill
up all these wvacancies, they would
have fillled yp 2700 vacancies of posts.
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[Prof. Dulip Chakravarty]

I can understand and I am prepar-
ed to concede that these problems
were accumulated for the Janata Gov-
ernment. [ am prepared to concede
that Dr. Chunde; was in the midst of
the problems as soon ag he took over
the charge. But I would certainly
urge upon him to look into all these
things and see that these problems are
expeditiously resolved.

There is another point, a very se-
rious point, a basic point. According
to the present pay scales obtaining
among primary, secondary and post
graduate teachers, what is the span
of scales? For g primary teacher, the
span is 14 years; for a secondary
teacher, the span is 13 years and for
a post graduate teacher, the span is
13 years. Then, there is the selection
grade. There is a quota of 20 per cent
who can be promoted to the next
higher scale the selection grade. On
an average, a teacher works for 35
years. He reaches fhe ceiling of the
geale in 14 years, Should he suffer
stagnation for the rest of 21 years?
Do we desire that a teacher after
reaching the maximum of his scale
would not get anything more, would
have no expectation and would be
only required to do his job? THey
are doing their job. I know, most of
the teachers perform their duties as
effectively as is possible.

MR. SPEAKER: Please conclude
now.

PROF. DILIP CHAKRAVARTY: I
want 2-3 minutes more. I have mnot
taken as much time as the Minister
has taken in reply.

, MR. SPEAKER: You are not &
Minister.

PROF. DILIF CHAKRAVARTY:

Yes, [ am not a Minister,

JRWIUIN HIHWEIN NOH NV
in making.
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PROF, DILIP CHAKRAVARTY:
For the information of the Education
Minister, in Kerala, the primary tea-
chers get the upper grade in the
selection grade, in 12 years; the se-
condary teachers get the upper grade
Selection grade in 10 years. In Karna-
taka, the limit is 10 years. Therg is
no stagnation. Some such thing need
be done in the case of Delhi teachers
also,

Coming to the Minister's reply, he
has given a long reply and he has
mentioned, and very rightly, that
there hag been two rewvisions. one in
December, 1967 and another in 1970.
I would like to refer to thig volumi-
nous report of the Education Com-
mission. On p. 51 of the Report, this
is what is stated by Prof. Kothari for
whom we have all the respect from
this side and that side also. It says:

“All scales of pay of teachers
should be periodically revieted and
revised at least once in five years.”

That is the Report of the Education
Commission. Afte, 1870, this is 1970.
Are thcy unreasonable, I ask the
House, through you, Sir, and alsothe
hon. Minister?

Now, 1 would like to mention one
thing about Pomnt No. 5. The Point
No. 5 ig about asking for some medi-
cal benefit. I am astounded ang I do
not know who drafted this reply for
the Minister.

On page 8 of his statement, he says
that nobody can be allowed to make
the medical benefit a source of profit.
But I will point out what is the prac-
tice that is going on. I will just quote
from the Statesman of 14th March,
1979, where it is gaid:

“Another sore point with the tea-
chers is the issue of reimbursement
of medical charges which they des-
cribe as humiliating’ because at the
ﬁmotsuh‘nittinzthslr medical
claims. the teachers are required to

present empty containers of the me-
dicines used. Frequently medical
bills are rejected on filmey ground,”
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I woulg ask whether the Clasg I offi-
cers of the Government of India,
when they submit their medical bills,
are subjecied to this sort of humilia-
tion. Should the teachers not have
the respect that is due to them? We
talk of teachers’ status, we talk of
honouring teachers? Is this the type
of respect that we give to them? That
is why, they have demanded a fixed
medical allowance—rather than sub-
ject themselves to this type of humi-
liation. ’

1 woulq like to know whether the
Minister is aware of (a) the dispari-
ties as mentioned by our President
Chandrasekharji—about the disparity
between the pay scales of teachers
and principals; (b) the stagnation
prevailing amongst all categorieg of
teachers, (c) the gap between come
mitment and performance regarding
upgrading of all schools; and whether
he would agree tp have an indepth
study of the problems and give a
time-bound assurance to implement
the commitment made by the govern-
ment and discuss with the teachers’
representatives,

DR. PRATAP CHANDRA CHUN-
DER: My reply will be very brief
because, I think. the hon. Member
has mentioned some of the points like
filling up of vacancies which are not
included in the demang itself. There-
fore, I need not reply to these,

About the Kothari Commission, the
Commission hag given so many re-
commendations which have not been
accepted because of financial reasons.
Some of these have been accepted,
and 1 have stated already in my subs-
tantive statement that the Delhi Ad-
.. ministration was in the eourse of con-
/slderation of many ‘of thiese problems,
but in the course of that all of g sud-

PROF, DILIP CHAKRAVARTY:
All my questions have not been ans=
wered.

MR. SPEAKER: He had answered
even before you put the questions.
Mr. Vijay Kumar Malhotra.
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DR. PRATAP CHANDRA CHUN-
DER: I have categorically told the
hon. House that the dialogue was be-
ing continued by the Delhi Adminis-
tration, although when it involveq a
huge expenditure of money, the Ad-
ministration was not able to meet
the demands. As regards the other
demands like the Joint Consultative
Machinery or introduction of CGHS
for teachers, the dialogue is going on
and the Administration is also trying
to pursue these matters. Therefore,
these matters are going on,

Similarly, in connection with re-
moving some of the disparities, the
Administration has taken steps, For
instance, with regard tg Craft tea-
cherz, their pay scales have been
changed. So, the dialogue is being
continued and I would like to appeal
to the teachers—they are my friends
also—not to disturb the examinations
which will affect tht future of one
lakh of students whp are completely
innocent,

SHRI VIJAY KUMAR MALHOT.
RA: There you are right,
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DR. PRATAP CHANDRA CHUN-
DER: Mr. Deputy-Speaker, Sir, 1
agree with many of the points which
have been raised by the hon, Mem-
ber. In fact, some of these are being
included in the draft Nationa] Policy
on Education. It will be laid before
the House for discussion.

With regard to specific points which
he had raised at the end, I might
say that the financing of education is
not the exclusive concern of the Cen-
tral Government. (Interruptions).
So. in these matters, the State Gov-
ernment also is there as a larger par-
ticipant. Unlesgs the State Govern-
ment agrees, we cannoi{ impose any-
thing on the State Government, That
is our difficulty.

R wierr st (g : oferw wRE
e Rl

DR. PRATAP CHANDRA CHUN-
DER: Now, the hon. Members have
been raising the question about the
public schools. They are alsp TMem-
bers of this august House and they
have sworn' by the Constitution. If
they could show me the way under
the Constitution -as to how we can
abolish the public schools, certainly,
we shall try that We have taken
legal opinion and under our Constitu-
tion—particularly Articles 13 and 19
we cannot do it, How can they ask
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me to go against the consfitutional
provision?

& wht o W ohers W
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DR. BIJOY MONDAL (Bankura):
Mr. Deputy Speaker, Sir, the Educa-
tion Minister is an eminent educa-
tionist and he knows the problems of
the teachers very well the teachers
have been assigned the important task
of nation building and, I think, I need
not remind the Education Minister
regarding this yeoman job which the
teachers are now doing. Many other
hon’ble Members have also stated
that in our country this experiment
on education is going on and nothing
substantive has come up as yet before
us. The University Grants Commis-
sion which is incharge of looking into
the affair of education is organising
seminars each and every year but they
have almost said nothing regarding
primary and secondary education. Lot
of money has been spent on these se-
minars by the University Grants Com_
mission. I agree with other hon'ble
Members in their demang for a uni-
form pattern throughout India ip the
matter of education,

Mr. Deputy Speaker, Sir, all the
demands made by the teachers are
quite justified as the cost of living in.
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participated in the strike, have been
threatened that they would be vicli-
mised. Ag Shri Malhotra mentioned,
everyone has got the right to bargain,
Though I do not agree with the time
chosen by the teachers for strike, yet
1 sympathise with their demands and
nobody should be victimised. Will
the hon. Minister give an assurance
that the teachers who have participa-
teg in the strike will not be victimis-~
ed and a dialogue will be started with
them as soon as possible, sp that there
is peace in this important sphere of
education.

DR PRATAP CHANDRA CHUN-
DER: May I be permitted to assure
the hon. Members and the House
that there 1s no desire to confront
anybody or give any threat to any-
body. The Adminstration is simply
trying to perform its duty to hold
the examinationg so that the students
may appear at this examination and
finally they may appear at wvarious
competitive examinations for entrance
to IITs and other institutions. I have
appealed to the teachers and also to
the hon. Members tp see to it that
the examinationg are not disturbed. I
might also say that the UGC has no-
thing to do with this particular prob-
lem; they are dealing with higher
education only.
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teachers, grades were reviseq to 550—
900 on 4th January, 1873. Simularly
for principals the gradeg were fur-
ther enhanceq to 1100—1600 with
eftect from 1st January. 1873. As
you know in different sectors of our
hife there 15 a lot of demands for in-
creasing pay Even judges had gone
out 1n procession demanding increas-
ed pay scales What ] have stated in
my substantive statement 15 that the
whole thing can be discussed on &
broad perspective, not by way of ad
hoec revision; that 1s what I have sta-
ted As regards public schools, may
T add tp your observation that I have
studied in an ordmnary government
school and all my sons have studied
in government schools

;
9
»3
iiiﬂ
*wiiﬂm

SHRI C, N VISVANATHAN (Tiru-
pattur): Not of Janata party, Edu-
cation Minister of India.
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1258 hrs
COMMITEE OF PRIVILEGES
FIFTH REPORT

PROF. SAMAR GUHA: (Conta1):
I beg to present the Fourth Report
(Hind: and English versions) of the
Committee of Privileges.

———

COMMITTEE ON SUBOSDINATE
LEGISLATION

SEvENTH REPORT

SHRI SOMNATH CHATTERJEE
(Jadavpur): [ beg to present the
Seventeenth Report (Hindi and Eng-
hsh versions) of the Committee on
Subordinate Legislation

PETITION RE INCREASE IN PRI-
CES DUE TO BUDGET PROPO-
SALS

SHRIMATI MOHSINA KIDWAI
(Azamgarh)- I beg to present a peti-
tion signed by Shrimat1 Tajdar Babar
and others regarding increase in pri-
ces due to Budget proposals

-
———

ELECTION TO COMMITTEE

CeNTRAL CoMMITTEE OF TUBERCULOSIS
ASSOCIATION OF INDIA

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY): I beg to move’

“That in pursuance of clause 3
(vi1)(a) of the Ruleg and Regula-
tiony of the Tuberculosis Associa-
tion of India, the members of this
House do proceed to elect, in such
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manner as the Speaker may direct,
two members from among themsel-
ves to sérve as members of the
Central Committee of the Tubercu-
losis Association of India.”

MR. DEPUTY-SPEAKER: The
questions is:

“That in pursuance of clause
8(vii) (a) of the Rules and Regu-
lationg of the Tuberculosis Associa-

tion of India, the members of this
House do proceed to elect, in such
manner as the Speaker may direct,
two members from among them-
selves to serve as members of the
Central Committee of the Tubercu-
losis Association of India.”

The motion was adopted.

18 hrs,

T —————

MERCHANT SHIPPING (AMEND-

MENT) BILL*

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): Bir, I beg to move
for leave to introduce a Bill further
to amend the Merchant Shipping
Act, 1958,

MR, DEPUTY-SPEAKER: The

question is: .r

“That leave be granted to intro-
duce a Bil] further to amend the
Merchant Shipping Act, 1958.”

The motion was adopted,

SHR] CHAND RAM:
the Bill.

I introduce

——

Bill

Matter undey Rule 307 316

13.01 hrs.
MATTERS UNDER RULE 377
(i) REPORTED STORAGE DIFFICULTIES OF

POTATO GROWERs OF FARUKHABAD
DISTRICT OF UTTAR PRADESH
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LAR SUPPLY OF COAL TO GUJARAT

SHRI AHSAN JAFR] (Ahmeda-
bad): Sir, under rule 377, I draw
the attention of the Central Govern-
ment to the mismanagement of the
Central Government and irregulari-
ties committed in the jallocation of
coa] wagons. The gmall-scale indus-

rule 31T 318

There are nearly 7000 units of small
scale industry in Guparat. Al] these
units are facing danger of closure
due to short and that also irregular
supply of coal. Nearly 6 lakh work-
ers are facing the danger of unemp-
loyment, Many units are working
only in one shift. The unitg are not
in a position to utilise thew ful)] capa-
cities. The production has gons
down. The new investment is not
coming forth and the wicious circle
has started.

The total requirement of coal for
SSI umt min Gujarat m the year
1978 was 1400 wagons per month, In
the year 1879 the need was cut by
the Government to 700 wagons and
now before a fortmight the allocation
of wagons was cut by 50 per cent, ie.
1t has come to 350 wagons, This has
created an alarm among the small
scale industries The quota fixed for
the month of February 1979 has not
been receivegq so far  The most
strange thing 1s that if the quota of a
month is not received, it lapses in the
next month and this policy of the
Government is adversely affecting
the running of the industries in Guja-
rat.

Several representations by the as
sociations of small scale industries,
the Gujarat Small Scale Industries
Corporation Limited and the co-ope-
rative societies have been given to the
Central Government. The State Gov-
ernment has also drawn the attention
of the Central Government but the
Central Government authorities have
pad no attention so far at all
The feelings have become tense, The
small-scale industries are feeling that
the attitude of the Central Govern-
ment is discriminatory,

The Central Government must look
into the matter immediately and
change the policy regarding the quota
of coa]l] and allocation of railway
wagong for the supply of coal. The
quota of 1400 wagons per month
must be restored immediately and the
quota of a month should not lapse,
if not supplied during a given month.
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[Shri Ashan Jafri]

It the policy is not changed, there
is a danger of closure of nearly 3,000
units and unemployment of nearly
s1x lakhg of people.

(iv) ADVERTISEMENT IN TIMEs oOF

Inpra By CoAn INDIA LIMITED RE.
AVAILABILITY OF COAL,

SHRI A. C. GEORGE (Mukanda-
puram): Sir, under rule 377, I want
to draw the attention of the Minister
of Energy to the following matter

and request an immediate explanation
from him.

In the Times of India of 20th March
1979 there is a sponsored advertise-
ment of 5 quarter page size on pege
10 of the Coal India Limited, a pub-
lic sector undertaking under the
Energy Ministry, The caption is:

“THERE IS ENOUGH COAL AT
PITHEADS!”

The House ;s aware that there is a
controversy raging and there wide-
spread complaint about the non-
availability of coal by the Ministries
concerned, with the Energy and Rail-
ways Ministries blaming each other
for the present crisis.

In the advertisement mentioned
,put forwarq by Coal India Limited,
there is a clear explanation and obvi-
ous accusation that they have produ-
eed and are holding a stock of 12
million tonnes at the pitheag and the
shortage ig due to lack of transporta-
tion ang movement.

The picturisation of huge coal pile
and moving empty train is extermely
suggestive. If the advertisement was
well meant, there was ng need for
the words “AT PITHEADS”, with an
explanation mark. Thiz is a blatant
attempt to put the blame on another
Ministry of the Government, a crude
method of shirking responsibility and
flagrant wviolation of the concept of
collective responsibility.

Si, may I request for an imme-
diate clariflcation from the Energy
Minister for this unprecedented ad-

rule 377 320

vertisement campaign under the pur-
view of hiz Ministry against another
Ministry, which is highly objection-
able?

(v) REPODRTED ACITATION BY THE FAR-
MERS OF KANJHAWALA

P durre wr ot Prategee @ owe
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MR. DEPUTY-SPEAKER: It is not
a point of order. Please take your
seat.

13.10 hrs.
[Mr. SeaxEs in the Chair)
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OBITUARY REFERENCES

MR SPEAKER: We are greatly
shocked and overwhelmed to learn
that Shri Jayaprakash Narayan, who
wus a lLiving symbol of freedom and
independence, is no more. Shri Jaya-
prakash Narayan was one of those
dedicated individuals who sacrificed
everything in the cause of service to
mankind

He was born in a peasant family in
Bihar in 1902 and was educated in
Caleutta and the United State. After
he returned to India in 1929, he
plunged intg active politics and took
part in the Civil Disobedience Move-
ment. He suffered imprisonment
several times on thi: account.

He pilayed a very ~ign.ficant and
heroic part in the Quit India Move-
ment and went underground after
breaking out from Hazaribagh Jail
in 1942: Shri Narayan devoted him-
self to the cause of rural develop-
ment and human welfare after inde-
pendence.

In 1954, he gave up party politics
to join the Sarvodaya Movement.
Later, he worked for the success of
the Bhoodan Movement. He orga-
nised the Afro.Asian Convention on
Tibet in 1960. He cemselessly worked
for peace in Nagaland and took pro-
minent part as a Member of the Naga
Peace Mission in the restoration of
peace in 1964 in this area.

In 1965, he was given the Raymon
Magasaysay Award for public ser-
vice. In 1871, he wundertook a world
tour and organiseq an international
conference for theg liberation of
Bangladesh. In 1872, he made a not-
able contribution in bringing about
the peaceful surrender of dacoits of
the Chambal Valley, Thus providing
a constructive solution to a problem
which had defieq the authorities for
decades.

In 19874.75, he gave the cal] for
Total Revolution in the country and
led a country-wide students and
youth movement. He suffered impri-
sonment during the period of the
Emergency.

After the General Election of 1977,
he played a great role in bringing to-
gether varioug parties and groups so
as to have a cohesive party for form-
ing the Government at the Centre.

The country has lost in him a great
man who devoted himself unsparingly
and wholeheartedly to the cause of
the common man till the very end.

We deeply mourn the loss of this
great national leader and patriot and
I am sure the House will join me in
conveying our heart-felt condolence
and sorrow to the members of the
bereaved family.

THE PRIME MINISTER (SHRI
MORARJI DESAI): Mr. Speaker,
Sir, Shri Jayaprakash Narayan has
passed away after suffering a great
deal, more after the imprisonment
that he had undergone in 1975.

Ever since he finished his studies,
he devoted himself to the service of
the people and took a very promiuent
part in the freedom movement. He
started with Marxist views, but in
1848 he became a devotee of Mahatma
Gandhi, whose devotee he remained
throughout his life. He joined Shri
Vinoba Bhave and devoted himself to
Sarvodaya work after freedom and
made hix jivan dan for Bhoodan
movement. For every cause of the
people, he was always there in the
forefront.

We knew each other for almost 48
years, if I may say so. We were to-
gether ia jail in 193233, and that is
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why we knew each other veiy wmw.li-
mately Latetly, in  Lhe st lew
years, we came very close togelter
a1d especially in 1974-75 he started a
movement in Bihar for the restoration
of the norms of democratic Jife Even
though he was bed ridden as a result
of the loss of both the kidneys which
took place durmmg s detentied, he
was cvonstantly devoling his  time,
whatever time hg eould, ftom hiy sick
bed to the cause of this country and
took deep interest in all that was go-
mg on 1n the country He hag given
the call for Totul Revolution, hy
whith he meant that the «ariety in
this country must he restiuctured on
the lines of Sarvodaya, in which all
are happy and that 1s whv he wanted
a fundamental change in education,
and he went down fighting Few pco-
ple could have suffered as he suf-
fered, but he suffered heroicaildy and
throughout upto the end, he went on
putting up a very herowe fight against
the infirmities that he had to suffer

In his death, the nation has lust one
of her great leaders, a force for moral
influence 1n all walks of fe  We,
therefore, deeply mourn his passing
away as a loss to the whole nation, 1f
I may say, even to the moral move-
ment 1n the world Our sympalhies,
the sympathies of the whole House,
may be conveyed to the members of
his family.

SHRI C. M. STEPHEN (Idukki):
Mr. Speaker, Sir, I rise to associate
myself, my party and the people
whom we represent with the deep
sentiments of anguish ang sense of
loss expressed by vou and by the
Prime Minister The expected and
the fearfully expected has happned,
but happened too early. Jayprdsnch
Narayan is an individual about whom
it could be said, he was a personality
of an exclusive type for which there
are not many comparisons. He has
been an Indian in the true semse of
the worq whereve, he hag been, whe.
ther in America. whether in jail, whe-
ther in battle fleld, whether in the
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constructive work and whether in
the Ashiam of Mahatma Gandh or
of Vinobayy He carried in his heart
the culture, the vision, the aspirations
and the dreams of the Indian peopie,
This light which he eariied in nis
heart, what 1s traditionally, basically,
genuinely, fundamentally Inclian 1=
the one that had leen m kinz h'm
an 1mpatient and revolting individual,
impatient with the sumoundings, 1m-
pulient with the sel up impatient
with the functioming, looking forward
to a future, dreaming about the
things that should be and unhappy
that the things are not shaping the
wav he wanied Te met the th.net
‘hape the way he wonted, Do tisk Wat
a {arhidding factor for him, no danger
wdas an mpediment to him  Tie vas &
simeere man o poufieal  belief,
Lbrgmnimg as a  Marxist, becoming
a Gandnmian and after Gandhur's
death, believing that Sarvodaya
15 the way the country must
go on, unsatisfied with the type
of democratic structure that we are
having and believing that a funda-
mental change was taking place He
has been giving the clarion call, the
call differing from time to time, but
basically identical because as 1 said
he represented at al! times the drzam
that was of India. The loss of a man
of that stature is a loss for the nation.
As 1t happens to a leader of any poli-
tical movement, one has got to be
controversial, JP was also controver-

sial Difference of opinion has been
tfhere between himself and others
about the way of thinking, but nn-
body howsoever one may differ has
ever challenged the integrity of the
man, the sincerity of the man, the
fundamentalism about the man and

the visionary dream of the man that
wouldq ultimately inspire hiz compa-

triots and the people. I wish that
dream, inspires us to go forward be.
cause the country is not yet what
Gandhiji wanteh it to be, the India
visionarieg wanted the country to be
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and that is the atmosphere in
which love and conciliation prevail
and that is the atmosphere in which
we are able 1o  conguer flear
and hatred ang that 1s the atmosphere
in which the people of India, as mem-
bers of a family, coulg work for the
fulure. 3arvodaya sort of set up is
the dream that he has left behind On
this solemn occasion, I ran only say,
let the memories of Jayaprakash
Narayan as of the memories of other
tall Jeaders, who led ilus country, -
spife us to go forward in our actions
in the long ang unend'ng pilgrimage
in which our people and our country
15 involved

1 assoriate mivself with the anguish
an] pain that the countrv at laige
would be feeling in the thought that
we have lost one moie of the great
Titans who led us {tom the stage of
bondage {o the later stage of hbera-
nhon and still, imwatient with what we
achieved, told us “The goal 15 not
reached, march forward {n reach that
goal”, I hopc and pray and ] com-
mit myself that this summons that
1s coming forward from this tall man
and other tall men who led this coun-
tiry will inspire us to go forward. 1
appeal to you to convey to the entire
world, to the people our feelinps bf
angmish and pain I bow my head
to the memory of Jayaprakash Nara-
van.

SHRI YESHWANTRAO CHAVAN
(Satara); Mr. Speaker, Sir, for the
last three days, 1 think, the nation
passed through a terribly anxious time
and at last this unfortunate moment
has come when we know that JP is
not amongst us JP physically haa
passed away, but I am sure, JP be-
longs 10 that category of men and
leaders, whose work, memory and con-
tribution will be remembered perma-
nenily not only in this country, but
even outside thig country. JP's public
life was manifold, he worked in differ-
ent areas, he was one of the tallest
freedom fighters of 1ndia, he was not
merely a ledder of the Freedom Move-
ment, but he wag one of those who

tried to give a new conteni {o the
frecdom struggle. 1 had the fortune of
working under his leadership during
1942 and what a change, whal a quali-
iztive charge he brough' about in the
conditions 1n India, Jaysprakash Nara-
van was perhaps equal fo Pandit
Jawasharial Nehru in popularising the
concepl of socialism in India. This 1dea
:rid thought of speialiem had  been
generally accepted in India today, but
the contribution for that acceplance
thut JP has made 15 somecthing which
history cannot forget. He also had
mental loyalties thinking loyalties to
Mahotma Gandhi and theretore, he 18
perhaps the onlv man who can he
deseribed as both a scaalist and  a
Sarvodaya leader In ihe latest period,
he was trying to work out some sort
o} svnihesie belween the socialist con-
rept and the .arvodaya concept This
1# what he wa: trving to do and, for
that.  he was using the term *total
revolution’

The people stand for ideas. He was
one of the men possibly next to
Mahatma Gandhi, who never took any
office under law, he never took any
office under statute FHe was greal,
not because he held anv particular
office, but he was greal because he
was great He never contested a single
election to any Assembly or Parlia-
ment He belonged Lo thal category
of leaders who changed the course of
history, who not only mei history but
changed the course of history. And
that 18 the ympact he has left on Indian
mind and history

We are all sorry He did not belong
to any parficular party though he led
certain poiitieal parties on occasions.
But at the time when he died, he
belonged to the Indian people and the
Indian people will never forget the
coniribution that he has made for
their uplift for the liberation, for the
freedom struggle and for everything.

Mysel! and my party join ourselves
with the feeling of sorrow not only of
the Prime Minister, the Janata Party
and the Government here but this is
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the sorrow of the crores of people of
India. We are amongst them, The
Housc  should, certainly, convey,
through you, Sir, our sorrow to his
brother or anybody whoever is there
in his family, But this is really the
people's sorrow, the sorrow of all of
us, His family was the whole nation
We have lo convey our feelings to
them.

SHRI SAMAR MUKHERJEE (How-
rah}, Mr. Speaker, Sir, this tragic
news 15 a very shocking news to the
whole country. The death of Jaya-
prakash Narayan has created really a
very big gap in today's situation be-
cause he was playing a role even in
his sick bed upto the last moment of
his Iife. That role was very much
helpful at this stage for our country,
for advancing towards further demo-
cratisation and for the special and eco-
nomic advance. The  necessity of
leadership was felt by the whole coun-
try at this stage, Jusl at this junc-
{ure, his disappearance from the world
has created a vacuum. 1 think, that
will not he replaced immediately by
a personalily of similar stature in the
near future.

However, this is what has happened.
We have no hand to change this. This
is a very big and great loss to the
whole country The ‘whole country
will feel terribly aggrleved and shock-
ed

I had privilege to be with h'm
several times and from that algso I
have seen that there is a driving force
inside him Contlinuously he was
spending his days towards that direc-
tion, his energies fowards that direc-
tion, whereby he ‘wanted to change
our present Indian system, Indian
society, towards a society where the
existing Incqualities, the existing
miseries of {he people should not he
there, With his method and with his
other ideclogles, we may not be fullly
In agreement. But still this great ob-
Jective, which was always a guiding
¥actor in hig activities, was a very big
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thing for the country as a  whole.
Particularly Shrn  Jayaprakash Nara-
yan's role and contribution in defeat-
ing the totalitarian authority and
restoring ‘o our country the basis of
Parlilamentary democracy is a very big
thing. It was done under his inspira-
tion, under his guidance, even under
tus leadership, For that, Shri Jaya-
prakash Narayan will he ever remem-
bered as a big person in the history
of Indian national and democratic
movement.

In the situation of India now we
still required his gudance, But a! this
time, at this crucia! moment, he has
left us. That is why we feel so deeply
his death. It is not & simple, personal
sheck, This gap is a very important
thing The whole country will feel
this gap, and more go because, uplo
the last point—-ven in  yesterday's
paper we had seen this—he was inter-
asted 1n knowing the developments, he
was alive i the developments in the
country. So, this is hir whole life
Even at the death-hed, he had nnot for-
gotten the country and the peoole and
hiy 1dealism. Such a big loss should be
felt by the whole country.

Sir, on behalf of my Parly, 1 reguest
vou to convey the feelings of our
Parly to all his fnends and well-wish-
ers and associales that we fully share
the feelings expressed here and the
feelings which the people outside are
expressing

SHRI A, BALA PAJANOR (Pondi-
cherry): Mr. Speaker, Sir, I do not
find adequate words 1o express the
grief at the loss of this great man. As
the Prime Minister expressed it, his
life is an institution by itself.

All the leaders who spoke earlier
could elaim that they had closer asso-
ciation or had the privilege to work
under this tallesi person of this coun-
tury, Sir, If I bav: to sveak out, as
far as the modern :Ilneﬂtluu is con-
cerned, I do mot think anybody bas
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taken out or removed the frustration
in this couniry as Shn Jayaprakash
Narayan did. You all know, Sir, that
our Party is also wedded to eradica-
fion of corruption, and we had a feel-
ng a{ one time that this country could
not get out of that gloom of corruption
and, as somebody said, the authori-
tarian rule also, With great zeal and
devotion and 1f I am permitted to say,
m a miraculous manner, he turned out
the entire generation and gave hope
to the youth of this country. So, I feel,
on this saddest day, the youth will
be feeling more than the elders be-
cuuse we expected that he would be a
guiding hght for some more years
Even yesterday I was saying that he
was baffing the doctor, as he baffled
many other people in the past.

As Mr Chavan has said. Shri Jaya-
prakash Narayan never aspired for
any post or contested any election.
That 15 the main spint which we ad-
mire and adore in him,

When we express our grief, 1 am
only rermnded of the eternal love of
Abhraham lLantuln The nation is feel-
ing ke that When the body of
Abraham lancoln was taken away
from hig house to be placed in the
Guest House for the public view the
children of Abrahom Lincoln were
asking their mother, ‘Mother, mother,
what happened to Daddy” Then the
mother said, ‘My dear ones, no more
Daddy belongs to us; he belongs fo
the State’. But now Sir, I feel when
ull of us are asking ‘Where is JP,
where is JP?' ‘we cannot say he belongs
to the State but we have to tell them
that he Lelongs to humanity. The
greatest tribute or the greatest homage
that we can pay to the tallest persons
is not by words. I hope all of us while
we join in bullding this nation, we all
will do Ly our actions. I think Jaya-
prakash Narayan might have been
murmuring last night or -in the last
hour as St. Paul sald, whether he has
achieved his goal or not, As expressed
by the Leader of the Opposition, he
was always in conflict with the system

or he was in fighting with the move-
ments and whether achieved or not,
he must have been murmuring, as St.
Paul said, ‘1 ran my race'. So JP has
dune his task Whatever ficld he
chose, he served it. But [ remember
only threce months back when my
leader met him at Patna, he came and
told us, 'I have not met a person like
JP because to me he looks something
beyond a human person,’ That touch-
ed us all because youngsters like us
who have come to this House or who
have joined politics or any moral
revolution always stood with some
person who is not attached to personal
or maternal things. If you permut to
say, Sir, we have one person in this
country. Of course, when Gandhni
wag there, he was not that big. We
have seen one person and that person
15 JP who is not attached to any per-
sonality or any particular material
thing.

So, on thig solemn occasion, when
everybody is plunged in deep sorrow-
on behalf of my Party and on my per-
<onal behalf, we convey our condol-
ences which, I think, in turn will only
rome back to us because JP belongs to
us and he belongs to the entire hu-
manity. And our deep Sense of
sorrow 1s not only tc his kith aad kin
but to the entire humanity.

With these '‘words, 1 join with you.

SHR1 C. K CHANDRAPPAN (Can-
nanore): On behalf of our Party,
please permit me to join in the senti-
ments expressed by you, by the Leader
of the House and by the Party leaders.

Sir, to-day. Jayaprakash Narayan is
no more with us, Butl he was a per-
sorn who led a very colourful life. He
appeared in  the horizon of Indian
poiitics speaking about gocialism, then
became a Gandhian, a leader of Sarve-
daya and later he led what was called
by him the total revolution.

We always had mno full agrcement
with Jayaprakash Narayun. But, even
~whon we differed with him, we res-
pected him because we were sure of
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one thing that he was a patriot and
he was one of the greatest Indians who
lived in this country and he was a
great man This we always kept in
vur mind. To-day, when JP is no more
with us, I. on behalf of our Party, join
all of you 1n expressing our sSOrrow
and condulences and I request you to
convey our feehngs {o the people, to
s farmily and others,

SHR1 GODEY MURAHAR! (Vijaya-
wada): While joining you. the Leader
of the Housc and others who have
cxpressed sentiments on this sad occa-
sion, I would only like to recall my
persona] association with Jayaprakash
Naravan If I am in politics, 1t was
due fo Jayaprakash Narayan. It was
when 1 was a school student that he
wag addressing a public meeting in
Tatanagar Maidan, that was the start
of my poltics and also of my being
a Socialist.

Although other leaders came after
that like Ram Manohar Lohia and
others, initially, it was Jayaprakash
Narayan who infused socialism and
socialist ideas into me. 1 also recall
that one month I spent with him in
Madras when he had come in fifties
when he was ill and he was convales-
cing and I almost stayed with him the
whole month when he would ask me
to bring this book or that and, some-
times, even detective novels and 1
asked him once ‘why is it that you
are interested in detective novels?' His
Teply was: ‘Don’t you know that I am
a revolutionary”” He remained a re-
volutionary to the end of hig life; just
when he talked of total revolution,
he talked of g revolution in our social
values, economic values and political
values. He wanted to rooi out corrup-
tion; he wanted to sei right the malefic
in our society, How ,much of it he

has achieved I cannot pay. Whether
he was satisfied with achievements
or not, one cannot say use his aims

were very high and, to limited

extent that he has suc he must

have been satisfied. But, he wanted

more but his journey has been cut

short and he was one of the Titans of
1
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the socialist movement from which 1
come—the last of the Titans [ coula
say. Of those who really shaped the
socialist movement in this country, he
‘was the flrst among them and he was
the last to leave us. The sorrow is
alli the more so because to-day. more
than ever, he was needed in this coun-
try having brough: about a situation
which he could perhaps guide and cor-
rect which the greatest philosopher
can think of. I join with you and the
Leader of the House in whatever senti-
mf.-n‘ts have been expressed aud 1
wish you to convey these to the people
and his family.

SHRI G. M BANATWALLA (Pon-
nani): Mr. Speaker, Sir, I rise {o asso-
ciate myself and my party with the
sentiments and the feelings that have
been expressed in this House at the
sad demise cf Jayaprakash Narayan.
We deeply mourn the national loss; It
is an irreparable loss. The father-
figure is no more, He was the Lok
Nayak in the irue and in the fullest
sense We pay our homage to the
departed soul.

MR. SPEAKER: Mr. Raj Namin
wanted to speak. He will be the last
speaker to-day.

o giytwe oot o1 e atar o Al
? givtee v € A deed o
1934 o
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MR SPEAKER The House may

now stand in silence for a short while
to express its sorrow.

are aowng to

The Members then stood . silence for
a short while

MR. SPEAKER: A; g mark of res-
pect to the departed soul, the House
stands adjourned til] 11 A.M. on 23rd
March, 1879.

13,50 hrs,

The Lok Sabhg then adjourned® till
Eleven of the Clock on Friday the
March 23, 1979/Chattra 2, 1901 (Saka).

adjourned til} Friday, March 23, 197

March 22, 197, Lok Sabha met at

sag

ure and Conduct of Business in
that Lok Sabba, which had been
uld it at § PM. on Thursday,
PM.
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The Lok Sabhg met at 5 P.M,
[9‘“- SPEAKER 11 the Chair]

‘RE. INFORMATION ABOUT THE
HEALTH OF SHR! JAYAPRAKASH
NARAYAN

SHRI EDUARDO FALEIRO (Mor-
mugao): Mr. Speaker, Sir, we have
been made a laughing stock of the
whole world to-day. We must have
an explanation and apology of the
Prime Minister (Interruptions); noth-
ing less than that... (Interruptions)
an immedimate explanation for this
blunder. ... (Interruptions).

SHRI SAUGATA ROY (Barrack-
pore): Sir, we have pgiven notices of
privilege motion against the Prime
Minister; he has misled the House.
This is a very serious matter. This
august House has been put to shame.
My notice is already there with you
for adjournment motion, privilege
issue against the Prime Minister.
This House cannot be taken for
granted. ... (Interruptions) Before
the Prime Minister makes a statement,
we should be permitted to ask certain
clarifications because this House is
sitting specifically to correct a mistake
we made in the morning. Before the
Prime Minister makes a statement,
we should be entitled to ask certain
clarifications .. (Interruptions)

SHRI EDUARDO FALEIRO: Noth-
ing short than resignation of this
Government will do.... (Interrup-
tions). He is responsible; this Govern-
ment must resign; nothing short than
this will do. 'The Home Minister
must resign. .....(Interruptions).

SHRI A. ¢. GEORGE (Mukanda-
puram): Sir, before the Prime Minis-
ter speaks, let the whole House record
its happiness and gratitude to God
that JP ig alive....(Interruptions).

MR. SPEAKER: I am on my legs.
Certain adjournment motions have

— .
e
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been given notice of. I am admitting
the adjournment motion, I shall fix
up the day either tomorrow—tomor.ow
the only difficulty is that it is a Pri-
vate Members' day—or Monday, which
ever ig convenient, 1 will luok into
the matter.

SHRI A C. GEORGE: 1 am plead-
ing for matter of courtesy. Leti the
whole Houge record its thanks to God
that JP is alive. This is the first
thing. 1 insist on this... (Interrup-
tons).

MR. SPEAKER: I have told you

that I am admitting the adjournment
motion.

SHRI A. C. GEORGE: Before the
House takes up anything, let the
whole House join in conveying our
thanks to God that JP 5 alive.

THE PRIME MINISTER (SHRI
MORARJI DESAI):; Mr. Speaker, Si1,
I deeply regret and apologise for the
mistake that has been committed in
the information that was conveyed to
the House in the morning, but 1t was
not done thoughtlessly or casually...
(Interruptions).**

MR SPEAKER: Do not record.

SHRI MORARJI DESAI: If my
hon, friends think that thi; is a
matter on which the Government
should resign, I am .ot going to
oblige them . (Interruptions)

MR. SPEAKER: Mr. Lakkappa,
please. .

SHR1 MORARJI DESAI: If they
&5 not want to hear me, what am I to
do? (Interruptions).

MR, SPEAKER: The House weants
to hear the Prime Minister.

SHRI C. M. STEPHEN (ldukki):
Let us hear the statement. Let us
hear.

SHRI MORARJI DESAIL: If they
don't want t0 hear me, I cannot =ay

:‘N‘ot recorded

1

——
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‘what happened, and how it happened.
T ghould like to explain. For the last
2 gays. 1 have been hearing, and
getting reports every few hours, about
the health of Loknayak Jayaprakash
Narayan. And it wag all the while
reported that his condition waj criti-
cal. I was told that his heart had
ceased to function 42 hours ago. Bu!
again I wag told that he had revived.

SHRI C. M. STEPHEN: Who gave
this information?

SHRI MORARJI DESAI: I am
talking of the earlier information from
the hospital. Now I gm coming to the
information which I received today.
(Interruptions) Becauze of this, there
was constant contact with me by some
Members who said I must adjourn
the House the moment this happened.
It means everbody was expecting this
to happen all the while.

SOME HON. MEMBERS: No, no.

SHRI MORARJI DESAI; No. use
saying ‘no, no.". (Interruptions) It was
at 1230..(Interruptions) that a
meassage was received (Interrup-
tions)

MR. SPEAKER:
order,

Please; order,

(Interruptions)

SHRI MORARJI DESAI; At about
12.30, a message Wwas received. . (In~-
terruptions)

'MR. SPEAKER:
order.

' SHR1 MORARJI DESJ}I'. At about
12,30, a message Was received. . (In-
terruptions)

MR. SPEAKER: FPlease; order,
order. :

SHRI MORARJI DESAI: - At 12.30,
a message was recelved from the
Chief Becretary of Maharashtra Gov-
ernment that a: plane should be kept
ready to take him to Patna in case this

happened because his condition is

Please: orler
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critical, and that arrangements should
be made for a gun-carriage to take
the body vig certain places, and thoge
arrangements should be made, But
he did not say thut he had passed
away. That is true, because I verified
it. But soon after, I received infor-
mation from the Director of Intelli-
gence Branch, that he had received
from his deputy in Bombay, informa-
tion which was conveyed to him from
the Commissioner of Police’s office
that Jayaprakash Narain had passed
away. And when I received thig in-
formation soon after the other infor-
mation, I did not wait to enguire
further; Somebody else came and
told me the same thing That was
some official, who told me. I cannot
place him just now. Angd then we in-
formed. After the House had met
and we spoke and the House adjourn-
ed and I went back and within 15
minutes I received the correct infor-
mation that he is glive He js on
dialysis; though he is critical. Well,
1 was happy (Interruptions) to learn
that the earlier information was
wrong; but it was a mistake,

SHRI HARI VISHNU KAMATH
(Hoshangabad): A blunder. (In-
terruptions)

AN HON. MEMBER: A Himalayan
blunder.

SHRI MORARJI DESAI: I agree
it was @ blunder, no doubt. I don't
think it was Himalayan blunder, I am
not prepared to accept that kind of an
epithet, because these things have
happened before. This ig not the first
time. (Interruptions)

MR. SPEAKER: Why can't you
hear? .

(IWM)

SHRI K. LAKKAPPA (Tumkur):
Hg is justifying. (Interruptions)

SHRI MORARJI DESAIL: T only

‘hope and pray that this wrong pub-

lication of the news of hig death gives
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him ten years more of life; g5 I have
always believed and that is what has
happened.

(Interruptions)

This is the good which may come out
of the blunder. That is what I hope.
I have always believed it. This is not
the first time that I am saying this.

SHRI K. LAKKAPPA: Punishment
is not necessary?

(Interruptions)

SHRI MORARJI DESAI: That is
all right. ‘The punishment is that I
am giving an unqualified apology io
the House and also to the nation; it
is not merely to the House. I have
no hesitation in doing this, but that
does not mean that I have done a
crime. And if anybody says that,
well, he i; welcome to say that, be-
cause they are only trying to find out
a fault with me and they would be
very happy if I disappear.

SHRI K. LAKKAPPA: You have
to discharge your duty.

(Interruptions)

SHRI MORARJL DESAI: I cannot
do that. I am also discharging my
duty.

(Interruptions)

MR, SPEAKER: What ig all this?
This is not an occasion for a banter.

SHRI MORARJI DESAI: The
Houge was sitting at that time and if
I had deluyed in bringing the infor-
mation here, then it would have been
said I was remiss in honouring him
and giving a tribute to him. That is
what T would have been told as it
happened once before elsewhere not
here. Therefore, this was done. I do
not want to cite previoug instances or
anything, because there is no question
of justifying a mistake which has
taken place by ancther mistake that
took place before or any instance that
may have taken place before.

I have agked the Director of IB to
find out from the Deputy Director

MARCH 22, 1979 Health of Shri JP. (St) 340

who gave him information, why he

did sp and then pne can take wuction

about it. 1 cannot do it immediately

because he is in Bombay; he is ulready -
there in connection with it. This is

how this mistake took place. We

hope and pray that thiz mistake gives.

him ten years more of life and early

recovery.

SHRI C. M. STEPHEN (Idukki):
Sir, 1 join the Prime Minister in the
wish and desire with which he closed
the statement. But there are one or
two pbservations I would like to make,
Let ug remember that we are the Par-
liament of India. Any presentation
that i; made to thiz House is to be
made after thorough investigation,
full satisfaction, with all seriousness.
The question is whether that has been
done that way. There can be many
a slip between the cup and the lip;
there can be many a remissness which
all of us can understand. But when
the information i; passed on to the
Lok Sabha with respect to a person of
such eminence and about whom
anxiety is brimming up in the hearts
of the Members of this House, one
should make & hundred times sure,
one should be doubly concious before
one makes that fatal announcement
before the House. ], was surprized
when the Prime Minister gaid that he
wag told so by the IB., I would like
to know from whom it is that the in-
formation about the death of person
is to be confirmed by the IB and in-
telligence officers. I suppose you have
got a Medical Ministry; I suppose you
must be told by the doctor concerned
that Mr. Jayaprakash Narayan hed
passed away. Did you ascertain from
the intelligence officers where they
got the information from? Somebody
giving information to your local man
and that man passing op the informa-
tion and then making an announce-
ment of all the places in the Parlia-
ment of India that Jayaprakesh
Narayan had passed away, is it &
matter which shoulq be taken lightly?
T am sorry that the Pﬂm Minister
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made an observation that it was a
blunder, but not such a blunder and
all that. I thought that et least in this
matter, he would have had the humi-
lity to tell us that he committed a
Himalayan blunder. It was a Hima-
ayan blunder becauge he told this
House certain matter, which has
brought us in complete disgrace,
withoul ascertaining the facts in the
manner he should have gscertained, m
the manner official procedure compels
him. He relied not on the health
ininistry, he relieq not on the doctors
uf the hospital. He did not take the
precaution of ascertaining direct from
the hospital, whether this thing has
been done. He received information
from a police officer and that was the
end of the matter; ag a biblical iruth
he comes and says that this has hap-
pened. It is an act of absolute irres-
ponsibality, an act of absolute ineffi-
ciency, He standg a butt of ridicule
in the eye of the woild

Remernber, it concerns Parliament;
temember it concerng Jayaprakash

Narain. Remember what happens is
~onveved  throughout the world and
the news network throughout the

world passes it on. Remember, as a
result ol this action an impression has
Fone out, that the Lok Sabha is fune-
tioning 1n that manner, government 1s
functioning in this manner that any-
thing that is done or stated by the
Prime Minister or stated in the Lok
Sabha need not be taken on the face
value. This 1s the mmplication of the
thing that has happened.

T also want to gay here; I have seen
With_ respect io you; you came and
made the announcement. I would
appeal to you; let us be sticking to
the procedure. I have examined cases
in which such announcements were
made: when Stalin's death took place,
Jawaharlal Nebru's death took place.
When these deathg are taking place,
it is the Prime Minister Who comes and
makes the announcement. I do not
kpow why you took it on yourself to
make this announcement here, unless
wyou were directly told, or you directly
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were satisfled and unless you directly
enquired about it, I do not know how
it was. When Jawaharlal Nehru
passed away it was Mr. Subramaniam
who made the announcement. When
Stalin passed away it was Jawaharlal
Nehru who made the announcement.
In such caseg it is the Ministry, the
Minister cr the Prime Minister who
comes to the House and makeg the
announcement. I gm sorry that you
took upon yonuself to make this an-
nouncement, to make a statement
before the House,

You know that Mr, Chavan and my-
self, we were of the view that it must
be taken in a particular manner, the
procedure musi be conformed to,
obituary references must be made the
next day because the leaders of the
parties should have an opportunity to
say. This isg the advice we gave you.
If the Prime Minister in the mean-
while wanted to make a statement, [
suppose you should have told the Prime
Minister hold it back; we may possibly
adjourn it after 1 make the anncunce-
ment; obituary references musi take
place tomorrow because it is the right
of the House. Suddenly in the midst
of the proceedings, bypassing the
advice we gave you., which you accept-
ed, without consulting us you came 1n
here and made this. Obituary refer-
ences impromptu took place—abio-
lutely wrong. Large number of mem-
bers who wanted to participate in obi-
tuary reference could not participate.
Many leaders of the parties had to be
hustled up. They had to make thelr
extempore obituary references. This
is wrong. If our advice was necessary,
if you took our advice, I suppose when
you revised that opinion you should
have consulted us, should have taken
our advice also. There the Prime
Minister came in with a statement, he
wanted to make a statement; he made
a statement. The House stood adjourn-
ed and the Parliament of India has
become a laughing stock, I am sorty
to say that.

1 say that not with anger, not with
malice. I say that not with the pur-
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pose ot making capital out of it but as
a parliamentarian. Parties may come;
people may come, governments may
come but the institution is there. Par-
liament of India must not be put into
a position in which it has got {o bow
its head in shame. Today I stand here
with my head hung in shame pecause
the House pusiness had 10 pe interrupi-
ed; the House had to be called back.
The House is now told that in all the
obituary reterences we made saying
very repeatedly that a great man has
passed away. that we have all blunder-
ed, that we were making obituary
references on the living boedy of
Jayaprakash Narain, nothing is more
shameful than that, this position has
come,

I an sorry that the Prime Minister
chose to make his apology and then
qualify it and then was saying that 18
that and this is that, characteristic of
him. Characteristic of him, may be on
the other occasions, but characteristic
it cannot be with respect to the shame-
ful incident that has taken place.
1 do not want to add more to that
because you have agreed to admit an
adjournment motion on that, More
things will have to be said about it.
If Government is to be run, if Parlia-
ment is to be run in this manner and
if procedure need not be conformed
to and ultimately this lands us in a
ridiculous position, there is nothing
more painful than that. This obser-
vation I have got to make.

I again appeal to the Prime Minister
to be repentant about it, to be really,
sorry about it and not be self rituous
about it and come out with the state-
ment that will satisfy the frayed feel-
ings of the members of this House.
With this | record my protest on what
has happered. 1 bow my head in
shame and 1 am sorry that we have
become a laughing stock, It is for the
Prime Minister to do something to
redeem the prestige of this House, the
prestige of the Members, the prestige
of the Government and to put us back
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in the positton 1n which we ought tc
be.

I join the Prime Minister in the
wish that he made. We are happy that
Shri Jayeprakash Narayan has not
passed away, We bow to God that he
is given longer life to carry on and
that we have him among our midst.
This iz the observation that I have
to make. .

MR. SPEAKER: Shri A, C, George
has given notice of the Motion—

‘That this House unamimously
expresses its heartfelt rehief to hear
the progress of Shri Jayaprakash
Narayan's health and wish him long
lafe, steady progress and full
recovery.”

SHRI A, C GEORGE (Mukanda-
puram): I bez to move

“That this House unanimously
expresses its heartfelt relief to hear
the progress of Shri Jayaprakash
Narayan's health and wish him long
hfe, steady progress and full
recovery.”

MR SPEAKER: Mr. Chavan, you
wanteg to say something.

SHRI YESHWANTRAO CHAVAN
(Satara): It is a very embarrassing
situation for the Parliament and I
share the jndignation that was ex-
pressed by Mr. Stephen, the leader of
the Opposition, because such a situa-
tion puts not only the individual con-
cerned in a difficult position but ji is
again the Parliament of the country
and we have been led to a position
where we were passing feelings of
condolence for a living person and a
person who is respected and honour-
ed, So. I must share that indignation.
1 cannot help it. But at the same
time I suppart the Motion moved by
hon. member Shri A, C. George, We
are very glad that Shri Jayaprakash
Narayan js living amongst us and we
pray that he lives decades more
amongst us.
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MR. SPEAKER:! Before I proceed
further. ..

(Interruptions)

SHRI B. P. MANDAL (Madhe-
pura): With your permission I want
to move an  amendment for sterdy
progress and complete recovery.

MR, SPEAKER: 1t is there.

I must join with you all in ex-
pressing deep Tregret because some
accusation wag made against me by
the Leader of the Opposition. The
normal procedure in this House has
been to announce the obituary by the
Speaker, In fact to-day I called the
leaders of all the parties when I got
a message at about 10-30 am. in the
morning that the position of Loknayak
Jayaprakash Narayan was critical, as
to what steps we should take. At that
tume I did not expect Shri Jayaprakash
Narayan to pass away or at least get
the news of passing away so early ms
that Then we decided, if the infor-
mation comes late we will have the
references to-morrow morning and
the House may adjourn thereafter
When I got the nformation at about
! O'Clock, when 1 was speaking with
the Leader of the Opposition of Shri
Lanka, then jmmediately 1 came to
the House because I thought my duty
was first to inform the House as soon
as I was offlcially informed about the
mews, I could not keep back the
news. Then the Prime Minister made
a reference, After the Prime Minister
m=de 2, referenc it would have been
improper for me to adjourn the Huu.e
proceedings till to-morrow and ask
the other references to be made the
next day. It would not pe proper at
all.

The Leader of the Opposition is not
entirely accurate in saying that on
oceasiong it js the Leader of the House
that hag made the announcement to
the House. On many occagjons the
Speaker has also made announcement
i3 the House. That apart, I do not
want to get into a contraversy in the
rmtter. I deeply regret that jt has 50
|
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happened that I had to play a vart in
making the announcement which was
found out not correct later on.

SHRI SAUGTA ROY (Barrack-
pore): May I ask whether it is g fact
that your Secretary was informed
over the telephone while this discus-
sion on the Resolution was going en
that Shri Jayaprakash Narayan had
not actually died and he was asked
that he could go and inform you so
that the embarrasing situation could
be saved. 1 request you because I
have got information that while the
discussion was going on in the House,
your Secretary got a telephone call...
(Interruptions).

MR SPEAKER' [ will find it out.

SHRI SAUGATA ROY: If that is
s0, then the matter becomes more
serious . (Interruptiong),

MR SPEAKER: This js the first
time [ am getting the information. I
will find out.

(Interruptions)

MR. SPEAKER: In these matters,
we hear only the leaders,

SHRI K. LAKKAPPA: It is not
that the Speaker himself is involved.
When the obituary references were
being made, whether such a thing
happened, kindly check it up from the
secretariat,

MR. SPEAKER I wiil find out

SHRI SAMAR MUKHERJEE (How-
rah): It has been a big blunder no
doubt and it hag lowered the prestige
of the House. The¢ maln thing is, we
have to learn a lesson from this so
that in future this thing never
happens.

AN HON. MEMBER: This should
be the first and last time.

SHRI SAMAR MUKHERJEE: The
Prime Minister has honestly ackauw-
ledged his part in this. So, my only
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appea] is, this should be a lesson for
all of us so that whenever in future
a similar thing happens, we must be
‘doubly, trebly careful to verify it.

I fully join with the wish expressed
here through the resolution of hon.
member, Mr. A. C. George, that the
entire House expresses unanimously
its wish for his long life and this
should be conveyed to him and to all
his well-wishers.

SHRI HARI VISHNU KAMATH
(Heshangabad): May I ask

MR, SPEAKER: Tomorrow
is adjournment motion,

.SHRI HARI VISHNU KAMATH:
There is just one clarification I want.
May I, in all humility but with all
earnestness, ask why the Jaslok Hos-
pital was not contected before the
news was conveyed to the House®?

there

MR. SPEAKER: I think thesr ques-
tions will come up tomarrow when
the adjournment motion comes. We
have got an adjournment motion. (In-
terruptions). All these points may
arise when the adjournment comes
up. Today I am only considering the
motion moved by Shri A. C, George,

SHRI SAUGATA ROY: There
privilege motion against the Prme
Minister . .

MR. SPEAKER: That is under my
consideration.

SHRI SAUGATA ROY: The pres-
tige of the House has been lowered. ..
(Interruptions).

MR. SPEAKER: That is under con-
sideration. Mr. Pajnor.

SHRI B. P. MANDAL: I want to
move that amendment. ( Interrup-
‘tions).

is &

SHRI A BALA PAJANOR (Pondy -
cherry): I second the motion moved
by Shri A. C. George. in expressing
our gratitude to the Alimghty that

MARCH 22, 1979

Health of Shri J.P. (St) 348

J. P. is alive and I wish him a hund-
red years. 1 have to speak because,
as the Leader of the Opposition and
Chavanji have expressed, some mis-
take has taken place and we too par-
ticipated in the obituary references.
Since I expressed my feelings then, I
feel 1T have to express my feelings
again and pray to the Almighty that
J.P. lives many more venrs. But at
the same time, 1 have to mention, to
err is human; to forgive is divine,
But we cannot err too much and make
this House—I do not want to use the
word ‘laughing stock’—treat this
House lightly. I do not agre: with
many that this is an international
mistake. .. - '

AN HON, MEMBER: Nobody said
so!

SHRI A. BALA PAJANOR: I have ta
say it because when the Prime Minis-
ter was making the statement, some
of us tried to make it a joke. Since
it is a serious matter, as the Leader
of the Opposition has correctly put it,
this ausust Heouse canot be lake.:
lightly. At the same time, you can-
not treat this august House’s proceed-
ings lightly. So, I want to g0 on re-
cord that matter. Whatever may be
the mistake, even that mistake must
be treated in a very serious fashioi
But with that same feeling, I wish
J.P. to live for many vears and

guide us and this House also with his _

great inspiration. I am sorry tha: we
have made a reference and expressed
our feelings as if J.P. is no more. It
is heartening to note that J.P. is still

alive in Jaslok Hospital. Let those
people there be taken to  task.
I nope there will be fulle dis-

cussion on the adjournment mot.or.
But I want the Prime Minister to take
those people to proper task why they
gave such an jnformation. From the
statement I understand, even on con-
firmation they confirmed it. How can
a government function like that? it
is a serious matter and as the CPM
leader expressed it, let there not be a

»
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repetition, but I do not wish a repeti-
tion but we cannot alsv afford to wait
Because suth a mistake has taken
place let not the Government take
it to thexrr advantage and inform us
at a vely lais stage of any matters
At the proper time, after confirmuing it
correcily, they should inform us in
time

With this, I support the Resolution

SHRI SAUGATA ROY &ir I wan!
to muke a clarification I just men-
tioned the Secietary got the informa-
tion 1 did not mean the Secietary to
the Lok Sabha, I mean your Secretary
1e Secretary to the Speaker who got
the news from the PTI

I have also moved an amendment
say11f that the Government of Indra
should spare no efforty to satisdy
(Interruptions)

MR SPEAKER I will 1ead out tha'

SHRIMATI PARVATHI KRISHNAM
{Coimbatore) Sir 1 want to expie s
the feling of my Party and mysell (s
on a occasion hike this  the Goviin-
ment should not only but Parliament
in surh 3 very awkward situation but
dt the same time the credibility of
Government 15 1n question because,
after all the Prime Mimster has been
long enough m admimstration—as
Chief Minister jn a State as a Deputy
Prime Mimister and now as Pnme
Minister

AN HON MEMEBER Depuly Col-
lector

SHRIMATI PARVATH; KRISH-
NAN I do not want any amendment
to what I am saying

to know that when he 1s comung
forward to the House and making a
statement about Shn Jayaprakash
Narayan, about whose health every-
body was concerned

(Interruptions)

mﬁ“ all n?ht. they can continue to
They just show how treat
he ow they
(Interruptions)
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MR SPEAKER There 1s a parFa~

meniaiy way of behaving
(Interruptions)

SHRIMATI PARVATH! KRISH-
NAN Some people seem to smt on
SPrings

My point 1s that somebod; who has
been in admmistration and held high
offices one after the other, long
enough, should know definitely that it
15 only when the Doctor Inchaige
1ssues the bulletin that the new. be-
comes iccentahle o the puolie ane
innounced to the public Therefore,
this 1s the question of the credibihty
»f the Government on occasions when
such serious matters ate before the
House und before the people There-
fore 1 1s not a question of just a
1>50n being learnt We are not school
children We are serious pailiamen-
tanans It 1s & costly lesson because
the whole country and the Parha-
ment have been ridiculed Therefore,
4t » not that I want him to learn a
lesson but I want him to understand
that he cannot take Parliament for a
1ide 1n this manner and he should
always, when he comes to Parhament,
he abeolutely sure that he has his
facts absolutely correct on the badis
of reports that are the reportg that are
required at that particular time, at
that particular place, on the particular
subject That ;s what 1 want to say

1 lend my voice of support to the
Resolution moved by Shn A C
George and I would also hke to say
that we are also happy to know that
Shn Jayaprakash Narayan has reviv-
ed and i rallying I hope that he wnil
have many years before him

MR SPFAKER Now I put the

Resolution before the House
“That tms House unanimously
expresseg its heartfelt
(Interruptions)

SHR; K LAKKAPPA Sir, T have
a point of order

MR SPEAKER
of order?

SHRI K LAKKAPPA My point of
order s

What 1s the pont
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MR. SPEAKER: To make a speech.

SHRI K. LAKKAPPA: This is a
very important and serious mmtter.
Instead of any motion being moved by
the Leader of the House our party has
to bring such a metion

MR SPEAKER. That does not
matter.

SHRI LAKEKAPPA: At the same
time, am very happy...

MR. SPEAKER: That js not a point
of order. Now we will take up ine
motion

SHRI G, M, BANATWALLA (Pon-
nani): Those Members who were ms
led to make condolence speeches
should be allowed two or three words
befote you gut this Resolution to the
vote.

MR. SPEAKER: There is an ad-
journment motion pending

SHRI A. BALA PAJANOR: Those
who participated i1n the obituary
reference should be given a chance.

SHRI G. M. BANATWALLA: With
your permussion, I have only a few
words to say. We have all been put
to great shame and have been misled
unto offering condolences for a man
who 18 very much albve So, [ sun
port the Resolution and wish Shri
Jayaprakash Narayan speedy recovery
and long life I may only add that to
err is human. A great mistake has
taken place But, then, when the hon
Prime Minister has tendered an un-
qualified apology that he nas erresl
when he hag said so0. then we should
not pregs the matter too much We
have all been misled no doubt, bul r
will be unjust 1f we try to make 1 .ol
tical capiial out of this we are thankful
and we are happy that JP is alive
We wish him recovery. But new 1if
would he wrong to iry 1o be wise ait«r
the event and try to give p.eces of al-
vice lo the Prime Minister. Thecelore,
though we are all very shocked and
we exoress our righteous indignaivon
at having been musled, though we are
also shocked that the Prime Minister
did not try to verify the matter, yet,
realising that to err i1s human, realis-
ing that he hag submitted an un-
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qualified apology not only t& this
House but to the entire natioh, and
realising that we shoul4 not to be
wise alter the event I feel ‘Hat the
matter should rest there, instead of
our trying to make political capital
out of it. I conclude by saying that I
support the Resolution and #wishg Shri
JP speed recovery and long L&

SOME HON MEMBERS ras-

MR. SPEAKER. Do not make it
a debate. We will now take up the
Resolution of Shri A C. George and
the amendment by Shri Saugata Roy-
The amiendment says “and the Gover.-
ment of India will not spare any ‘ex'-
forts to rave his life”.

THE MINISTER OF PARLIA -
TARY AFFAIRS AND LAB
(SHR1 RAVINDRA VARMA) %1
object to it. We have never spared
any efforts (Interruptions) It
should be & unamimous motion

SHRI X P UNNIKRISHNAN
(Badagara) He is withdrawing it

MR SPEAKER: All nghl, he 1s
withdrawing it

SHRI SAUGATA ROY: Doeg 3t
mean he has spared some effort”?

MR SPEAKER, Hc says he has
never spared any effort
(Interruptions)

MR SPEAKER' The question is*

“That this House unanimously e:;i
presses its heartfeit relief to h
the progress of Shi Jayaprakash
Narayan's health and wish him long
lite steady progress and full re-
covery.”

The motion was adopted,

MR SPEAKER: The motion is
passed unanimous:y I do net taink
the House is i1n a mood to transact any
further work.

The House stands adjourned till 11
O'Clock tomorrow,

17.40 hrs,
The Lok 'Yfabha then eajourned il

Eleven of the Clock on Friday, March.
23, 1979/Chaitra 2, 1901 (Saka),



